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LOK SABHA DEBATES

z
LOK SABHA

Tuesday, May 18, 1976/VaisflTcho 28, 
1898 (Sake)

The Lok Sabha met at Eleven of the 
Clock

[MR. S p e a k e r  in the Chair] 

PAPERS LAID ON THE TABLE

N o t i f i c a t i o n s  u n d e r  H in d u  M a rr ia g e  
a c t  an d  T a m il  N adu  H in d u  D e l i 
c i o u s  an d  C h a r ita b le  E n d o rse m e n t  

A c t  and s ta te m e n ts  :

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. V. A 
SEYID MUHAMMAD): I beg to lay on 
the Table—

(1) (i) A copy of Notification No. 
G.O.Ms. No. 2066 published in Tamil 
Nadu Government Gazelle dated the 
10th December, 1975 making certain 
amendments to the Tamil Nadu Hindu 
Marriage (Registrations R'liles, 1967, 
under sub-secion (3) of section 8 of 
the Hindu Marriage Act, 1955 read 
with clause (c)(iv) of the Proclamation 
dated the 31st January, 1976 issued by 
the President in relation to the State 
of Tamil Nadu.

(ii) A statement (Hindi and English 
versions) explaining the reasons for 
not laying the Hindi version of tha 
above Notification. [Placed1 in Lib- 
wry. See No. LT-10865/76].

(2),(j) A  copy of Notification No. 
G.O.Ms. No. 187 (SR.O. A-77/76) 
dated the 18th February, 1976 making 
887 LS—1

2

certain amendments to the ‘ ‘Appoint
ment ot Auditor Rules” published in 
Notification No. S.R-O. A -826 dated the 
20th July, 1961, under sub-section (3) 
of section 116 of the Tamil Nadu Hindu 
Religious and Chantable Endowments 
Act, 1959 read with clause (c) (iv) of 
tfv Proclamation dated the 31st Jan
uary, 1976 issued by the President in 
relation to the State of Tamil Nadu.

(ii) A statement (Hindi and English 
versions) explaining the reasons for not 
laying the Hindi version of the above 
Notification. [Placed in Library. See 
No. LT-10866/76].

R e v ie w  and A nnual R eport of the 
M adras R efin eries L im ite d  for  the 

YEAR ENDING JUNE 30. 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM (SHRI 
ZIAUR RAHMAN ANSARI): I beg
to lay on the Table a copy each of the 
following papers (Hindi and English 
versions) under sub-section (1) of sec
tion 619A of the Companies Act, 
1956:—

(1) Review by the Government on 
the working of the Madras Refineries 
Limited, Manali, Madras, for the year 
ending 30th June, 1975.

(2) Annual Report of the Madras Re
fineries Limited, Manali, Madras for 
the year ending 30th June, 1975 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed in 
Library. See No. LT-10867/76].

N o tific a tio n s  under  C o m p a n ie s  A ct , 
R eport  re. Execution  of rR ovtsiosrs 
of M onopolies and r e str ic tiv e  trade

PRACTICES ACT A W  A STATEMENT

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND



3 Papers Laid MAY 18, W 6 4
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) I beg to lay on the 
Table—

(1) A copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (3) of section 
642 of the Companies Act, 1956 —

(i) The Cost Accounting Records 
(Dyes) Rules, 1976 published 
in Notification No G S R  60“5 
in Gazette of India dated the 
1st May, 1976

(u) The Cost Accounting Records 
(Rayon) Rules 1976 publish 
ed m Notiflcatnn No G SR 

606 in Gazette of India dated 
the 1st May 1976 [Placed 
m Library See No LT-10868' 
76]

(2/ (i) A copy of the Report per
taining to the execution of the provi
sions of the Monopolies and Restrictive 
Trade Practiccs Act 1969, for the pe
riod from 1st January to J1 si Detem 
ber, 1974 under section 62 of the said 
Act

(ii) A statement (Hindi and Enplish 
veisions) explaining the reasons for 
*not laying simultaneously the Hindi 
version of the above Report [Placed 
in Library See No LT-10860/76]

A nnual R eport of U n iv e r s it y  G rants 
Co m m is s io n  foh 1173 74

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE fSHRl D 
P YADAV) I beg to la-y on the Table 
a copy of the Annual Report (Hindi 
and English versions) of the University 
Grants Commission for the year 1973- 
74 under section 18 of the University 
Grants Commission Act, 1956 \ Placed
in Library See No LT-10870/763

1103 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R eported closure o r  m o r e  than  t e r  
J u te  M il l s  i n  W est  B en gal

SHRI DINEN BHATTACHARYYA 
(Serampore) Mr Speaker, Sir, I call 
the attention of the Minister of Com
merce to the following matter ctf urgent 
public importance and I request that 
he may make a statement thereon:

“Reported closure of more than ten 
jute mills in West Bengal during the 
last few weeks and its effect on the 
country’s economy and employment 
position ”

THE MINISTER OF COMMERCE 
(PROF D P CHATTOPADHYAYA) • 
Mr Speaker Jute Industry occu
pies an extremely important position 
m the industrial profile and exports 
spectium of the country The industry 
relies to a large extent for Us health 
on its export prospects There has been 
a decline m the volume of our exports 
of jute goods as> had been indie ited by 
me recently on the floor of this House 
The mdustrv s health has not been too 
good On account of this phenomenon

A statement showing the details of 
jute mills which are lung closed at 
present is laid on the Table of the 
House All the units closed other than 
the one located in Kanpur are situated 
in West Bengal which has the highest 
concentration of jute mills The total 
labour complement of the units which 
are lying close at prev>it is abouf 
31 000 Government are seriously con
cerned over the closure of mills and 
consequent loss of employment to a 
large number of workers

However the causes of the closure 
of the Mills are diverse and complex. 
It will be evident from Ihe statement 
laid on fine Table of the House that 
out of 10 mills which are now lying 
closed, two namely Kanpur Jute Udyog
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and Khardah have been lying closed 
since 1975 Of the remaining 8 nulls, 
which closed down only m 1978, 5 have 
stopped functioning due to labout trou
ble one has stopped functioning due 
to damage from fire, another has clo
sed down due to both financial difficul
ties and labour trouble, only one name
ly Bharat Jute Mills, is reported to 
ha\e stopped functioning due solely 
to financial difficulties

Investgation under the Industries 
(Development and Regulation) Act has 
already been caused into the affairs 
■of Khardah Company The question of 
taking over the management of this 
■unit and entrusting the same to d 
suitable agency is pending before the 
Hon ble High Court Calcutta A pro
posal to entrust the managerial res 
ponsibilitie*, of Kanpur Jute Udjog to 
the Government of Uttar Pi adesh is 
engaging our 'ittention

It may be mentioned in this connec 
tion thot one jute mill namcl* Howrah 
Mills v»hich had been lung dosed 
until recently has again started work- 
in  ̂ with eflect trom 14th May l<J7t 
accoidmg to reports received by us

Go\ernmc*nt ha\<? set up a committee 
to formulate an integrity approach 
to the problems of jute industry One 
of the terms of reference of the com
mittee is the identification of the pro
blems of individual units which are 
lying closed or units which are finan
cially or otherwise weak and the solu

tion to these problems The committee 
is expected to finalise its report before 
long on this aspect and make its re
commendations Appropriate action 
would be taken on receipt of the re
commendations of the committee

In the meantime Government being 
alive to the situation have taken seve
ral measures to help the jute industry 
for stimulating export demand Export 
duty on all items of jute manufactur
es has been abolished A êss fcr Re
search and Development has been ra- 
lntroduced Government have also 
directly financed certain research and 
development projects primarily for 
reduction of the cost of production and 
development of new products and U4>es.

Government have been continuing 
tin system of interest subsidy on loans 
granted bv Industrial Finance Corpora
tion for modernisation of the jute 
mills Cerlain other measures have 
been taktn by the Government to 
make our export production more re
munerative and more competitive

Industrial relation is a suDject which 
is primarily the concern of the S'ate 
Government Closures on account of 
labour trouble could therefore be 
looked into by the appropriate the c m -  
cilliatory authority We are in close 
touch with the West Bengal Govern
ment ; or organising a meeting of all 
interests for finding out a solution to 
the problem arising out of closure of 
such a large number of jute mills

Vtahtnenf ifiotvwz the detents of the Jute Mills winch are King closed

S Nc Naim < f  the Mi 1
Peri o f lock out Number

Owner &. reporte’ lyreasi ns of
therefor Workers

1 Megt na North

2 Megbna South

3 Hnun Jute Mills

Bajona Group 

Do

Bir<* Group

From 8 3-197& T
Labour trouble j

y V oo  
From 9-2-1970 j

Labour ttcuole J
From 14-3-1976 

Financial and 
Labour trouble

2,250
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3 4

4 Premchan 1 • Aggarwal & Ors. From 8-4-1976 
Damag: from fire

3,400

5 Bharat J. C. Saha & Ors. From 9-4-197® 
Financial trouble

i,6oq*

6 Kankmirra^ Jardjne & Co. From 24-4-1976 
Lab)Ur trouble

4,roa

7 Kamarhatty Kanoria Gioup From 3-5-1976 
Labour trouble

5,300-

8 Eastern Vi nafactunng Kanoi Group From 6-5-1976 
Labour trouble

2,000

9 KhaT<lah • Kx’dia Group From 8-5-1975 
Financial and labour 
trouble

5,000

10 Kanpur Jute tV.yog Sahu Jain Group From 6-10-1975 
Financial trouble 1,30a

SHRI DINEN BHATTACHARYYA: 
Mr. Speaker, Sir, the Minister's state* 
ment on tbe issue is that out of ten 
jute mills, only one or two have been 
closed due to financial difficulties and 
the others have been closed lor labour 
trouble.

At the end of this statement he has 
passed on his responsibility to the 
State Government. That is to say, for 
the closure of the mills, etc. he has pas. 
sed on this responsibility to the State 
Government, by saying, he has inform
ed the West Bengal Government to 
take necessary steps in the matter. 
And, Sir, one of the steps suggested is 
that of organising a meeting of all 
interests for finding out a solution to 
the problem arising out of closure cf 
such a large number of jute mills. My 
question is this. What does be extctly 
mean by saving organising a meeting 
of all interests and finding out a solu
tion? Which are the parties which he 
has in mind? He has expressed in his 
statement all his concern for the in
terests of the jute-mill owners only. 
So far as the economy is concerned 
and so far as the workers’ interests are 
concerned, he has not mentioned any.

thing except to say that he has infor
med the State Government to look in
to it and so on. The Bose-MuLUcfc 
committee had been set up. I want to 
know whether it is a fact that that 
Committee hag already submitted its 
report. If it is so, what are the recom
mendations of the committee? Will he- 
lay a copy of the report on the Table' 
of the House? If it is done, Members 
may know, which are the recommenda
tions made by the Committee, which 
was set up to suggest an integrated 
approach. Does it mean that the pro
duction cost has to be reduced by the- 
employers? Does it mean that the 
machinery has to be replaced and ra
tionalisation done, which will result in 
reduction in the strength of jute-mill 
workers about which we have had sad 
experience? As a result of nationalisa
tion. one lakh workers were retrenched 
after 1950 in the name of rationalisa
tion. This is our sad experience. That 
is why, I am pointing out this. It 
should not be your motive to save the 
interests of the jute-mill owners only. 
So, I would like to know about these- 
things categorically. This thing had 
come out In the Blitz also some time 
back.
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They have brought out the lact that 
the Minister himself has coma out with 
a statement that he does not know ac
tually to what extent he does not ac
tually know whether it has been quali
fied the jute millowners have diverted 
their surplus funds to other industries 
and whether they have made any 
assessment about Number 2 account of 
these jute mill magnates which they 
are always having, about which also 
it has been mentioned in the Blitz that 
an estimate made by knowlodgeafele 
sources suggests that not less than Bs. 
2,000 crores in foreign exchange has pi
led up in foreign banks by the shelter
ing tycoon associated with the jute 
industry and foreign trade.

Knowing it full well, now the Go
vernment has given enough concess
ions to these jute millowners, and the 
export duties have been withdrawn. 
Also, the other duties on the jute pro
ducts have been withdrawn. Cash 
benefit or cash subsidy for exports has 
been granted in this case. So. after 
this, is it the policy of Government to 
give further concesions to these jute 
millowners? Or will it set up a Parlia
mentary Committee to go into the mat- 
ter. such as the financial conditions as 
well as the other points raised by the 
jute mill magnates and also bv jute 
growers and jute mi/1 workers so that 
Government can take a concrete step 
in the matter? May I ask the Minister 
as to what is the ultimate solution to 
this? Does he not consider that it is 
now the proper time to take over the 
wholesale trade in raw jute goods and 
also export trade and to nationalise the 
whole of the jute industry which has 
ruined this country for so long by 
amassing a large amount of black 
money which they have diverted, as 
per the statement of the Minister 
himself, for other purposes with a view 
to earning more profits? I want a 
categorical answer from the hon Mini
ster to all these questions.

PROP. D. P. CHATTOPADITYAYA: 
Sir, I shall try to be as categorical as 
I can. We are quite aware t*f the 
seriousness ot the problems; as X have 
said the Commerce Secretary h'a<? been

to Calcutta last week, discussed the 
problems with the concerned officers 
and the Ministers and this week, 1 pro
pose to go there and have a tn-partite 
meeting representing the interests of 
the workers, the Government of West 
Bengal and the industry.

I think the interests of the industry, 
the milLowners, workers and the peo. 
pie as a whole are mter-dependent. I 
think it would not be correct to sug
gest, as my hon. lriend has suggested, 
that we look after only the interests of 
the millowners. What we do is that we 
see the common interests of both. 
When the mills are closed, then work
ers suffer. So, we have to see their 
interests as a whole.

The Bose Mulhck Committee has 
submitted the reports on some items, 
that is, for helping the Government to 
formulate its policy, to tackle and solve 
the problems as far as possible, under 
the prevailing constraints. The integra. 
ted approach referred to by me in my 
statement relates to jute growers’ in
terests, their export problems and also 
the problems of modernisation and 
financing of the industry under the 
difficult circumstances. All these things 
are being looked into. The question of 
subsidy has to be viewed in this con
text. If our goods are not competitive, 
that is not entirely due to internal 
factors because the cost of production 
and the price of synthetic fibres are 
due to the efficient management or 
capital intensive nature of the produc
tion. Particularly, the foreign market 
conditions are not within our control 
Therefore, whether a particular ex* 
port product is to be subsidised cr
not that is not a matter which we can 
decide entirely on our own. So, it 
and when our experts in the Finance 
Ministry are satisfied that a particular 
product deserves subsidy to that ex
tent wo support. It is not to help 
any particular mill owner. It is in 
the interest of all concerned includ
ing that of the workers.

Sir, often, mention has been made 
that jute textiles or jute industry is 
making huge profits. I am referring to
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(Prof, D P. Chattopadhyaya]
one particular report of the Reserve 
Bank (Indian Bulletin) September 
1975.

“Gross profit as percentage of 
total net assets as compared to other 
textile mills Jute 0 8 per

cent
Profit alter tax as percent of net 

worth Negdhve
Ordinary dividends as per cent of 

ordinary paid up capital 1 7 per 
cent ”

These are the figures of the Reserve 
Bank and not Supplied by the mill 
owners These figures show that the in
dustry is not in its best of health

SHRI DINEN BHATTACHARYYA 
Id view of the Committee that has 
been set-up whether it is m the know
ledge of the Government that if ra
tionalisation or modernisation takes 
place in the jute mills, what wili be its 
impact on the employment position?

PROF D P CHATTOPADHYAYA:
II modernisation is effected it is Go
vernment s endeavour to ensure to the 
maximum possible that it does not 
lead to displacement of laboui

11.21 hrs.

STATEMENT ON TALKS BETWEEN 
INDIA AND PAKISTAN HELD AT 

ISLAMABAD

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI YESHWANTRAO 
CHAVAN) As the House is ware, 
ever since the Simla Agreement was 
signed m July 1972, it has been the 
Government of India's policy that, in 
keeping with the Agreement, the 
severed links between India and Pakis
tan should be restored and the rela
tionship between the two countries 
normalised During this period, many 
problems have indeed been resolved. 
The telecommunications and postal 
services between the two countries

were re-established and a visa agree
ment was signed to facilitate travel 
from Pakistan to India and vice versa. 
In January 1975, agreements were 
also reached between the two Govern
ments on shipping and trade. How
ever, some other items from the Simla 
Agreement remained unresolved, these- 
were air and land communications and 
the restoration of diplomatic reiat ons. 
Two meetings between official 
delegations were held in November 
1974 and May 1975 to discuss questions 
arising out of Pakistan’s complaints 
with ths International Civil Aviation 
Organisation but no agreement could 
be reached

On the 27th March Pnme Minister 
of Pakistan in a letter to our Prime 
Minister, indicated that Pakisten 
would be prepared to withdraw its 
case fiom the International Civil 
Aviation Organisation As the House 
is aware, India had previously urged 
such a course m order that the process 
of normalisation could maintain its 
momentum and the Simla Agreement 
could be fulfilled Consistent w th our 
firm belief that the Simla Agreement 
enjoins u<3 to work for the establish
ment of durab e peace and harmoni
ous bilateral relations, our Prime 
Minister, m her reply of 11th April, 
suggested that the Foreign Secretaries 
of the two countries should meet and 
discuss pending matters such as air- 
links overflights resumption of rail 
and road communications and also the 
restoration of the severed diplomats 
relations between India and Pakistan 
The Prime Minister of Pakistan 
accepted these suggestions m his letter 
of 18th April As a result the two 
Foreign Secretaries arranged for the- 
delegations to meet in Islamabad 
between the 12th and the 14th Mav

After the meetings a Joint State
ment was issued, which was simul
taneously released to the press in the 
two capitals The two governments 
have also agreed to make public the 
three letters exchanged between the 
two Prime Ministers. 1 am nlactng 
texts of the Joint Statement aid* 
letters on the Table of the House.
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The Members will observe that the 
Joint Statement embodies an agree
ment to restore all the severed links 
between the two countries In respect 
o f  some of these items, further tech
nical level contacts may be necessary 
to work out the detailed arrangements 
tor the resumption of the links It 
has subsequently been agreed that this 
entire package embodtbJ in the Joint 
Statement would be put into effect 
more or less simuii'uieously between 
the 17th July and 24th Julv 1^76

1 am confident that these positne 
developments will be welcomed by the 
House the people of our two countries 
as also the friends of our two coun
tries in the region and the world at 
large Both countries must recognise 
the logic of their interdependence and 
the need for cooperative relations as 
between neighbours If peace ind 
mutual confidence prevail m the sub
continent our nations could more 
fully bend their talents and energies 
to resoVe the sig intic problems which 
confront us and plav an even more 
effective role m the international 
sphere where we have so many m 
terests in common

J o in t  S t a t f m e n t

Pursuant m the letter written by 
Prime Minister Zulfiknr All Bhutto 
on 27 March nnd the reply of Prime 
Minister Mrs Indira Gandhi of 11 
April the delegations of India and 
Pakistan met in Islamabad from 12 to 
14 May 1976 with the objective of 
resuming normalisation of relations 
between the two countries as envisag 
ed in the Simla Agreement The 
discussions were held in a frank and 
friendly atmosphere

2 His Excellency Shn J S Mehta, 
Foreign Secretary led the Indian 
delegation He was assisted by re
presentatives of the Ministries of 
External Affairs Tourism and CUU 
Aviation, Finance, Home Affairs 
Railways, Shipping and Transport and 
Commerce The Pakistani delegation 
was led by Mr Agha Sbahi, Foreign

Secretary He was assisted bv the 
representatives of the Ministries of 
Foreign Affairs, Railways, Finance 
Commumications, Commerce Interor, 

Information and Broadcasting Law,' 
Aviation Division the Departments of 
Civil Aviation, Ports and Shipping and 
Pakistan International Airlines Cor
poration

3 In regard to matters relating to 
civil aviation the two delegations 
discussed the modality of withdrawing 
the cases and counter claim pending 
before the Council of the International 
Civil Aviation Organisation and agreed 
to send a joint letter to the Council 
for the purpose They further agreed 
to the resumption of overflights and 
the restoration of airlmks between 
the two countries It was decided that 
expert delegations from the two coun
tries will meet to work out the neces
sary details

4 The two delegations agreed to 
resume goods and passenger traffic by 
rail through the Wagah/Attan border 
In this connection the Pakistan dele
gation stated that the rail track on its 
side was already functional The 
Indian delegation undertook to carry 
out the necessary repairs on its side 
as soon as possible

5 The two sides recognised the ad 
vantage that would accrue to trade 
between the two countries with the 
resumption of freighting of goods bv 
rail

6 It was decided that the experts of 
the two countries should meet urgent 
ly to work out a detailed agreement 
regarding inter-change freight rating, 
compensation claims custom formali
ties the creation of a wagon pool etc 
for the goods and passenger traffic 
between the two countries

7 The two sides agreed to grant 
multiple journey visas valid for one 
year to the members o f the railway 
staff operating on scheduled services 
along the specified route
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8. The two delegations agreed that 
goods meant lor the other country 
could also be transported by road upto 
the Wagah/Attari border. Tor this 
purpose, they undertook to make 
necessary arrangements for the tran
shipment, warehousing, bonding and 
customs clearance etc.

9. The two delegations discussed the 
question of early re-establishment of 
diplomatic relations between their 
countries. They agreed that each 
country should be represented by an 
Ambassador with supporting staff in 
the capital of the other country, in 
view of the problems which had been 
faced in the past in the functioning of 
their respective diplomatic missions, 
the tvrd delegations reaffirmed their 
adherence to the Vienna Convention 
on Diplomatic Relations 1961 to which 
they were party and agreed on a basis 
of reciprocity, to grant each other’s 
Missions all facilities and courtesies 
for their normal functioning.

10. The two delegations reviewed the 
working of the Indo-Pakistan Trade 
Agreement of 23 January 1975, and the 
Shipping Protocol of 15 January 1975. 
They agreed that in terms of Article
3 of the Trade Agreement, in addi
tion to state trading organisations, the 
private sector be also enabled, with 
effect from 15 July 1976. to participate 
In the trade between the two countries 
subject to the laws, rules, regulations 
and procedures in force in their res
pective countries from time to time.

11. The two delegations also agreed 
that the Joint Committee envisaged 
under Article 9 of Trade Agreement 
should be constituted immediately to 
review the working of that Agreement 
and that the first meeting of the Joint 
Committee should be held at the Com
merce Secretaries’ level as soon as 
possible and, in any case, before the 
end of 1976.

12. The two sides decided that a 
further meeting of the respective ship
ping experts should be held, as early

as possible, to review the Protocol on 
Shipping as provided in Article 22 o f 
that Protocol.

13. The two delegations reviewed the 
existing visa agreement lor regulating 
travel between the two countries. They 
noted that the arrangements envisag
ed in that agreement were working 
satisfactorily and required no change^

14. The two delegations discussed 
measures for promoting cultural and 
scientific exchanges as envisaged in 
the Simla Agreement. They agreed 
that further discussions on these 
measures could be undertaken in due 
course.

15. The two sides held discussions 
on the question of the detainees and 
agreed that this humanitarian issue 
needed to be resolved expeditiously. 
They also agreed to make efforts to 
locate persons still untraced and re* 
patriate them with all possible di»> 
patch in accordance wih the existing 
working arrangements.

16. The leader of the Indian delega
tion, His Excellency Shri J. S. Mehta, 
was received by the President of the 
Islamic Republic of Pakistan.

17. The Indian delegation warmly 
thanked the delegation of Pakistan for 
its hospitality.

(Jagat S. Mehta)
Foreign Secretary
Ministry of External Affairs, 
Government of India

Islamabad, May 14, 1976.

(Agha Shahi),
Foreign Secretary.

Ministry of Foreign Affair*, 
Government of Pakistan.
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Copy or Prime M xnisvbb  or Pakistan 
Mr. 2. A. Bhutto’s letter dated  27th 
M arch 1976 to  our Prime Minister

D e a f Madam Prime Minister,

I feel it necessary to take the 
initiative to write to you on the ques
tion of normalisation of relations 
between India and Pakistan. For a 
•veriety of reasons, this process appears 
4o have come to & standstill. The 
mutual advantage for breaking the 
stalemate is self-evident. Despite the 
setbacks, the people of Pakistan stand 
committed to the objectives of durable 
peace between our countries.

2. It is regrettable that the process 
in  part at least, sfiould have been in
terrupted by our inability to reach 
agreement on the resumption o f 
civilian air communications and over
flights. We should have thought that 
“the momentum of normalisation 
generafed by the agreements to restore 
•other communications, would have 
facilitated an agreement on this issue.
It seems pointless to enumerate here 
3he various stages through which these 
negotiations have passed without 
achieving results.

3. On our part, we have earnestly 
explored the question of how we can 
increase our trade and have, in that 
context, restored the rail link with 
India at Wagah and have also agreed 
>to delimit the maritime boundary 
between the two countries. We have, 
thereby sought to keep intact the 
process of normalisation. However, 
-so long as tKere is no progress on other 
'outstanding issues such efforts can be 
ionly of partial value and attain peri
pheral results.

4. In order, therefore, to impart to 
the normalisation process the impetus 
that it needs and m keeping with our 
sincere desire to improve relations 
•with India we wouM be prepared to 
-go to the length of withdrawing 
Pakistan’s case from ICAO. How else 
"can tHe Impasse be broken?

5. I trust that now the problem of 
overflights should stand resolved. This

ought to enable us to turn our attention 
to the retraining issues envisaged in 
the Simla Agreement.

With regards,

Yours sincerely, 
(Sd.) Zulfikar Ali Bhutto

C o p y  of'  o u r  P r im e  M in is t e r ’s  letter 
dated A p r il  11,1976 to  P r im e  M inisteh  

o p  P a k is t a n , Mr. Z. A . B hutto

Dear Prime Minister,
Thank you for your letter of the 

271h March. You have referred to 
the present impasse in the normalisa
tion of relations between Pakistan and 
India. This stalemate is not of India’s 
making We have been acting on our 
firm belief that the Simla Agreement 
enjoins us to persevere sincerely in our 
efforts towards the establishment of 
durable peace and harmonious bila
teral relations between our countries.
I welcome the prospect opened up in 
your letter of restarting the process of 
normalisation of relations which would 
pave the way ?or reconciliation and 
the promotion of peace and stability 
on our sub-continent.

2. I am glad to learn that you now 
find it possible to offer to withdraw the 
case pending before the ICAO. The 
Civil Aviation problem has indeed 
tiome in the way of the process of nor
malisation and your willingness to 
withdraw it is helpful.

3. I am prepared to instruct our 
Foreign Secretary to get in touch with 
his counterpart in Pakistan and 
arrange for a meeting at a mutually 
convenient date for joint deliberations 
to discuss pending matters such as 
airlink between our countries, over
flights and the resumption of rail and 
road communications. We are pre
pared to go further and discuss 
measures for the restoration of diple- 
matic relations with your representa
tives.
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4. On hearing from you, the sche
dule for holding such meetings, par
ticularly those arising out of the pro
visions of the Simla Agreement, can 
begin. But, in the meantime, I think 
it is important to make renewed and 
purposeful efforts to improve the 
climate of our relations by firmly 
curbing propaganda which creates 
mistrust of each other, and desisting 
from steps which may be hostile to the 
interests of the other country The 
recent statements and obsci vations 
about India emanating from your side 
have caused us concern and have 
given our people the impression that 
Pakistan wants to arouse suspicion 
regarding India’s policies and inten
tions towards her neighbours. This is 
regrettable Snd hardly conducive to 
the fulfilment of the Simla Agreement 
to which you have referred in your 
letter. We are convinced that none of 
the countries on the‘sub-continent can 
benefit from tensions. In order to 
progress more purposefully towards the 
promotion' of the welfare of our 
peoples, we should recognise the logic 
of our inter-dependence and the need 
for a cooperative relationship.

With regards,

Yours sincerely, 
(Sd.) Indira Gandhi.

Islamabad to conclude an agreement 
on restoration of overflights and air- 
links and to' discuss resumption ot 
diplomatic relations and other matters 
mentioned in your letter. My Foreign 
Secretary has been instructed to con
tact his counterpart to arrange a 
mutually convenient date.

I agree that both countries should 
eschew hostile propaganda against 
each other. How can we not' share 
the view that causes of tension in our 
relations should be removed.

However, I regret to note that you 
think that it is Pakisan which is at 
fault. On our side, we are not un
mindful of a number of statements 
which have recently emanated from 
India and which cannot possibly help 
in creating a climate conducive to the 
fulfilment of the objectives of the 
Simla Agreement.

This notwithstanding, I believe that, 
given goodwill on both sides, we 
should be able to overcome impendi- 
ments to the normalisation of our 
relations as envisaged by that Agree
ment.

With regards.

Yours sincoreTy,

(Sd.) Zttfflkar AH Bhutto

C o py  of P r im e  M in is t e r  of P ak istan  
Mb. Z. A. B h u tto 's  letter dated  18th  
A p r il , 1976 t o  o u r  P r im e  M in is t e r

Dear Madam Prime Minister,

I  thank you for your letter of 11th 
April.

I was impelled fo^ rite  to you in an 
earnest effort to resume the process of 
normalisation of our relations by 
resolving the impasse over the issue 
o f overflights and airlinks.

Your response suggests that we 
should now be aBle to take another 
step towards that objective. We would 
welcome your delegation to visit

DR. RANEN SEN (Barasat): A
statement regarding Maulana Bha- 
shani’s march to Farakka is also to 
be made.

11.25 hrs.
COMMITTEE OF PRIVILEGES

E x t e n s io n  o f  t im e  for P r e se n ta tio n  
o f  R epo rt

SHRI M. C. DAGA (Pall): I beg to 
move; 

“That this House do further ex
tend upto the last day of the next 
session the time for the presen*
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session the time for the presen
tation of the Report of the Com
mittee of Privileges on the ques
tion of privilege regarding hand
cuffing of Shri Ishwar Chaudhry, 
M.P., at Patna on the 5th August 
1974.”

MR SPEAKER: The question is:

“That this House do further ex
tend upto the last day of the next 
session the time for the presen
tation of the Report of the Com
mittee of Privileges cn the question 
ot privilege regarding handcuffing 
of Shri Ishwar Chaudhry, MP., at 
Patna on the 5th August, 1974.”

The motion was adopted.

11.26 hrs.

NATIONAL LIBRARY BILL
THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN); 1 beg 
to move*:

“That the Bill to provide for the 
administration of the National 
Library and certain other connect
ed matters, as reported by the 
Joint Committee, be taken into 
consideration.”

Sir, the hon. House would recall 
that m 1972 the National Library 
Bill was moved in this House. At 
that time, f  had taken the liberty of 
explaining the main purposes which 
had led the Government to come 
out with this motion, and I will rot 
take the time of the House in 
repeating the arguments which I had 
then put forward. The House was 
pleased to appoint a Joint Committee 
along with the other House which 
held a very large number of meet
ings, heard a number of interested 
persons and organisations, took ex
tensive evidence and has come out 
with many valuable changes. I 
would like to take this opportunity

of expressing my gratitude to all the 
hon. Members who had served on 
the Joint Committee and who had 
made their valuable contributions to 
the Bill as it has now emerged. The 
most important change which the 
Committee has introduced is to pro
vide for a very broad-based Board for 
the administration of the Library. 
The membership of the Board would 
be drawn from the members of the 
two Houses, the University Grants 
Commission, universities, library pro
fession, scholars in different dis
ciplines covering humanities, science, 
social sciences, medicine, engineer
ing, technology and law, represen
tatives of the employees and officers 
of the government. The induction of 
these members in the Board, I have 
no doubt, would go a long way in 
improving qualitatively the intellec
tual atmosphere of the library, 
which, it is hoped, would become an 
active centre of research. Because 
it was felji that there should be a 
fairly large board with all the diffe
rent interests represented therein, 
it was necessary that for the actual 
administration, there should be an 
executive council Therefore, the 
Jiont Committee has proposed that 
there should be an executive council, 
which will perform the duties which 
the Board might delegate or which 
might be prescribed under the rules. 
The Director of the Library, who will 
be the Chairman of the executive 
council, will tig -appointed by the 
President of India, who will be the 
visitor of the library. This innova
tion has bS&rr’cteli'berately added by 
the Joint 'Committee in order to 
lend further prestige to the national 
library, because notwithstanding the 
fears that have been expressed in 
certain quarters, the national library 
is the most prestigious library we 
have in the country. Its position is 
guarantied by the Constitution and the 
Government would like to do every
thing in its power within the cons
traint of financial resources to ensure 
that the national library is able to 
perform the duties which a national

•Moved with the recommendation of the President.
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[Prof. S. Nurul Hasan] 
library of a great country like India 
is expected to* perform. For the pur
pose of accounts and audit, provision 
litas been made that the audit will be 
done, as it 'has been done hitherto, 
by the Auditor General of India 
"whose control has been maintained.

This Bill, as reported by the Joint 
Committee, has also tried to give 
the fullest protection possible to the 
existing employees of the library and 
we have done everything possible to 
see that their interests are fully 
protected There is one misconcep
tion which I would like to take the 
opportunity of removing at this very 
stage because it might facilitate the 
business of tffe H&Use and that is, 
•what is called a view which has been 
expresesd by many people that a 
■comprehensive Bill to provide for a 
library system be brought. Under 
'the Constitution, libraries are in the 
'State List and this Parliament does 
not Rave the legislative power to 
provide for the management or 
administration or even rontrol of 
libraries in the State sector, except 
where a particular library has been 
declared to be an institution of 
national importance.

The House may recall that there is 
a specific entry in List I of the 
Seventh Schedule which gives the 
Parliament the potfer to legislate for 
the National Library. The fear that 
by creating a statutory authority to 
manage the Library, the Government 
is giving up its authority or responsi
bility is not well founded After all, 
so many prestigious institutions of 
the country are governed by acts 
passed by this House along with the 
other House. For example, the 
Institutes of Technology, central uni
versities, the Indian Museum and other 
prestigious organisations Any institu
tion for which this parliament passes 
an act does not mean that this 
Parliament abdicates its authority. 
This primary responsibility remains 
and, therefore, Government remains 
answerable to the House for the

maintenance and well being of this 
particular institution.

I would not like to take more time 
of the House at this stage. I com
mend the Bill as reported by the 
Joint Committee subject of course, 
to the consequential amendments 
which are of a routine nature, to the 
House.

MR. SPEAKER: Motion moved;

“That the Bill to provide for the 
administration of the National 
Library and certain other connect
ed matters, as reported by the 
Joint Committee, be taken Into
consideration.”

(TTSft) :
fPT $7. <TRT
^7 ^  % SPpT I
V i  f o r  3rf*M'*fT?r *tt snw r
f o r  i f  ^ r r  ’srrffrr ff i

^  % fa r  vr srf ?r spsst m

Kjp’T 3TPT I ??T'T% aF̂ T & f̂ F 
TTHft 1 1  *rfcraT5T

ti\ srcn?f% 3tt $ sftr 
fa r r  1 1 i f t  ^  f  f a  f w

«Pt 3RT fsrSETT ‘WJ, 1

tSTFT TTSraff ?TTT3r cTT S fft

£ i sr*Rr *Ts? Trsff ®pt firor |
*rrr Tr^rf t i i  f  i f r

r m  i f  Brrftflnsr a m f ^  f p f t  
'snfftr i Jr srWf tit
*r St? îcrf t ,  3ft sftn tit

Iret f  ^  sif?r arsr
3TRTT I  I

^ t t  1 1  ftsft
« tr  q?rr 

| fa % wt»r
w  ?r f w  f ?  ?pf f  t

^ rqfiMvrfTtfhr tit 
STRfff til *PTRT t f  W** *ft
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srniftor cw  
«aramqr i *  ^  ^
snft f f  11 src if fjprr? 3Tpft <rft
?>?ft f  i srf *T#f ŜTRft f  I
§tft ^  ^  Tsfr Tgtft f
far?rart qffrr * tf 5 #  wrrarr % i
S*T <TT? *?)• ^sff Sf?t WT7 STPT OTR
£$ tfT %*T *PT *f?f ^TT \
5Fsrr*ft t h w N  % *p^t «tt %  w r t

5TT% St T̂T% Tjpff r̂f%T f̂ rnwf
?rf ^ srf miffi i w  wttfi '̂t s?ft
rTT̂  % fiFnwf *t **T fftTT 
fa*r ?n$ % w ^N r f̂t qfr i m 
w rts mw* «Ft % i Tftr ?rf
fspmt t  w% f  i pr vr ifir q̂ sft
■srrfktf i fernr % rTTspft srmt 
% i fisrnn 5r 5Tf f̂t̂ r *vtf far *rtft 
f  ?fr ftcrnr ?rf *r ?rf
*r> fim t =wTf̂  i snarer *r*?>?q\ 
srn^ft STRTSRT Jf JTgt <TT 3ft
' ^ 5 0  t  -3TT T7 5T>ff sp> *rt 
f  1 &  Trsraft ZT̂T mtr ^ I ^r% 
*mst% Jf *r̂ f ^t srfflsY
sr^r & i %fsR f ywroJ,
«rt srt sfo  artaff 3 sjftf
*r$t*t Rfr 11

*F*FFC % ^  qrgffT 2RT w t 
I  f*F **  3^ *TT?ft fisH^^t r̂t 
CT5RT *?rTftfV f, ?ft ŜT î T? ĝ fT
WY I  i ?t?rrfa fw r  inft % wfl* 
fT O ’TT % ?rm *p$t | far WFft 
faninrpct *  ^  ^  f ,
3fa*r *ar wfV fRr w  sit* ^ sfftf 
ĥfst *fr$t, at *r? 3RT9r far t̂ p 
*rrdMl*w afti sfHTT Tfr f , ^r% 
*n*Frf jf $*?T#T W>T % SPT ipnTT

^SETT ^  I  I

srr  ̂ cr̂ r ^  ?tt$ % ^jth?
# graft «nf<r

g fg 'fiifw f l i f t  sft^flrf v t  t®  
f̂ r̂ rr ^rmr % i % f^r f«r ^r% f  f̂ >
3ft Wt*T ^ T T T  f ,  « ftr
fsFT jpt «4 flr ^  tit w r i
% ?rft f̂ r«rr 3rr?rr f ,  n w  f v t  afrrt 
«Pt T^% f t  STfrT fTT*r |fHV f ,  
^ * f t  sft# «pt ^rr f?Tr srrfrr 
f  \ %* v w w » n  f*r ^  ^  
% f%  3ft ?fY*r *r fr^V >, aft 
f^HT^r ift ^  ? wt ? T r % r ^ r r  trr 

f ,  3T> M  8^sr % «FTJT ^T<Tr 

=arT̂ - t , ^  fft «FT it^^T WPTT 
3THT |

fare •> ^fg"FTfrff f̂t
gft£ spr Jrrsp- sr?naT *rqr I ,  - j t  spt 
jfH%»r if *rr»r ^  ^  f?rq ^ r ^ t r r
STFTT |>*TT I 3r^ t  srl? ^  sR'^rTr 
'T f ^ r ,  eft t  sft^ % f ^ r w f r  ^  i t *  

Hr v n r  ?rft % i ??r 
*r w z strrc«rr «ft ^ft ^  |  f>? p t
Jfftf 5TTt SFT *TS*JT f̂T^Y

it *  3u ?r^‘, ?ft ^  fa tft  
strfjfT ^t ^ r  *ftfbr ir 3n% % 

fan; tnq-nr^sr ^  ?rw r 11  
wyft̂ rr *rs gtnr fa: ^rf ?qjr it^rftar 
sf?r qfr 3rpTir ’rftr ?r fHT

sift *ftfe«r it 3rpr % farq

far 3fT?T ft, fiT'T iTtift
T t  35RT «PT*ff % * £ t  ftHY t ,
^r^ft fJJr afrtt ?ft ar̂ r f?Tr 
3TRTT % I sq^rpqr *Ft *r£ t  f >

??r aft? ir *t̂ ? t

% 3TTTT JTPftfe fafHT srnrif | ^  f q » r

wrTTr n̂r̂ fTT 3 f a  3fT sft«r 
fa jrR R  fT  ^ > : f ,  3fr i r ^ ^ T r fa ^ ,

f ,  f s t ^  war 
tftr apm sr t̂ I , ^#r jpr ^ t i 

*frr aRTirr wrtT , tr^ruTT
%ft\ r « p ^  $ !^ f t  w ife
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[sfr jrnrr]

v w t t  irfinnfaft w  fa**  
5r f  » ^  ^
fft fartf ^to ?ro *ft r  fto  
%*tft f  ^cTT t  I Sfffen* f a *  
Sffat T t  ?>T% f * ^ F f t  o ^
f w r f t  tqrsnrr % *nr*r f  & rtit

wti % tt*t vr iftw  ^rr 
^rrf^f 1

fanr *r *w r »nr t  f%

H  h r  tit vf*nf5?feft ^  % 
% jft ^  w  srfVfsTfV *fr fwrr 1 
w r  jt$ 3T^> I ? 3ft ?rt %«r?r f t ,  
sr't ^ tr  *t *  sit ^
*ft %*3n: sptht ^rfiP* 1 srfsnvn 
ij*To <ft3r<> ?ft aft? 3r ^ n r 
tit  ft« r fr  *r sflft ^  1 1 srsnn’i- % 
F?TtT 3nr Sft * J 3 f f r  » r T  fts r a r
f t  t̂tit *r|iT y t sntr ?rt «ffa 
otst $  srnt ^ r r  f a  sfti %

Jitsr: «rer f*PTT ^rn» 1 v t  ? m  ?rr
$?T 5TT»T ?T <nf«WM£ w  ©tt*r i f k
?r «ftf tit *  *r r ir  i w t f V  
trsr lfT ^  Tnrt jt h  f t  s r fjfr  *fVr 

ftrft I  I 5TT f a f ^  H
* t #  3TCT% ^  *fif rrftfT
s m n rr $h t  |  f r  ^  * n r r f t  st*r
f Tsst * r  f t  srr̂ r i # jttt ?^rrf 3t?rt 
% ^ r ^ w r  31m  1 ^ t t  *rtfbr ytflr f a r  
^ f t « r r  f T t T ^ r g T ?  *rffcirr 3rrc*rr 
% s n j * M r r i r f ^  i 
ftrtjir? '3 r^ fttf%  faTsftirt tit *r f???r 
5r ?r f*r  sft# w  sr̂ rr̂ T

ŝrrlr 1 5ft r̂?t wt^rr s w r  5r*src 
snr^r^t % i

*rc*rr % *5 #H t ftr ^  f r f  ar̂ er 
^«rr ^rhr r̂*rr 7?r *r

r?r? ®»r % ?*■ ir « f)r ^ fe r  
qr1ff?w ?rt%  t it  s q w r r  ift  v ?  f t  $  1

f l T f T t ^ s r ^  ?cT?rr tT^tm  ?pt ?rt 

|  f? r  m tlr m f  irfrftw f i *  q m -  

f x t t w i f r k l t  * r f t  | l  ^ 7 f5f T  t i f t  

5T 5TTT ^  3$ t W *  STNJ TTT^ ^  « P T W  

«rt (  1 **r* ^nrTT |

"The Board shall meet at such 
times and places and shall, subject 
to the provisions of sub-sections
(2), (3) and (4), observe such rules 
of procedure m regard to the tran
saction of business at its meetings 
including the quorum at meetings, 
as may be provided by regulations 
made under this A ct”

f^ r ^ r  vrsm  ?rf?r sHnrarrirrr £ far 
iTfsftfqrfesr rr ^ rfr jt  F T  VTT 

JT? T ? ? P T r ^ f t f t r  T%

*RSTiftflnr t  ?»r ?r w r  f t *r r *r  
r ^ r r  f  t itx  f^T^r I ,

?rff? i qr ^ ^ 3 ;  T f t  tfft 

r ftfb r ^r^rrf r̂r I  i ^ f t T r a r -  

'̂TT?! tt if *r
tfrfCT ’Tsrrt I  i 5
?r;r?rTr f  Fff n r fT T  arf 

w^rqr i t  7 T < T ^ F K 't?rrsrfT fT irt t it  

iTZ ^rfar^R *  ^f^trr r̂rcp H f tf^ qn T 

SPTT TK  fsr»T ?TT? ^ r?, 3 ?r rTTf 

’sr̂ rw i ^  m x ^  m  \

*r 3fT3T ’TOT t

“If any member, being an officer 
of the Government, is unable to 
attend any meeting of the Board, 
he may with the previous approval 
of the Chairman, authorise any per
son m writing to do so ”

W cR $ eft sftf STfrrft srfsrtfpfr *r<?% 
^*rr |

acrarwr ^ttit^tt |

“The Board may associate with 
itself m such manner and for such 
purposes as may be provided by 
regulations made under this Act;
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any person whose assistance or ad
vice it may desire in performing 
any of its functions under this Act.”

| f a  «ft$ sift r̂ar ^ t f a  ^
wrt*rrf*rar ^ c f t ^ r

v t irrfrrer v?
t^ftftrqp tnft tfwrs i tfrf irr$* 5Tr^r 

Taft »rf 11 ?r^r *pt̂ t ^  
T|TT% ^TRT | I ^ **^5

«rr, mfisrc
«tft *T*IT ^  t  fa  fa *  % ?TCT 
trr f^ 7 f^ - ?rrfa*R ^  sra «rrar stft

^R Tnftq- sfr^HT surar, vz m r *rrm 
ft, «i?f *n r t  * r  i sttt

q f t f a s ,  n f  ?ft «t*rr a rcw r % 

H  /  ?r t  ^ jtrt  f i f
aprr #'<f sftr *rr̂  srfsrfrn: ^  % tht 
^'ijf i ^  ir «rrTSR sr§*r '̂r t  i

tlPPC 3T? ftHT fa  OTT W  cTftTT
f*w rffcp j i t?*rar»ft «rre j^ p ft
W  sftNtr | fw r fV  fsrfVj fa?T Jfft ft, 
^rarjt *lf%*T ITTBT iwTK
f t  w  ^ t % srr^ i

SHRI SOMNATH CHATTERJEE 
<Burdwan); Mr. Speaker, Sir, this 
Bill is an example of how a national 
institution like National Library is 
being bureaucratically sought to be 
dealt with against the preponderence 
o f  opinion of all sections of the people 
who have taken the trouble of appear
ing before the Joint Committee, giv
ing their views and submitting me
moranda. We should look at the Na
tional Library as a national centre of 
learning, as a unique seat of research 
and reference from the national point 
o f  view. The approach should be to 
look at it as a national repository of 
the production of intellect, wisdom 
and creative genius, as one of the 
Members of the Joint Committee has 
said.

The Bill was introduced in the 
House in December, 1972 when, in 
view of the opposition or the submis
sions that we had made from this 
side o f the House, the Minister was 
good enough to adjourn the debate on 
that day and refer the Bill to a Joint 
Committee. But we find that there is 
no structural alteration so far as the 
initial proposals were concerned. Some 
of the previous lacunae have been 
sought to be filled in. Still we are 
opposed to the very method which is 
now sought to be adopted and laid 
down in the Bill as to how in future 
the affairs of the National Library 
should be looked after or managed.

The only real change that has been 
made is that the Joint Committee has 
appreciated the relationship of this 
Library os a unique seat of learning 
with the city of Calcutta and we are 
happy about that. It has now been 
provided that the location will be at 
Calcutta. There is an addition o f the 
words “of India” after National Li
brary and we only hope that addition 
of these words will not be in name 
only.

There have been serious comp’aints 
about the functioning of the National 
Library some time past because of 
purely personal Intrigues, machina
tions, rivalries, complaints and cross
complaints that were made because 
of the disputes between the Librarian 
and the then Deputy Librarian and 
the Assistant Librarian. The Govern
ment had appointed a very important 
Committee and, when I say ‘import
ant’, it is because of the constitution 
of that Committee under the chair
manship of Dr. Jha to go into the 
working of the National Library. THto 
reviewing committee headed by Dr. 
Jha, the former Vice Chancellor of 
the Banaras Hindu University made 
several recommendations which, ac
cording to them, would have Improv
ed the working of the National 14- 
brarv. I am going to read some of 
the basic recommendations o f this 
Committee which consisted o f Dr. Jha, 
Prof. Hiren Mukherjee and other
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eminent scholars and academicians, 
the Vice-Chancellor of the Bangalore 
University, the Director, Mr. Kesha- 
van and also the Government nomi
nees.

This Committee primarily recom
mended that it should be under the 
Central Government, that its histori
cal background should not be disturb
ed, that it should continue to remain 
as a department of the Education 
Ministry of the Central Government 
and that, instead of an Advisory 
Council there should be a Governing 
Council with certain semi-autonomous 
powers to deal with the day-to-day 
administration and functional matters 
ctf the Library and to implement its 
policies The second major recom
mendation was 1hat there should be a 
Director of the Library who will have 
a status equivalent to that of a Vice- 
Chancellor of a University None of 
these recommendation,; has been ac
cepted. except that there is going to 
be a Director of the National Library 
We had expressed this grievance on 
the last occasion when the Bill was 
debated and, after the form in which 
it has come out of the Joint Com
mittee, we would like the Hon. Minis
ter to tell us why it ha$ not been pos
sible for the Government to accept 
the recommendation of the Jha Com
mittee which went into the matter in 
much greater depth than a Joint Com
mittee would do. They made certain 
specific recommendations with regard 
to the future management and func
tioning of the National Library. Now, 
why does the Central Government 
want to absolve itself of the direct 
responsibility of management and 
control of this National Library? It 
owes this explanation to the country 
because I believe the Government 
will admit this much that the Na
tional Library at Calcutta is the Na
tional Library of India. We want that 
there should be better library facili
ties and that there should be better 
and better regional libraries; but it is 
wot a question of any parochial aop- 
roach After all, we have said that

in view of the association of the city 
of Calcutta with this particular Li
brary; now that it has been made the 
National Library, it should continue 
to be located at Calcutta, and this has 
been accepted. We want better li
braries in different places and better 
library facilities in even rural areas, 
but that is not the point. The point 
is why the Central Government 
wishes to absolve itself of direct res
ponsibility for the management of this 
institution. The apprehension is thia 
—that the Government wants to find 
out a scape-goat for the future mis
management of this library; they want 
to disown their responsibility for the 
management of this institution. We 
are not enamoured as such of Central 
Government control but we have got 
very great apprehensions about what 
is sought to be substituted in its place-.

Now, the proposal is to form a Board 
which will consist of 29 Members. The* 
recommendation of the Review Com
mittee was that persons like eminent 
Professors, responsible and distin
guished educationists, administrators 
of proven worth and of an academic 
bent of mind and scientists should be- 
taken into the Governing Council. 
That was their recommendations, but 
now they are not having a Governing' 
Council. On the other hand, the 
Board will consist of 29 Members sup
posed to be representing different in
terests. In some cases, the States will' 
make the selection; in some cases, the 
Central Government will make the 
selection and in some cases other 
authorities or agencies will make the 
selection The Central Government is 
trying to make this Board autonomous 
with 29 people! How difficult will it be 
for these people to meet and chalk 
out an integrated policy, having no 
common basis except membership o f  
this Board!

12 hn.
Along with this, what is proposed' 

is to have an Executive Council with 
nine persons and this Executive Coun
cil has no assigned job under the-
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statute; they will only assist the 
Board in the exercise o f its powers 
and in the performance of its duties 
under this Act, and exercise such of 
the powers and perform such of the 
duties o f the Board as may be pres
cribed or as the Board may delegate 
to it. Therefore, how do we stream
line the administration o f the National 
Library? How do we expect to achieve 
a proper scholastic approach, if that 
is the word to be used, proper app
roach of persons who should be there 
as recommended by the Review Com
mittee? How is that sought to be 
achieved? Kindly see this. Different 
types o f interests, all sorts of influen
ces, are sought to be brought in in 
the matter of selection of the mem
bers of this Board. And what are the 
criteria for membership of the Execu
tive Council? No criteria are indicat
ed in this Bill. Instead o f the Central 
Government with the Minister at the 
head being directly responsible for 
its day-to-day functioning, we are 
going to have 29 plus 9 in 29, all sorts 
o f interests are intended to be brought 
in plus nine to represent unidentified 
interests—, that is to say, 38 persons. 
There are bound to be stresses and 
strains and pulls and pushes in the 
future administration of this National 
Library. There is no question of any 
political consideration here We do 
not want to approach it from that 
point of view at all. We are trying 
to look at it from the point o f view of 
having a real National Library for 
this country Now, by absolving it
self, by getting rid of its direct res
ponsibility, the Central Government,
I think, fe not achieving what every 
one of us really wants to achieve. I 
am not imputing anything else. I only 
request the hon Minister to see whe
ther, by this, he is really accepting 
the spirit—not the terms, surely not— 
of the Jha Committee's recommenda
tions. By this, are they accepting 
what has been almost unanimously 
stated—this is what I  understand from 
the report? I was not a member—by 
all the members, witnesses and all 
those persons who had appeared 
887 L .S.— 2.

before the Joint Committee? Why this 
two-tier system o f administration? I 
would request the hon. Minister to 
tell us about this. When we are going 
to have a Governing Body and a Di
rector, why should there be, in bet
ween, an Executive Council with nine 
Members, qualifications o f whom are 
not known? This diarchial system of 
administration in a body like this 
will not help. That is our respectful 
submission, and I request the hon. 
Minister to give his very serious con
sideration to this I know, the matter 
having already been reported by the 
Joint Committee, his hands are now 
tied But this is not a question o f not 
coming prior to that. It is a matter 
of approach, it is a matter o f policy, 
it is a matter of outlook, how you 
want these matters to be dealt with.

You can see some basic flaws in this 
Bill. There are two main things that 
a library in a country like 
ours should have. First, the 
necessary funds should be there. 
A  library like this should have funds, 
apart from its management and 
control What about funds? That 
has been one of the difficulties in 
the proper growth of this Library in 
keeping with the statute of this 
country. There are a large number 
of people w<ho really want to take 
advantage of this Library. People 
from different parts of the country 
are coming to Calcutta to study in 
this Library. Considering the 
miserable condition to which the 
Library was brought because of the 
unfortunate intrigues and all sorts o f 
considerations being brought to bear 
on the functioning of this Library, 
some remedial measure was neces
sary About availability of books to 
this Library, there is a law that 
copies of all publications should be 
sent there; even that is not being 
carried out. That is our information; 
if I am wrong, the hon. Minister may 
correct me.

About micro-filming, they have 
now got a Xerox machine; whether 
that is sufficient for coping with the
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task there, I do not know. This 
aspect has to be looked into. 

Now what about grants? Kindly 
see clause 22 of this Bill. It says: 

"For the purpose of enabling the 
Board to perform its functions 
efficiently "Under this Act, tlhe Cen-
tral Government may, after due 
appropriation made by Parliament 
by law in tfiis behalf, pay to the 
Board in each financial year such 
sums of money as that Government 
considers necessary by way of 
grant, loan or otherwise''. 

Who will be controlling the purse? 
There is a provision for framing of 
the budget by the Board, but what 
is this budget? The framing of the 
budget will depend upon the muni-
ficence or the l'ack of funds from the 
Central coffers. What you allot to 
them, whether it is in keeping with 
the requirements of the National 
L ibrary, that is not indicated. It is 
not that the grant will follow the 
budget. Central grant will not be 
accordance With the requirements of 
the Board. The Board will fix its 
requirements, they will draw up 
their policies and programmes and 
they will quantify tbe amount they 
will need. But this assistance will 
not follow the requisition and 
>requirements of the Board. The 
Board Will have to cut down its 
programme, policies and require-
ments on the basis of Central Gov-
ernment asSistance. Therefore, in the 
main sphere, the Central Govern-
ment will have the control. They 
will dr<aw the financial ambit or the 
jurisdiction of the Board, but will 
make over the power in this indirect 
form to the Board just for the nur-
pose, as I said, to di'sown respon~tbi
lity for n, for a national institute 
like this and may be for finding 
(Scapegoats fOT the mismanagement 
that might take place or has been 
taking place. These are matters 
whiclh are agitating our minds. · 

With your perm1sswn, Sir, I would 
like to read from the Report of the 
Joint Committee a portion !'el ating 
to the minutes of dissent of Shri 
Samar Guha and others. They s-ay: 

"The presenlt National Library 
Bill has been opposed by the 
inteUectual community of Bengal 
and other parts; of the country. 
All the editorial comments of the 
dailies and periodicals made >about 
the Bill are against it. All of them 
opposed the proposal for assigning 
an autonomous status, as envisaged 
in the present Bill, to the National 
Library; and perferred functional 
autonomy delegated to it through 
a resolution of the Government, 
instead of having it by an Act of 
Parliament. A fear has been ex-
pressed by all witnesses, intellec-
tuals of Bengal, and newspapers 
barring that of a microscopic few 
that thiS present Bill, if enacted, it 
will sweepingly change the histori-
cal character, fundamental concept 
and the age-old her itage of the 
National Library as the custodian 
>and repository of the creative pro-
duction of the creative minds of 
our country .. . ... " 

These are apprenhensions and 
these are nof motivated appresen-
'Sions. I hope, the hon. Min\ster 
appreciates that. They do not gain 
any personal benefit out of that. This 
is prompted by considerations for 
the advancement of this institution 
oand for its proper maintenance. 

The next point which is of great 
importance is the question of staff. 
Previously, there was no provision, 
but in the present Bill, the provision 
that has been made is for transfer 
of services of the existing employees 
to the Board for which an option has 
been given. There is some improve-
ment from the Bill as it was original-
ly drafted and introduced in the 
House. The option that is being 
given has to be exercised ; we would 
like to know what will happen to 
those who will not give their option. 

What are the special features of 
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brining these staff within *Oe Board 
itself? What is the special feature 
<rf converting them from Govern
ment employees to board employees? 
What are the special circumstances 
necessitating these changes to be 
made? Please tell us about these 
things because this is a matter 
which has caused a great deal of 
justified apprenhension in the minds 
of the staff. If you want them to do 
their best work, if you want them to 
do dedicated work, etc. don not dis
turb whatever little of freedom they 
are enjoying now. Everybody knows 
that there will be no protection ex
cept Art. 311 and even that may go 
at any time, we don't know. But so 
long as it is there, why should any
body be deprived of his right as 
Government servant, it is not that we 
enjoy any great rights under our 
Constitution’  These are the points 
which I request the hon. Minister to 
take into consideration and do the 
needful.

Sir, the approach here seem.s to be 
to equate the national library with 
any other production units like 
Hindustan Steel or any other auto
nomous body. That should not be 
the approach. In these fields, Gov
ernment sets up a corporation or a 
company where some expert ap
proach lias to be given, where it is 
not possible to look after day to day 
ailaixs of production or ocmmercial 
unil or manufacturing unit, etc. But 
here that s-ort of approach will not 
do. Here is a National Library which 
everybody looks up to with pride and 
with satisfaction. Ii should be a real 
seat of learning, a unique centre of 
research We should be able to 
attract people from outside the coun
try also. But it is handicapped by 
mismanagement land by lack of 
finance and so on. Now the Central 
Government'in its wisdom says that 
it will have no responsibility, but 
this will be left to these 29 plus 9, 
that is, 38 masters. We don’t want 
38 masters of national library of this 
country. Therefore, I request the 
hon. Minister to consider these points 
and se»> that these matters which

agitate the minds w- people are look
ed into and proper steps taken.

There is the Pearey-Mohan Lib
rary of Uttarpara with important 
and are manuscripts and documents, 
which are well-known. It is a uni
que library. For lack of proper 
maintenance, proper financial sup
port, there is very great danger of 
these national assets being wasted. 
The hon. Minister should take steps 
to see that those national assets are 
properly protected and preserved. 
They should be taken to the National 
Library which could properly pre
serve them. The Library of Bangiya 
Sahitya Parishad is also a very uni
que institution. I am sure the hon. 
Speaker Knows, about that. The 
hon. Minister knows about it. The 
same is with regard to Asiatic 
Society Library. Many families have 
donated their libraries and family 
books like the families of Sir Asu- 
tosh Mukherjee, Dr. Tej Bahadur 
Sapru, etc. They have donated them 
with the object that the Government 
•f India will take direct responsi
bility.

As one of the Members of the 
Joint Committee has pointed out why 
should you substitute the recipients 
o f the gifts? 29 plus 9 is a very 
doubtful number to bring about any- 
rea] change in the situation.

Witli these words, I conclude.

SHRI B. V. NAIK (Kanara): Mr. 
Speaker, Sir, I rise to support this 
Bill though many of us, since this 
is situated in Calcutta, for risjht 
historical reasons, have not been able 
to visit this National Library. The 
reputation of this Library is very 
far flung.

Sir, I have certain reservations 
regarding the recurrent problems on 
our constitutional handicaps that, 
leaving aside the National Library, 
we, here, In Parliament and the 
Centre cannot do much about lib
raries in this country as a whole fll'd 
the library movement in particular

*ore,
hon.
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in this country because of the fact 
that the libraries have been included 
under Entry 12 in the State List In 
the Seventfi Schedule of the Consti
tution. Our learned Minister, in a 
way, has virtually put a stop to the 
Library movement in this country 
■which, I think, next only to the other 
movement for economic betterment, 
is one of the most important aspects, 
of which any Government, more so, 
a democratic representative Govern
ment should be most particular.

It is true that the small town 
libraries, the district libraries and, 
thereafter, tfie State level libraries— 
these are the focal points—attract 
perhaps the cream of our intelli
gentsia. I do not understand why 
these elected intelligent readers have 
been classified like this here. There 
are general readers, students— 
undergraduates and post-graduates— 
research workers, professional men 
and reputed scholars. Does the hon. 
Minister feel that this cream which 
exists throughout the country spread 
as a small layer through two nr 
three-tier systems electing their 
management at the district level and 
the district level managements elect
ing their managements at the State 
level and the State level manage
ment* elect) nr their managements 
for their N3fTon(fl Library to give It 
an all-India image, all-India repre
sentative character, would have been 
very difficult for about a million 
intelligent readers with perspective 
who know their responsibility much 
more than many of us who have 
been sitting fifere in this august 
House? Then, why is it that—of 
course the burden would be shifted 
to the Joint Committee—List Num
ber I and List Number II of the 
Seventh Schedule which are sorts of 
road blocks to our Library move
ment, cannot be appropriately cor
rected * And why is it that, in our 
country, wsrfiteve treated the elected 
representative as a poor substitute 
for a nominated person constituting 
the Board?

Mr. Daga has very rightly pointed 
out the evil of that body. I would 
not consider that the officer would be 
irresponsible enough to nominate a 
peon or a cook or an astrologer oft 
the Board. How do you then expect
a Secretary or a person of that res
ponsibility who has many other
things to do to effetcively function 
on your National Library? The
Board meetings most probably will 
have to be called at Calcutta and 
they have to find time for that. Ia 
this country so bankrupt that we 
cannot give, as Shri .Somnath 
Chatterjee said, 21 or 2ft people to 
adorn this National Library? Is it 
not possible? The figures are not 
important but the underlying idea is 
important. Will the hon. Minister, 
therefore, kindly give us a promise 
that the constitution of these lib
raries will be made representative in 
character and principally filled in 
by the reading public.

When I see the Library Bill—with 
due apologies to the labours of the 
Joint Committee which went into it. 
It has been hanging for the last 4-5 
years since its Introduction in 1978 
I feel tRat it seems to have been 
drafted By some book-worm working 
m Shastri Bliavan in the Ministry of 
Education and th<f&ook worm is in
habiting not the books of the 
National Library but the files of the 
Education Ministry and the bureau
cratic atmosphere. A flle-worm 
would be n more appropriate word.

1 would request an eminent edu- 
caticnist like Prof. Nurul Hasan to 
pull out this library from the morass 
it has been put in because of the 
long history through which this Bill 
has gone.

Further, Sir, progressively in this 
decade or in the last twenty to 
twenty-five years the library-goers 
have decreased in number. The 
serious student reads at home be
cause of the competing media. Per
haps the figures may prove contra 
but if the hon. Minister compare the 
literacy percentage in this country
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with the number of the people who 
j o  to the library, he will definitely 
find there is no parity The number 
is less now It is understandable. 
There is the cinema It is one o£ the 
most powerful media of education 
today—sometimes of anti-education. 
Tnere is the television in th* big 
cities Of course, the most welcome 
are the art galleries is it not possible 
that this national library also caters 
to these various positive media I 
do not mean the rubbish that goes m 
the name of cinema Why should a 
good segment of the Indian cinema 
also not be kept in the libraries along 
with the books that* are going to be 
there

MR SPEAKER Mr Naik, do you 
want that cinema sKouId be m the 
library’

SHRI & V NAIK Sir, the most 
advanced libiarles are no more the 
places where they read On the 
other hand, they put on the ear
phone and go on listening to a parti
cular book I think there is nothing 
wrong and as a powerful medium 
theie should be no mental or intel
lectual obstruction

MR SPEAKER Now, what you 
.saj- is different from the cinema’

SHRI B V NAIK- May be this 
idea will take its own time

SHRI N K P SALVE (Betul) 
May be people at the end of the 
twenty-first century will realise that 
at is a correct idea?

MR SPEAKER Mr Naik wants 
to be a piophet

SHRI B V NAIK Sir, I do not 
Xnow whethei I will succeed in being 
a prophet But, at the present moment 
I seem to be rediculed like a prophet

Sir anothei point I would like to 
make is this I think X could remem
ber the name of the great Librarian, 
Dr Ranganathan, who has given the 
decimal system which has been adopt 
ed, as far as I know, throughout the

world The UNESCO has recognised 
his merits He was at least in 1970s 
staying m Bangalore We have contri
buted to the world Library Science in 
an enormous way through this single 
individual We do hope that such 
people will And a place m this 
National Library With due deference, 
with a heritage of culture of Bengal,
I do not see the practicality of a stu
dent or a reader who is studying m 
Bangalore or in Tnvandrum oemg 
able to go to Calcutta

SHRI SOMNATH CHAT1ERJEE 
You can go to Delhi 

SHRI B V NAIK No People c m 
not afford the luxury of coming even 
to Delhi ot to Bomba> or Calcutta 
If >ou kindly bear with my analysis 
ot the problem you will find that my 
solution is different Why don t you 
kindlj in order to take the benefit of 
the heritage and culture of Ci'eutta 
and West-Bengal arrange foi ceitum 
scholarships from all over the counrt/y 
from the various pails of the counliv* 
I am not asking for a branch Mr 
Somnath Chatterjee I am not asking 
for a branch so that these people fiom 
far oil places can benefit from that 
I j it is there it is not known to us 
To that extent I think it is insignifi
cant Kindly make it more significant 
so that a large number of people will 
ha\e been served with the twin objec
tives of making access to the excellent 
librarj and the collection of 14 million 
books available to the people all over 
the country and at the same time be 
sides studying the art literature cul
ture and heritage of Bengal they
would also have the feeling of national 
irtegration I do hone rather than 
stick to this top obstacle m our Con
stitution that this Bill will not put an 
end to the Library movement in India 
because we may call them a intellec
tuals or any other name*? but these 
are the conscientious ones who have 
got to be cultivated and the cost
versus benefit ratio is going to be 
enormous if we concentrate upon this 
wading public They will be our 
educator# of the future and, therefore 
I hope as soon as possible the hon
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Minister will come up with a scheme 
or a programme or even Resolution 
like the Road Development Resolu
tion which we considered for trans
port so that the Library movement in 
this country is built up and fostered 
J support the Bill 

SHRI H N MUKERJEE (Calcutta- 
North East) Mr Speaker, Sir, I con
fess that having been out of town for 
several days, I have been taken some 
what by surprise by this Bill coming 
up sharply this morning But I wel
come this opportunity m spite of cer 
tain handicaps 1 am suffering from at 
moment, I welcome this opportunity 
of taking part in this debate because 
I have been associated with this sub
ject and the reconstruction, so to 
speak, of the National Library lor 
quite sometime now This Bill, as 
you know, has been banging fire for 
long enough a period ‘The National 
Library Bill 1972, was Ihe original 
caption with which we started and 
the preparation of this Bill had been 
preceded by the work done by what 
was known as the Jha Committee, of 
which I had the privilege of having 
been a Member This Jha Committee 
which had made a review of the work 
of the National Library as well as of 
Libraries of comparable character in 
other parts of the country had formu
lated certain conclusions the kerne' of 
which the substance, the basic con
tent of which has been I believe taken 
over by Govesmment in so far as the 
formulation of this Bill is concerned 

I remember that when we thought 
ot the problem of libraries in our 
country ihe National Library m Cal
cutta occupied a large part of the 
canvas because it inherited what had 
been the collection of what was known 
as the Imrwial Library m the British 
days and on account of the fostering 
support which was given to it by such 
eminent people as Maulana Abul 
Kalam Azad and Jawaharlal Nehru 
himself the library has continued to 
be considered to be the focus of our 
national library movement in this

country and a sort of intellectual 
centre from which would emanate in
fluences which would make for a 
larger and more comprehensive intel
lectual life for the whole of the coun
try

Like so many other things, what we 
have wished for does not appear to be 
achieved and the National Library
falls far short of what it should be in 
a country of our sort But things
being as they are, the National Library 
m Calcutta has come to be considered 
to be the repository which should 
be taken up on a national scale tor 
development as the principal library 
which corresponds to the position of 
Bibliotheque Rationale in Pans or the 
British Museum m London or the 
Library of Congress in Washington 
Our National Library can hardly be 
named in the same breath as the 
Lenin Library in Moscow and other 
libraries I have just mentioned Even 
so conditioned as we are the National 
Library in Calcutta is the best we 
have got and it is a good thing that 
the Jha Committee discovered and 
the Joint Committee which went into 
the clauses of this Bill, going round 
certain parts of the country also dis
covered how happily there is not a 
feeling o£ jealousy or some undesir
able kind of competition in so far as 
the National Libi irv in Calcutta is 
concerned on the part of comparable 
institutions For example the people 
m charge of the Royal Asiatic Society 
Library m Bombay or the Connemara 
Librarj m Madras look up the 
National Library m Calcutta not as a 
rival so to sprak not as an institution 
which they would like to push back 
and surpass in so far is thwr own 
import'ince i«. concerned but they 
look upon the National Library m 
Ca’cutta as more or less the first
among equal® In addition to that, 
the National Library because of his
torical reasons has got the largest col
lection of books manuscripts periodi
cals etc that we have m this country 
Therefore it was more than time that 
something was done to rejuvenate the 
National Library, because it had got
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into a very bad predicament and lor 
many years now it has been hardly 
imder any direction so to speak, so 
that It has continued more or less as 
a run of the mill library which could 
hardly perform the national functions 
which is its proper task. That is why 
it is terribly important to do some
thing about the National Library and 
at long last 1 hope something would 
be done by Government in this regard.

For so many years now we have 
not bad in the National Lihrary a 
librarian worth speaking of. The idea 
was to appoint a Director of the 
Natioinal Library of a certain status, 
of a certain intellectual calibre, of a 
certain character, which would com
mand the respect of intellectual wor
kers in different parts of the country. 
But for a long time now. the library 
has been run by more or less glorified 
clerks. 1 mean no disrespect to the 
people who are in the administration 
of the National Library there on the 
spot, but the charge of a library of this 
description should have been in very 
much more capable hands. But on 
account of a variety of circumstances, 
we have found the National Library 
somehow carrying on from day to 
day.

am sure that now this Bill is going 
to be put on the Statute Book, some
thing more positive is going to be 
done. The Joint Committee had de
cided that it was important to give an 
autonomous character to this Institu
tion so that the National Library could 
function as a real intellectual focus t>nrl 
it need no longer be under the thumb 
of deputy secretaries or even under 
secretaries from Delhi, operating from 
a long distance and not knowing the 
real problems of the library or broad
ly the intellectual life and needs of 
the country The library should be 
conducted in a manner which would 
be in conformity with the intellectual 
atmosphere of this country. And. 
therefore, the idea Vvas that there 
should be autonomous board which 
would be sufficiently distinguished— 
intellectually and otherwise—and that 
It would have the powers which the 
Bevemment could delegate to It.

There have been some Questions 
asked in regard to how the autonomy 
should have been organised. There 
was a dispute as to whether it should 
be delegated autonomy or statutory 
autonomy. But then. Government 
discovered that delegated autonomy 
was a matter which could not be defi
ned in precise torms of legislation and, 
therefore, for safety’s sake, the autono
my had to be statutory. I know that 
there was m the minds of many peo
ple, not only in Calcutta but elsewhere 
also, a certain feeling against the 
idea of statutory autonomy. But since 
autonomy is important—an'J J feel for 
myself that autonomy in an intellec
tual institution of this sort is absolute
ly important—it is good that the 
legislation now delegates to the 
National Library the autonomy that 
it should have. There might be some 
improvements made in regard to the 
composition of the Board. I am afraid. 
X have not had the opportunity of 
sending any amendments in that re
gard. 1 do not know whether my col
leagues have thought of some sub
stantial amendments in regard to the 
composition of the Board which 
would be running the Library in an 
autonomous manner. I am sure, the 
Joint Committee had gone into the 
matter at great length and my friend, 
the Minister, had played his role in a 
manner for which I have to pay com
pliments to him, because he had 
shown considerable undestanding of 
the problem. He also showed under
standing of the controversial issues 
which were raised and he was ready on 
many occasions to yield and accept 
many of the suggestions that were put 
forth in the Joint Comtmtiee proceed
ings. I am happy particularly for in
stance when I find that in the Joint 
Committee it was decided and that has 
been made part of the Bill now, that 
the National Library at Culcutta would 
now be described as the National 
Library of India. I know that parti
cularly in my part of the country, 
there is a lingering fear that Delhi 
might have all kinds of intentions in 
regard to the National Library at Cal
cutta. In my part of the country, 
there has also been, for a long time.
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a suspicion about the intentions of 
New Delhi in regard to what happens 
in that region and, therefore, there 
has been an apprehension that per
haps there is «n  idea of shifting the 
national Library from Calcutta to 
somewhere else. We have heard from 
time to lime that in certain parts oi 
the country, there is a grouse that the 
National Library is situated in Cal
cutta which is a little too distant, now 
not as central as it used to be, besides, 
for a variety of reasons, Calcutta is a 
place to which many of our own 
people have begun to develop a kind 
o f allergy. The idea -is sometimes 
bruited that the National Library 
should be shifted from Calcutta to 
somewhere else, and why not in Delhi 
because everything is centred in 
Delhi now. The Minister, however, 
came forward cordially to accept the 
motion that was made in the Joint 
Committee lhat the nomenclature 
should be National Library of India 
just as we have the National Archives 
of India. Ant) the very nomenclature 
carries a certain distinction, almost a 
kind of glory which, I think, would 
re-assure the people in my region that 
there is no intention on the part of 
the Government to shift the library 
from Calcutta to anywhere else. And 
the Minister also went out of his way 
to re-assure in the House and else
where that the National Library at 
Calcutta would remain at Calcutta and 
there is no intention of moving it 
from there.

Now, Sir, we have found the 
National Library in such doldrums
that it is important that now that 
this bill has come on the legislative 
anvil, we think of ways and means of 
improving its working. I do not know 
if you have had any recent occasion to 
go and see the National Library at 
work. But the facilities there are piti
ful. They are wanting in some of the 
most elementary facilities which are 
available to anything like a fairly well- 
run library in the world, not to speak 
of the more sophisticated institutions 
In more fortunate parts of the world.

But in our country also, there aw 
libraries which have facilities a great 
deal more advanced than the facilities 
available in the National library. 
There are some micro filming appa
ratuses there, but they are very inade
quate. Hie airconditioning apparatus 
and even the bindery work function in 
conditions which are pitiful. You will 
find yourself in a most distressing 
condition, if you examine the manner 
in which the very valuable books 
have had to be kept because of lack 
of facilities which are comparatively 
easy to mobilize In Delhi, but probab
ly not so in Calcutta. Calcutta, at one 
time the capital of this country, has 
now got into such a predicament 
that we find that anything does for 
Calcutta; and even the National Lib
rary can do without the most elemen
tary facilities for a library, for its
preservation and for its activities in
various departments—into which I am 
afraid T do not have the time to enter.

The Jha Committee had also recom. 
mended the appointment as the Direc
tor of the National Library, a person 
who would command a certain intel
lectual stature in the country and 
whose being there would mean the 
National Library becoming a place of 
intellectual activity which would shed 
some radiance on our intellectual life. 
Government has so far been unable 
as far as I ran understand, to get 
hold of a director of an adequate cali
bre. I do not think our country is so 
denuded of talent that we cannot get 
very good people to run this library 
and to be at its head. There is some 
symbolic satisfaction in having, as the 
head of this Library, a person who 
would have the status of a vice-chan
cellor of a university who, at the same 
time, would be able to set up In the 
National Library a kifjfl of an intel
lectual nucleus. A£-fhe moment, one 
of our National Professors, Dr. Sunitl 
Kumar Chatte^ee has got a place in 
the National.library campus ’n Cal
cutta, from -Vhere he carries on some 
°fr4iVs -activities. National professors 
would come and go, but there are
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-ways and means of utilizing the situa
tion of the Library, which to-day has 
•got «  fairly attractive campas in 
Belvedere and its grounds, which as 
.you must be aware, offer very com
modious facilities tor a \ ariely of good 
work, Already we have got a nuclus, 
where one of the national professois 
has got a place to work from, 
and now if the director of the 
Library 13 an intellectual of 
high eminence, and if around 
him and around the institution which 
attracts scholars from different parts 
of the country and sometimes from 
abroad, there develops an intellectual 
life, it would be glory not only to Cal
cutta but also to the whole country 
which would be something worthwhile 
having It will then truly be a library 
engaged m the purveying of know 
ledge which is power and knowledge 
-of the forces of society and of life 
which enables man *o overcome oil 
obstacles m the way of the construe 
tion of a new life and i f  that know
ledge is congealed in the texts which 
are available in the library, the conn 
try can go ahead with the dissemma 
lion of that kiowlerlge and with the 
advancement of that knowledge 
Therefore all the jobs that the countiy 
is now adopting as a matter of na 
tional policy m order to transfoim 
our existence would get a lot of 
assistance from the work which cm 
be done at the National Library It 
can function as a sort of a national 
laboratory m a wider sense without 
any kind of a partisan proclivity but 
in a comprehensive manner it woulf1 
be national laboratory for seeing to it 
that what we glean becomes power to 
change society m the manner that we 
desire That is why m the social «t 
countries they have placed so much 
reliance on the development of libra
ries That is why the Lenin Libr^n 
m Moscow has become one of the 
greatest libraries if not the grenl^'t 
library in the world to-dav This i« 
whv in the Soviet Union there is a 
wonderful chain of libraries all over 
the place And th readershio figure 
*n that country and other socialist 
countries is something to marvel at 
And this happens only because the

people have am ache for learning In 
all countries his indeed is the case 
Oui people m the villages and m the 
countryside are supposed to be 
benighted But they want water m 
the first plnce and schools in the 
second place Their two pnor claims 
are for water supply and for 
the supply of school facilities 
Our people have the ache for learn 
mg the yearning to find out things, 
beciuse after all our country has a 
tremendous civilization, a legacy of 
which we are proud

And today in the modern context 
of things where the dynamism of 
science has come into play, we can 
have a new kind of qualitative intel
lectual act vity and for which the 
focus would be plates like the 
N \tional Libiarj Therefore the im
portance of the National Library is 
such that something roust be done 
today about it But our Nat onal Lib
rary has been in doidroms and it con
tinues to be so I have looked*—I 
could not get it in my hurry—at some 
recent putjlications which are not 
\erv recent because publications are 
delaved administration reports of the 
National Library and the sorry tale of 
m my books lost and only some books 
recovered All that sort of thing is 
extremely unsilisfacton And we 
hive beard of one time allegations 
at out the losses of books from the 
custody of the Librar which were 
extremely disconcerting I cannot go 
into the details about it Some of 
them had been discussed earlier m the 
Tomt Selert Committee But that 
apart I want to say that this kind of 
thing has gone on for so long and 
we have found that some of the people 
m the administration of the Library 
are for quite some 3 ears now hand 
m glove with certain interests wh ch 
ire trying to degrade the Library to 
dive it a bad name and thereby enable 
It so to speak to be pushed awav 
from the intellectual map of this 
country

We find for instance that there 
were some reports recently about the 
removal of the Central Reference
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Library from Calcutta to elsewhere. 
But 1 am glad that the Minister gave 
6 reply recently. I noticed the reply 
in this House that the Central Refer
ence Library would remain where it 
is now. I say this because there was 
one ol the earlier Deputy librarians 
who was perhaps the finest library 
worker in the National Library Cal
cutta, Mr. Chittranjan Banerjee, who 
was put in-charge of the Bibliorgaphi- 
cal Section and know that the Biblio
graphical Section was doing wonderful 
work. He has retired; he has left. 1 
think he has gone elsewhere. I do not 
quite know where. But the Biblio- 
graphical Section was putting out its 
work which had been in doldrums lor 
quite a long time and it started doing 
much better work.

The Central Reference Library jnd 
the preparation of the bibliography 
wlpch would be one of the specialised 
jobs of the National Library, Calcutta, 
for which there is a demand all over, 
in different parts, in many foreign 
countries—there is a lot of demand 
and appreciation for the bibliography- 
cal work which is done in the National 
Library. This Section should certainly 
remain there and all the facilities that 
should be offeied, must continue to be 
given.

I have found unhappily that there 
is a division in the ranks of the emplo
yees and the unions of employees 
there, and it has not played the role 
which 1 would expect in a plare of 
intellectual activity like the National 
Library. I learn that there are diffe
rent unions. But I would like to tell 
the Minister to see to it that there is 
no attempt to discriminate and that 
wherever their employees have orga
nised themselves in a manner which 
is acceptable, they should be recognis
ed. And if there is a multiplicity of 
unions, there is no harm in recognis
ing more than one union, becausc-, at 
any rate the important point is to get 
in touch with all the employees and 
to see to it that those people who ere 
In flavour of working the National 
Library successfully, and are making a

good job of whatever the mission at 
the National Library is in our view, 
are given all the assistance that can 
be given.

Then, I cannot go into the detail but, 
there are certain matters about which 
the Ministry has to apply its mind 
pending the setting up of the auto, 
nomous board and pending the auto
nomous board actually doing the Job 
effectively.

There is a small children's library 
in the campus o£ the National Library. 
I do not quite know if it is working, 
very successfully, because I have not 
seen it in recent years. 1 would like, 
for instance, in view of certain chil
dren’s libraries elsewhere having also- 
been set up, in view of certain bol 
bhavans and other institutions becom
ing an all India reality, in view of the 
memory of Jawaharlal Nehru being 
associated with the setting up of Bat 
Bhavans in many parts of the country, 
maybe, the children’s Library section 
in the National Library campus might 
become a part of the change with 
which we could link the chtfelren's 
library movement. The dolls museum 
in Delhi or the children’s little theatre 
idea in Calcutta and elsewhere that 
we have got, the Bal Bhavan move
ment and the children’s library move
ment aU this could be linked together. 
The National Library in Calcutta whose 
Children’s Library section is qutle a 
different thing to see could be linked 
together with all these things.

I would, therefore, plead that in so 
far as the work of thie National Li
brary is concerned, it should be look
ed after carefully, pending the auto
nomous board coming into the picture 
and facilities which are at least essen
tial for any major library, let alone a 
natior'-l library, should be made sure
iXt.

So far as air-conditioning, micro
filming, preservation of books and all 
that sort of thing is concerned, every 
facility must be guaranteed and the 
running of the Library should also be 
looked into carefully.
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I would also like that some attention 
W given to the idea of the character 
pf a Rational library. The National 
Library in Calcutta suffers, from my 
own personal point of view, from 
being a place where even the average 
reader, who perhaps needs some re* 
taxation reading, who wants to read 
some fiction, something ot that sort, 
also goes to the National Library. 
Then, there are under-graduate stu
dents who also go to the National 
library because of the paucity of 
library resources in other parts of the 
city. 1 have a leeling that a national 
library to be worth its salt, to be 
worth its dignity, its character and as 
a national focus cannot, at the same 
time, invite hords of other people 
who require books of various sorts, for 
various reasons, for relaxation reading, 
lor under-graduate study, whatever 
else it may be. Relaxation reading is 
important; under-graduate study is im
portant. But a national library is 
meant for something else. Relaxation 
books should also be there. But only 
for the record. Whatever is published 
should be there. Under-graduate books 
should also be there. But only for the 
record There should not be conglo
meration of people crowding the place 
ar.4 errwimg nut *he real reader, the 
serious student, thp researcher, the 
book lover, the bibliophile and also 
the people from abroad who should 
see and sometimes work in our Na
tional Library. Therefore, some ways 
and moans should be found so that a 
readership section could be separated 
where more popular books, more wide
ly required books, can be put while 
the particular national collection of 
books remains there for scholars to 
come and examine whenever they have 
a need to do so.

This appert of tlio mailer has been 
hanging fire for a long time. There is, 
I know, in Calcutta, a great deal of 
teeliner that in the absence of some
thing like the Delhi Public Library, in 
the presence of onlv locality libraries 
which ate not good enough, in view 
of the fact that the university and the 
college libraries, even though they are 
fairly large, are not adequate to meet

the needs of Calcutta, many of the- 
overflowing population of Calcutta go 
to the National Library and crowd the 
campus for no reason that I can under
stand, for no reason that is relevant 
to the existence of a national library. 
Therefore, the role of a national library 
would have to be thought over very 
carefully in this regard.

Then in regard to the movement, 
how a national library system can 
develop all over the country and can 
also emanate from the National Li
brary, ihe leadership it can give. At 
the moment, we have in the Nation'll 
Library. Calcutta, the collection *rf 
books in all different regional langu
ages But it may be that we can have 
regional libraries on a much bigger 
scale in different parts of the country 
organised in a very systematic man
ner and there might be a Central 
library of regional languages. After 
all, that would be without manv of the 
more valuable books which have been 
acquired and collected by the National 
Library because of its long history. 
But now w£  ̂ can go ahead perhaps, 
in so far as our regional literatures 
are concerned because they are grow
ing in large numbers; we can have 
these libraries in different parts of the 
country. May be, in three or tour 
cities in India we could have Central 
Regional Language Libraries, but that 
is a different matter; the National Li
brary would have pveryth’ng At the 
same time, in order to have regional 
libraries which would have a special 
character of their own, we could have 
libraries in other parts of the country 
as well From this National Library 
could come a sort of leadership, jusl 
as the University Grants Commission 
has tried to distribute its largesse to 
different Universities and has tried to 
formulate some policies in regard to 
intellectual specialisation in one Uni
versity or the other.

So, the Director of the National Li
brary may very well take charge ol 
the duty of looking after the develop
ment of libraries in different parts of 
foe country—libraries of various sorts,
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libraries with different motivations, 
libraries whose content would be dif
ferent from area to area. The whole 
matter would require thinking over 
and I hope my friend the Minister 
*would apply his mind to it.

Then, I would ask the Minister to 
make sure that, in so far as the 
worries of the employees are concern
ed, those worries are put an end to 
definitively. The employees tell us 
repeatedly—and I can understand their 
anxiety—that in future, after having a 
Board, their terms of employment 
would differ, that they will no longer 
be Government servants with the old 
status, they will not get the old protec
tion as Government servants, and that 
sort of thing We have been assured 
by the Minister that all the advantages 
of being a Government servant would 
be retained absolutely and fully even 
if the change-over comes to take Glare 
and that, being employed by an auto
nomous Board would not mean any 
detraction of the rights and privileges 
of Government servants in so far as 
that goes If there is anv clause here 
which could be amended slightly in 
order to make sure that the worries 
of the employees are promptly re
moved, I would welcome that kind of 
a change being made in it But if such 
a change is unnecessary and the Min
ister gives a fresh reassurance that 
everybody would be safe and secure 
and that their stability and. their pros
pects and nil the advantages they have 
as Government servants would con
tinue, then everything would lie all 
right.

I would like the Minister to also see 
to it that the employees’ ideas are 
taken into consideration, that the 
Unions are consulted and that, in so 
far as the work of the library is con
cerned. they are actually made to 
participate in the work of the library. 
So much of the non-cooperative spirit 
among the employees ha* been due 

to the fact that the Management of 
4ho library, so to Bpeak, has been en- 
Ur«»1v msvmpathetic to the ideas of

the employees. But now, In the new 
context of things, I would like the em
ployees’ ideas to be taken very much 
into prominence.

Meanwhile, 1 am happy that the long 
story of the National library HU 
having to be formulated hat now come 
to an end. Even though the Jha Com
mittee’s ideas have not entirely been 
incorporated in the legislation, that we 
have before us, I personally very much 
like the idea of an autonomous Board. 
1 only want to make sure that the 
genuine grievances of the employees 
are looked after properly and, most of 
all, since this relates to a matter like 
the National Library, I want that the 
intellectual work of my country should 
be important—not only intellectual 
work for intellectual worlds sake but— 
because without intellectual work, we 
cannot go ahead. As I said earlier and 
as the proverb says from so many 
hundreds of years ago. knowledge is 
power Where knowledge accumulates 
and knowledge grows, there is a spring 
of power for the people and if know
ledge is partaken of by the entire 
people to the extent they can, then 
alone ran power in this country be 
used in the manner which would be 
in conformity with the spirit of our 
times

Therefore. I welcome this idea of the 
National Library and even though some 
of us might have a grouse here or a 
grouse there, I would like all to sup
port 1hls Bill. I would like my people 
in the region where 1 come from to 
take some heart from the fact that now 
the National Library of Calcutta is 
called the National Library of India 
and there is no idea, as far as the 
Government can foresee into the 
future, of moving the National Library 
from Calcutta to elsewhere. This is 
something which Calcutta has perhaps 
to ask of India and India, in the form 
of an assurance given by the Education 
Minister, is now telling Calcutta that 
the National Library would be situated 
in Calcuttta, and Calcutta’s National 
Library would be called the National 
Library of India.
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13. kt&

SHRI PStlYA RANJAN DAS MUNSI 
(Calcutta-South); Views have been ex
pressed both for and against this Bill 
just placed before the House, by Mem. 
be«s from our side and Members from 
ttfe opposite side. And,* Mr. Speaker, 
Sir, you might have heard several 
Members trying to draw the attention 
of the House to certain very construc
tive suggestions, not merely in regard 
to the Bill but for the purpose of the 
National Library...

MR. SPEAKER: The House will now 
adjourn for Lunch. You may con
tinue after Lunch.

18.81 hrs.

The Ldk Sabha adjourned for Lunch 
till fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at three minutes past Fourteen 
of the Clock.

[M r . D ep u ty -S p ea k er in the Chair7 

NATIONAL LIBRARY BILL-contd.

SHRI PRIYA RANJAN DAS MUNSI: 
As I was explaining earlier, the pro
gramme and the progress of the Na
tional Library, as has been expressed 
by several hon. members, have to be 
discussed and analysed not only within 
the ambit of this Bill but also outside 
the scope of this Bill where lies the 
main issue of this National Library— 
(lie aim and the purpose.

In the 19th Century, immediately 
after the renaissance, in our country, 
the habit of the library-goers was only 
to concentrate on the study of history, 
literature and sociology. But now 
with the development of modem 
science, the tendency has grown among 
the intellectuals in science and techno
logy and also the other academicians 
to study more of modem science, tech
nology, architectural science, environ
mental science, medicine and all those 
*^rfri go, I do not consider that the

purpose or the function of the National 
Library is to confine itself to the study 
of the basic documents of history and 
literature, as Mr. Daga was saying. 
He was asking as to why we should 
not include some of the philosophers, 
writers and historians on the Commit
tee. I think, that is not the purpose. 
The National Library should serve the 
purpose of all the intellectuals and 
research scholars in our country de
pending on the character of the coun
try’s progress and advancement.

The National Librrary is situated in 
my constituency in Calcutta. I am 
proud of this institution and I con
gratulate all the Members who took 
kind initiative and participated in the 
deliberations in the Joint Committee, 
as well as the Minister ior introducing 
this Bill today.

It has now become a habit and 
library is just considered something 
for the readers and it has become a 
customary thing for almost all the 
readers to go and search for some 
books. If they*get some books, it is 
all right, and if they do not, they 
neither try to make a report with the 
library to know, why a particular book 
is not available, nor the library take 
any interest to know what is the taste 
of the readers and what their require
ments are. I would, therefore request 
the Minister, apart from the Bill, to 
kindly have a policy planning division 
of the National Library to know the 
requirements of the modern scholars 
and the research students and to know 
their minds. This is because, a library 
does not only keep the record and the 
history, but it also maintains the pre
sent day and current affairs of the 
society to meet the future requirements 
of the scholars and students.

As you know, in our pre-lndepend- 
ance days, the documents in the Na
tional Library were preserved mainly 
pertaining to the period before the 
East India Company's Invasion in 
eastern side of the country and the 
documents pertaining to the Aliwardi’s 
rule and other essential documents of
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our history. For a student of history, 
those are worth reading, but a student 
-of modem science, a student of modern 
political philosophy, a student of re
volution and a student who thinks his 
country to be built up in a much more 
modern way technologically and other
wise. wants something else also. The 
policy planning division of the National 
library and other libraries in the 
country should further be moderanised 
to understand the desire and tendency 
of the students and the modern re
search scholars. As I said, my first 
suggestion is that there should be a 
policy planning division in the Na
tional Library to know the require
ments of the modem scholars and
Students; secondly, there must be a 
very strong research wing, a research 
wing not for the research scholars, but 
a research wins on the library science, 
I think, the National Library has
everything except a research wing on 
library science, how to handle the 
modem libraries, how to maintain the 
books of the modem libraries, how to 
mainlain and retain the manuscripts 
of the modem libraries etc. These are 
all matters to be discussed and known 
to almost all Ihe participants in the 
library and those who sit in the 
management.

I would nisi refer to two or three 
issues. In our eastern side, there are 
very strong and potential socio-cuL 
tural documents on our folk tribal de
velopment. and our history. Specially, 
I would refer to Bharu Chandidas Sri 
Krishan Kirtan The original manus
cript of Bharu Chandidas Sr Krishan 
Kirtan is no1 available row, I am told, 
that for lack of sufficient facilities for 
maintenance in the library, it was lost. 
HaJf of the pages are absolutely no 
more in the library. Maimansingh 
Geetika is another important folk 
document of undivided Bengal in 
which the actual social life was re
vealed during the pre-British flays. 
Tbat document is also not available 
for sot having been maintained pro- 
periy due to lack of trcilities. Not 
only this, the basic documents on the

renaissance movement enunciated by 
Raja Ram Mohan Roy in Bengal 
and other documents of those 
days are also not in proper 
shape and the students and the 
scholars are not able to utilise them 
properly mainly as they have not been 
maintained properly for lack of proper 
facilities. Simply laying down some 
suggestions to do this and to do that 
are not enough. I think, the nation'll 
Library should be a national science 
department to understand the main
tenance and preservation .of the docu
ments.

As Prof. H. N. Mukerjee has rightljr 
pointed out, the Library should not be 
a centre of crowds. I would like to 
tell you the situation in the National 
Libarry. because I am very much 
accustomed to go there. Fortunately 
or unfortunately, it is situated near 
Victoria Memorial Maidan Area. Those 
young boys and girls, who often go in 
the afternoon leaving their colleges 
and universities for their happy trip,* 
if they do not find any other place, 
they prefer and just go in a queue to 
1he National Library in the name of 
reading some fiction and occupy the 
seats of students and scholars. As 
Professor Mukerjee pointed out, it 
should not be a place of mass crowd. 
There should be some dignity. Only 
the students and research scholars 
should go there. There should be some 
rule or regulation, some standard, as 
to who should be entitled to utilise the 
books of the library, 1he space and the 
accommodation there. About other 
libraries, I think, the National Library 
can starl the initiative for a new thing; 
they can start the National Library 
movement in this country. The Prime 
Minister has said on many occasions 
that the Poor people in the villages, 
the literate people in the villages and 
in 1he urban areas etc. should exchange 
their views and their ideas with the 
modem achievements, not always de
pending upon the Government docu
ments alone, but by ullising and using 
all available resources available near
by their own areas. I will just cite an 
example. The history of the freedom 
movement is a subject in which our
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Professor Nurul Hasan Sahib is inter
ested tod  he knows very well that 
there is no concise document in this 
country. Nobody can write the actual 
history of freedom movement in one 
volume. It will run into ten or twelve 
mBhabharats. So, why cannot we 

'Ihtnk of taking action, as the Prime 
Minister suggested a few days ago? 
If somebody is interested to take the 
records of the freedom-flghters alive 
today, those who have sot tamarapatra, 
and those who have not got, to know 
their life histories, to know what they 
actually did, to know whom they came 
into contact with, etc., he can take 
such records which will be very useful 
for the next generation. The next 
generation may get another round of 
documents of our freedom history and 
Information on freedom struggle. The 
Department of National Library can 
start functioning and collect materials 
In this regard. Binay Badal and 
Dinesh organised their mutiny against 
the British in Calcutta Writers’ Build
ing, but all this information and cor
respondence, etc. have become avail
able from some common people. There
fore, what I say is. if the National 
Library takes initiative and if it col
lects almost all available manuscripts, 
letters and other information of free- 
dom-movement, I think the National 
Library’s purpose would have been
much more fruitful, for the sUidents 
and future generations of this country.

Beparding guests 1 wish to ^av this. 
Foreigners come to the Library in 
Calcutta. I found that the National 
Library has not got sufficient and good 
air-conditioned accommodation or guest 
room or waiting room. They have
felt that they are not being attended 
to well. I feel that in the national 
library compound which is vacant, a 
small gues* house can be built, which 
can serve not only foreign people, but
our own people like those who come
from Banagalore or from Trivandrum 
etc. Those who do not get any room 
in the hotels can stay in these guest 
houses. The person may stay in this 
guest house attached to the National 
Library and carry on with his job. 

'There is also this good atmosphere in

Shantimketan where the students can 
stay in the Library’s guest house. So, 
the National Library can construct a 
guest house which will be very useful.

About the other libraries which 
can supply more information, unfor
tunately, we have developed a habit 
in our country that only the bigger 
libraries are to be taken into considera
tion but I would like to repeat o ie  
thing. During my student days, while 
I was student of literature, we 
had to collect information about the 
folk culture of our country. We travel
led from one village after another and 
saw those small libraries, recognised, 
non-recognised etc. There we found 
very substantial documents, living 
documents, which are not available in 
the National Library. What I feel is 
this. If the National Library can in
tegrate itself with the subsidiary units 
of these libraries, recognised or non
recognised, under Social Welfare De
partment or Education Ministry, which 
gives grants to these bodies, they can 
very well collect information whioti 
will be very ^useful for our future 
generations. Those documents may 
not Lo handled well by these village 
librai ans and small town librarians 
and t'iese can very well be preserved 
in on National Library. So, this will 
serve a very good purpose.

About Raja Peary Mohan I ibrary 
about which Mr. Somnath Chatterjee 
stated, I wish to say. this is one of 
the important libraries in our country 
which carries some serious and some 
verv bas’C historic type of documents 
on literature and history of our coun
try. a library where Madhusudan D u tt 
dedicated himself, where Sarat 
Chandra Chatterjee user! to sit dav in 
and dav out to know more things 
about Bengal's social life.

The condition of that library is 
very poor. If the National Library 
can integrate itself with such types of 
Library as subsidiary units, it would 
help.

About the Board itself, as Sbri 
Mukherjee and Shri Daga snU I
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entirely agree with them that, as a 
matter of fact, Government and Par* 
liament cannot ensure any financial 
guarantee to any Institution where 
there are checks and balances by the 
Government authority. In that regard. 
I think the Board is necessary. I led  
that involvement of the scholars la 
much more important m jh e  matter 
of library, it does not matter whether 
the Board is with us or not. As a 
matter of fact, in the railways, there 
are some non-offlcial committees. So, 
in the National Library also, some non- 
offlcial council can be formed with 
academicians where even the Educa
tion Minister or the State Minister 
can be represented who can apply their 
freedom there. They can give valu
able suggestions and advice from time 
to time which the Government will 
consider or the management will con
sider and may reject

As in our Consultative Committees 
of Parliament, I feel you can also in
troduce this sort of non-offlcial ad
visory council in the National Library. 
This way, I think, the National Li’nr- 
ary would be benefited

Lastly, I submit that some institu
tions like the Centre of Study for 
Social Sciences which has recently 
been set up in Calcutta and some other 
Institutions of this nature might be 
represented where human values are to 
be judged and where academic discus
sions will be very much helpful and, 
if these institutions are also takf-n over 
and brought within the fold of the 
National Library as their subsidiary 
units, 1 think the scope of the National 
Library would be widened and the 
purpose of the National Library could 
be better served

Sir, I conclude by saying that if is 
a pride of the whole country—-not only 
Calcutta—as it is a historical tradition 
o f our great country to have this 
National Library and I hope that the 
Minister would give us an assurance 
that the jurisdiction o f the National 
Library would not be touched and the

provincial barrier will not come In 
the way; in any caae, I hope that the 
headquarters of this National Library 
will not be shifted from Calcutta.

SHRI Y. S. MAHAJAN (Buidana)r 
Mr. Deputy-Speaker, Sir, I rise to sup
port this Bill, It deals with a very 
important institution in the educa
tional and cultural life of our nation, 
namely, the National Library at 
Calcutta. It has a long history and 
has been an important agency for the 
acquisition, preservation and servicing 
of the nation’s literary teasure in par
ticular and of the world’s literature in 
general.

It has provided unrivalled facilities 
to research scholars from India as well 
as from abroad. But as the affairs of 
this great institution were in doldrums-, 
the Government appointed a Committee 
known as Jha Committee to inquire 
into its affairs and to make recom
mendations for improving its organisa- 
tional working. That Committee's 
main recommendation was that the 
National Library should continue to 
remain a Department of the Education 
Ministry. This recommendation was 
naturally not acceptable to Government 
on the ground that maintenance of its 
present status would not remove the 
malaise or improve its functioning.

The Committee further said that the 
Advisory Committee of the National 
Library should be converted into a 
Governing Body and autonomy should 
be granted to this Governing Body by 
delegation The Government accepted 
the principle of autonomy. That auto, 
nomy has been granted now by this 
Bill. It has been granted in a statu
tory manner. The legal opinion has 
been that autonomy cannot be granted 
by delegation, but that it should be 
dene in a statutory manner so as fo 
make it really effective.

I believe that cultural institutions 
like the National Library can flnurldt 
and develop and render their servicer 
in an efficient manner only in an at
mosphere of relative freedom guarante
ed by autonomy under a statute. By
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this method you can secure ex~ert 
mll{lilgement and cut out the delay-& 
and ·redt'ape inevitable under depart-
mental control. It was surprising to 
find people arguing passionately for 
direct departmental control. This 
means they refuse to learn from ex-
perience or have spme other extra-
neous considerations in mind. 

nomenclature, the 
called '\\<aticn<~l 

Section 18 lays 

Under the new 
Library will be 
Library' of India. 
down that: 

'{t shall continue to be loca(ed in 
Calcutta.' This proviSion had the 
good effect of removing misapprehen-
siops in the minds of many repre?e:l-
tatives from West Bengal ·'lbout the 
possible location of the National 
Library. I \\'eicome one special fea-
ture of this Bill. namely, the principle 
of rotation followed in nominating re-
presentatives on the Board of the 
Library. This cut!i out the nargaining 
and consequenlial delay invoived i!l 
elections. 

Sir, another controversy raised I. v 
the Bill has been about the terms a• d 
conditions of employees of the Nation : 
library. As a result of the grant o E 
autonomous status to the library, fears 
were ente·rtained that the terms and 
conditions of service of the employees 
would be adversely affected. These 
fpars were groundless and I hope the 
fears have been sufficiently allayed by 
Section 17 which contains e!Iective 
safeguards. First it gives an r fficer or 
an employee the option to continue his 
present status as a Government em-
ployee and to refuse to become an 
employee of the Board of the National 
library, if he so chases. Secondly, the 
Sertion contains provisions to protect 
the employee's r:ight of leave, pension 
and provident fund . These rights are 
all laid down categorically in the Bill 
and should in my view be a sufficient 
guarantee of the interests of tpe present 
employees. To say that those 
gavrantees might r~main only on papf.r 
amounts to nothing b\lt the experes-
sior. of one's lack of trust in the Gov-
ernment. 
887 Ls-3 

Besides, Sir, may ,I say that in a 
chc.nging and dynamic society like ours 
if we make a shibboleth of the intere~ts 
of any organised group under the gqise 
of protecting them it might land us 
into an attitude which is really inimi-
cal to the economic and social progress 
of the country? 

Sir, I welcome ~his B:il for one more 
reason, namely, that I regard it as the 
beginning of legislation for the develop-
ment of a national library system in 
this country. We need State libraries, 
District li]::Jraries and Block and Talul!:a 
libraries connec:ted with one another 
and helping one another in ihe dis-
semination of knowledge and spread 
enlightenment to every nook and 
corner of the country. Whereas the 
development of libraries is the responsi-
bility of the State Goverment eV2n 1hen 
the hon. Minister can play a useful 
role in encouraging the State Govern-
ments to d'\velop the national library 
system. No State Government has 
taken an initiative and the Sta te G,lV_ 
ernments and local' authorities must be 
made to discharge their duties in this 
resp~ct. Tqey must be IT}gde to Qay 
:heir contributions and sufficient 
amount should be earmarked for the 
d =- velopment o~ this important service 
to the community in the Plan. I 
eHrnestly request the Minister to take 
uo this task as soon as possible. 

(1!1~· ~:..,·., ~~H'tG'i\-1" ~~T (f•prr-
l1f"I'R) : \3'lm<ru" \ifT ; ff ~ hr&rr 
~T, ~ '!5(1 ~~ ~ ~n: \Yf if: <IT 
<rr~ ~rt~r 'fiT ~~ 
l!:"~l«<~t~ ~ ~~ 1 ffmm~ 
f<ii tt'fittm fan;r \ifT ~-: cr~ ~ <f\Tt~·
~ f~ ~. ~tr ~ ~ m+f~ m<n" ;n:rr ~, 
~tr f01(1 if f~r cr-.:q: 'fiT 'filTT <f@ -:~ 
~ ~ I ~T~ +f.f~ ~tr if.• f~ ~ 
~ ~ onrflfr ~ tmr ~ 1 <r~ ~ f<ii 
m ~r 'fiT f,qli <rT ~rr 'fiT ~r ~ 

lt :::mrr :;nf~ m it wm<H ~ f<n tfn 
~1 ~ 1 ~rr~ ~r ~r 'fiT f~Ti 'tiT 
~r ~r 'fiT ClrT ~P:f(1 if m<rr 'tiT aT f<i<: 
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{ #  *^ o  Tm ^TTW i^J 

« t $ r  ISprt fiptfw ? w i l  *r$ 
iftt «ngt »nfiMT3a *r ^ r r

m * m *  *ftt w r v f m i t e
%ffc
«WT tft fa t  ITT «PM *f?tf*Tt£ Vt 
***f ^5TRT Vtf W ft  Sfft | I
flft *ft m
*r fV ft  ipt f r f t f  i
T ^ f f t  t£T % fv  29*r«itf
w ti % f  « fa  q»iflw|Jw r i fa *  0 

« ik M  ^tfn ft, iro#$Rr 
Ir ^%ai?lR w t *PT?ft i f*nt 
tfte ( q*r) % ?fnr $  »|>b
WP?T | | %t%^ Tf &1 % t^p
m far our *r«nf^ 
ar,ff%,vt$'fftr $^»r*rTcft t f f t ^  
| fa  WRfrftv* *7tf apt w f  #  ^  
f ,  3w q r f r f l w  «pt tt*t ferr 
WT5TT t  ̂  f f w r  ^  spff

. . .
SHRI SOMNATH CHATTERJEE: 

What is your view?

«f> q W « TT*T : 5

<rt m ^tt f  fatrnstitoH «m?t *rt 
$  q ?  *t* fsrcr T̂PT I SrftR $  
^f*rr <arer. ^ t p t  g f¥*ftf v i W ’iH- 

<m ^r ̂  v=>ft OT%?rnr% 
*tQ wnfr ^rfgir i *r$rt *rfte*r 
ftw a 5fvr»r?r *rr?t^t % f  n? w  sft- 
*is*  $% w tfa $tft $&[-

f  f̂ î r it xt̂ x * t f  f a t e  
«rr *nr eft fa * 3?wt f?*sr  w rr  
f̂swrcT ft  3; Ten i  1

atfrs* 5fWf «pt *if | 
f«F vt v r o f  ir jft w i  
W W **H W ^ % fJP<r«Ft V*RX f t
f*r *?t v w fc  % t w m  | ?
t n f ^ T i r w  I  fa  ̂ fr iT  $*nrr

W -W T  f ^ t  I ,  w  It ^ppfihi 
tw s t  f  f w >9  w * r  * f f r  

^ t> y f t f f r n q f t t f l l f t l  \
f*Tf^ fftfPW  <d*4f % f̂ RIT flft1 ift *f|t 
^  v, w  «r> | . . ,
SHRI SOMNATH CHATTERJEE: 

In spite of 70a...

W  tw /ftw i ^f*V: f f T  
I , 5irrrf»F y wf o e  w!F 

(*rrfW 5cr) t i t  arary ?r ^  * r fv ?  

«r?f f  i «fr i ^  fftJT ^ in ff 
*m s* % ^  ^<fhr 4 V I ,  i f  v r t r  

f?w  ^  fsnreft f  1 ^fMtw T z f f  
^ n f a r ^ - ^ f h r  t f f t r  I ,

* f t 1 1

irpsp v rn t^  ^TR T»r % 
^  3  I —  f? r  J^ r * n n *

t  f%  ?nn^ srt 5fp t5t#  arft a r m

w r r  =arT̂  f , ^r^rr n5t
«rrf%psr f e r  i ^  % f» n ^  

3ft ^=s% ^ ^ h r fe fh r  q r f  f ,

^  ^ fg*rt f ic fr  |  * f r t ?  t̂? t

w i t  ^iTf «rt <rr̂ rsr

f ^  1 mfsp t
5ft»T ^ T T ? ^  % ^FFKT vJST ^  1

1

f f f i r  sFTT2’ # f * r f t » - ^ f f  VT 

q f t  t o r t  srr ffij  1 *rnr «rnr

< r^ s n %  f ^  v f t f f  w tt

^  t , ^ r  f?rq ^rJf
t jn n ^ s  ^sfr %qr* tfm ? r

^TflTTr ^ rrtfq —  *ftc?  t f t f R :  

f f r t 1 ^  fw rr **rrff^ i w  

f?w  stft v ?  *re* jftfarcc 1

^ rrd  ^ m v N t  *r ^rwf ^
!n m  *r fv«n^ f —  ^ n !t  «rrw 
?T9Rr fr, t  r̂ f t ,  « r « *
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H ifoN  w  wwr 
i f f  at®  ¥ t wwr «n*r tarr 

»

f«p % fwqr
^  t w frrg ^  f w  w  t —  
f #  & v  n$f *mj*r tr??rr 1 faw  S*r
*  t £ * r  * t r f t * p t * f w r  u r o f r  f ^ r ^ T  
I ,  mmn t  t e * r r * s  tftf f r i wn 
* w f t  f a w  |, srprttf
% % r  fw frwre ^  fiw rr—  
^  «#r m  *1#  1 1 fm ft «*$* w &  
% « « $  ^ t  f*w ^P %  $ 1 ♦tpt 

ŝrnpr * t  «ft *r*rc fW lr  w r  
o t H N s t  eft *t * r f f  ^  
*i$f 11

SHRI SOMNATH CHATTERJEE ■ 
Mot under you.

•ft tpro rm  n taw  t j *> :
*Ffr irrar Sr s *  q to *  w
W f t  t  I ?TRT̂  ^
v s®  ?frff *Pt %¥f 1 *f tr^ f*Rn:r 
*P$ T O  TOT *FW f-

^r^crr^r t f t  $
5> r  1

v f t  *Rg «TTT «tft ?T3R % * t$  
SPetft^'ftir ®«T ffift I

«ft *rcftny wrcnw qf?*r •grrnsrcr 
^  s??r fa&rer
*nft tft % t o  %

^TflTO  | I 5  $flTj*PRIT f  f a  
’srto g fc r  qwsrf % wt «rr% f a * K  
vwe fa<? f -  # « n m  % *njsr- 
& f  1 1 m y i f w f  inar

m  ^ r  t  t »  «n s [ *  
j r p f ?  «pt w w n r  $t?rr |  —

*rs% «ft aSwr mti sinrcr R c tt  t  
3 ^  ^nw *  grevr 
m  ^trff'Cr <st fcrr
* t r f i  i$?r fr fcr f a r a  « r t  
w*pft*r**r?rr i t f t f ,  qfeffar v r  tfwrar 

f« r r  % w a T  %ftx
%  w p w  *w %  ^ 7i i f  fTT'ft 
v t  *ct, %f^w t z
iftr  ftraT ??rc Irf^r t k  vnnr 
finnr 1 1 ^  w

% «r«ff % fwq qrta ^  f^ f?r
Vt ^ 1- % w f  fwT?r
m  j ^r t  w ^ ^ r w r l ,
Tw m  I , ?r*rnr 
w n f r n i^ i i 'w  r̂ ^fararr ^r?ncf 
^  T«rr | *fK ^  n ra ir  firt?iT 
ift«r s fw  ^ r r  w  s trtt 1 1 <cw ^w 
<r?ft Bfir f ^ r  w w r  w t
snmr fa *rr | ,  <f ^ r r  t̂fr t t  f  f v  
^<r ?rw5[ tpF w ^ r  | vnr 

*ft 1 ^  «rr?r wt pftV R  
«fT3T f  f a  ^  afft
w irtO  % T r ^ r  ??rc % 
faSFff ^itfflv «f»T*f t  stf ft? ff 
^  srorfa^rcrr f i r f  ̂  ^ r r % , ^ n f t  a ^ t 
tk  p  s r v r r ^  ^ f w r ^ « f r ^ T %  1 

? m  # ^ 5  vft? *pt3# fk ftm  jjfcrfif 
^  1 ^<rr 5T$r 5 t?rr ^ rr%  ft?
% r o -
«rnr w t ?fm  wrw 5f *rcs ? r ^

srfNr ^  % fortftr
^  tTTT 3TPT sft W t^^urf 

w j  ft  £  I i ft ft  5 fTT^Tt % tfR ft  
fV cnf «w^ arraf % *rr% qr  
x t v  ?w«ft WTff<? 1 w  ?ne « r e  s *r  
^  ^?n: «nff ?w w  g $
anct« %  h r  i r t r  f W t i  cvrspi
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tprnfr ST*## if g?r wtfr * t

SfFT *!#* |
«rtar «iff * r  $  i v *  m f

f̂ir «pt wtpt r̂nrr ,« n %  i

srr* *ft firrt 3r *r*rc
jTfJTT fsrcr srnj ?rt

%' ^ f r  si-sr* fifstfr % 
q f¥ % f« r %  ^  *r « f « t  <eN>spt  

f a ?  | I STRT 'Tt^rPwt W
W  TWPT *T  ̂ <TT T̂ T t  V|f

^trftrPwf #  t o  t o j *  ^  rfT'P fir  
rs^T 5H$ KTR ^rr ^Tf^r |
<nrc » n * R f t ? f f ? f t ^ 9ft«r
wrof t  t o t  *nf$t? i *nf %ftz 
tfn sw i % T’sr'ftRT * r r % * ? m ts ,  

*pr 3r w r  ? r r $ r d  *?

f̂STRT ?tnT ^  ^CFTf
*5fa STTtfT f t  I

sft m  vtizt v f  ftqtar t ,  srft: 
f  w  <fr ??? ste  

% fa $ * n r  5? n$r srr 

utr: isrart nfftr £  t f ? *
^  *FtftplT sm? ?r>
|»r w ft Trsjfa % i^rrfop stfiflr 
*r<r«nft *®rr s-Rt f ,  s,;*rr
fm rrc ^  f  tffa «tt% §tft %
* r m  3Rr ^  1 1

55f t e w « r € f ^ F r r  
$r*sfosr w?r *f w  11

?rt r̂ ĉft f ,  T*reftfW 
td ?r=Pcfi f  «if ?r 3r«n?rfta€TOrf

o t  « t r  fe O T  | i 
%m  «rn7* m & $  fa  w  *? fr?fe- 
f^Wf' ^  WCT S T T F i^ J?^  tit 
«r<fre? | ?r> w  irrTSFi «* ir  st^ir- 
«TRT ’qTf^r i ir^ ^ ir | fa  Pdr*R?

vra
f  «ftr w  «rV ip:
sffcft | i ^ fan  #  wsfHr ^  
ernp?# fT  m v  1 5V Ir ir^vr «rw«fr 
w » f  & * z * * tg fa r  wet | t t  
«rnwf | ffa«!»n : SrtR?r 
*rrartf sr^r «rVr f w r  re  s r r s #  
?ft 5??r ^  #  srRf sffflpfr tltK f?r 
^  ^  s n r o  t o t  tnftr
*rr* r̂nfi* ^  vr f^mfr ,«fr ?r% i «fh: 

sfor f̂tiFf’rsr^nf ^  ^
itt m  ^rr «pt tfte ^  * r ^  
?riTvf.^cr % Ir fe r w  «fhc i^rar 
fsrst^T ^ ^  i

>Fl*Tf h? tiT'T 4 ^ f ) n N v  WT
5V*fa TOT f  I

THE MINSTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURTJL HASAN): Sir, I am 
extremely grateful to the hon. Mem
bers who have spoken and who have 
made very valuable suggestions. I 
entirely accept the sprit in which 
criticisms have been offered by my hon, 
friends from the Opposite s>idf\ I am 
in full agreement that this is not a 
Bill which should be looked at from a 
partisan spirit but a spirit of serving, 
the nation and scholars. The ^peerhe? 
that we have heard today ha/e, once 
again, been a reminder of the fcict that 
this great nation through its accredited 
representatives is keen to maintain and 
preserve its ancient heritage to acquire 
new knowledge, to contributed lo that 
new knowledge and to allow, as 
Mahatma Gandhi had said and we can 
never be tired of Quoting him, fresh 
breeze to come in from whichever 
corner it comes without blowing us oil 
our feet. That sentiment is the under
lying principle of all the speeches that 
have been delivered today. And in 
this the National Library of India—I 
hopes we will toon call it the Nation*! 
Library of India—situated at Calcutta 
will play its rightful role.
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Xventhough, the Constitution is dear 

that libraries form part of List 2 of 
'the Seventh Schedule, Entry No. 12, 
the National Library of India can be 
an informal coordinating institution in 
providing guidelines. This suggestion 
which has been given by many hon. 
Members is a very valuable suggestion 
and I can give the assurance on behalf 
o f  the G jvemment that we will exa
mine this suggestion very carefully ana 
see what is the manner in which the 
Uational Library can without infring
ing the authority of the State Legisla
tures, provide the guiding role for the 
growth of a national library movement.
I would Ije very sorry if I have given 
the Impression that the Government 
o f India is not keen in building up a 
national library movement. In all the 
speeches delivered by the Prime 
Minister, as has been pointed out by 
some hon. Members of this House, she 
has empKasised the fact that learning 
is a continous process; that learning is 
not to be confined to those who go to 
schools and colleges or universities or 
institutions only that it is a life lone 
process and if education is (o bp a 
life long process, then libraries have 
to play thier full part in taking edu
cation to people and enabling them to 
acquire it. Therefore, at the highest 
level, this Government is committed 
to the building up of a library move
ment. The limited point I was 
venturing to mention here is that the 
authority of the Central Government ib 
House and the authority of this august 
House and the autrority of this rugust 
House Has been somewhat de-limited 
by the Constitution. And therefore, it 
would not have been proper on my pait 
to encroach upon the authority of the 
others But the fact that, as this 
House would remember, this govern
ment took the initiative in establishing, 
in cooperation and coordination with 
the State Governments, the Rajaram 
Mohan Rtoy Memorial Library Founda
tion to establish a chain of libraries, is 
an indication of the fact that notwith
standing the limitation of resources, we 

' are doing whatever lies in our power 
to see that the library movement grows 
in the country and is being strengthen. 
edL
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Sir, when I use the word resource', 

who knows mor« than this House what 
the resources at the disposal of the 
Department of Culture and of the 
Ministry of Education and Social Wel
fare are? I have only that much 
which this House is pleased to give to 
me. And I hope that the earnesiness 
which has been expressed by my hon. 
friends and which sustains the in
numerable workers in the field of edu
cation and culture—among whom I 
count myself—is the greatest sustain
ing force and the interest which this 
House takes will lead to a situation m 
which our resource position begins to 
improve.

Sir, it was pointed out that the 
Board can frame the budget; but it is 
still the Central Government which 
will decide on the amount. Now, 
no authority other than the Lok Sahha 
car decide what are going to be the 
appropriations and how is the money 
going to be spent. That is the preroga
tive only of this House and it cannot 
be delegated 1f  anybody else. There
fore, the budget will be in the fnrm 
of proposals. Then, depending upon 
what this House votes, they will again 
have the power—the Board will have 
the power—within this limit and 
direction, to decide as to how lhat 
money is to be spent.

While I would be the last person to 
say that I am entirely satisfied with 
what this House has been pleased to 
give me, I would nevertheless not like 
to give the impression that this House 
been lacking in generosity. Tn regard 
to the National Library, Sir, the total 
expenditure—plan and non-Plan— 
during the 4th five—year plan period 
was Rs. 187.05 lakhs. The proposed 
expenditure—Rian and non-Plan— 
during the 5th five year plan period is 
to be Rs. 470 lakhs, i.e. more than double 
in fact verv much mnre than double 
the expenditure. During the current 
year, this House has just approved, that 
a sum of Rs. 04 lakhs—plan and non- 
plan—be spent on the National Library. 
Now this is not as much as I would have
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Hiked, but it is nevertheless an ap- 
pceclable advance m  the expenditure 
earlier; and it shows Government’s 
deep concern for the welfare of the 
National Library.

Sir, the main point which I was 
supposed to have answered has very 
Idndly been answered by my very dis
tinguished friend opposite, who knows 
much more about the Library when I 
Will ever get to know. I am referring 
to the hon. Member Prof. H. N. 
Mukherjee. He was a member of the 
Jba Committee and a member of the 
Joint Committee. He presided over 
some of the most difficult sessions of 
the Joint Committee and he has had a 
very important hand in the report and 
in the formulation of the bill as it is 
being considered to-day.

The point which he has emphasised 
is that we are not trying to create a 
type of trading corporation. It is an 
institution of higher learning and it 
has to be saved from the atmosphere 
of bureaucratic control. I am not 
trying to ctenigrate the bureaucracy. 
All that I am submitting is that intel
lectual effort and bureaucratic control 
do not always match, as you know 
very well.

If the National Library is to gene
rate an intellectual effort of the high
est order, tihen it has to be managed 
hy persons having the requisite intel
lectual stature, and it should not be 
bound by day-to-day rules which are 
necessary, perhaps inevitable, in a 
Government Department Till how, 
whatsoever one may say, the National 
Library has been a department or an 
office of the Department of Culture, 
where in accordance with the normal 
rales, practically everything had to be 
referred to it and there was nothing 
that wto could do in the case of the 
National Library itself.

Now, if the National library, as has 
been rightly pointed out, has to ***>e 
as a seat of intellectual learning, it 
has to be treated as a seat of intellec

tual learning. Sow do we treat it as 
a seat of intellectual learning is our 
countty? While the ultimate respon
sibility of Parliament remains—and I 
would repeat the uhimwe responsi
bility and the authority of the ParHaw 
mteat remains—to that extent, Gov* 
eminent & answerable to this House 
for the well being of the National Lib
rary. Nevertheless, in its academic 
management at least, and also in its 
day-to-day affairs, it should h aw  
autonomy and it should be 
by a competent body of individuals. 
This autonomy can only be given by 
Parliament; it cannot be, under the* 
rules, as was rightly pointed out by 
my friend, given merely by as execu
tive order of thte Government. It was 
in accordance with this spirit that this 
BUI was brought before the House, 
and as I said in my "fiitial speech.—I 
am grateful to the Joint Committee 
for having improved this Bill consi
derably and for having given it almost 
a new shape and new form—it was the 
Joint Committee which decided that 
the Board should be representative o f  
different disciplines, different areas o f 
the country and different systems in
volved in research. Now, for that 
purpose, if you would be so kmd as to 
have a look at the composition of the 
Board, you will observe that it starts, 
apart from the Chairman, by repre
sentation of Parliament. I am sure 
that nobody would disagree that Parlia
ment should have some representation! 
on a body of such vital importance for 
the welfare of the country as the 
National Library of India. There is 
to be some nomination from the State 
Governments because their involve
ment in a national institution is always 
a useful thing. Then there would be 
four persons from Universities. These 
will not be bureaucrats; these would tte 
scholars. Universities arte among the 
main consumers, if I may use that 
word THen a person nominated by  
the University Grants Commission Is a 
person of academic eminence. Then , 
there is a library an of one of the 
public libaraies designaed under the 
Delivery of Books and Newspaper* * 
(Public Libraries) Act. Another l ib 
rarian fc from a library which ba*
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be<n declared by the Central Govern
ment to be o f sufficient Importance. 
Then there is a nominee of the pro. 
fanfona! association of the Librarians, 
the Indian Library Association. Then 
thefe is the Director o f the National 
Archieves o f India who has to work 
in the closest collaboration with the 
National Library of India.

Then, there is a provision of eight 
scholars of repute in different dis
ciplines. As my hon. friend, Shri Dag 
klunsi, said, we do not have to look 
only to humanities, but to humanities, 
science, social sciences, medicine, en
gineering , technology and law. Fur
ther, two persons are to be elected by 
the Library staff because they are also 
professional librarians who are res
ponsible for running it. Their repre
sentation will be very useful. Then 
comes the Director of the Library and 
onty two officers, one connected with 
the administrative Ministry and the 
other with Finance because they have 
to be represented and, if they are not 
represented, they will have to look 
into the proposals. It is much better 
to involve them in the formulation of 
the proposals.

In this respect, 1 would like to refer 
to a point which was raised by my 
hon. friend, Shri Daga, about a peon 
being represented. First o f all, I 
would like to say that I do not con
sider appointing a peon to be deroga
tory in the least. I hold a peon in the 
highest esteem. Therefore, I would 
not like to use that term in a pejora
tive sense However, the wording 
here is, “an officer of the Ministry or 
the Department not below the rank 
of Deputy Secretary to the Govern
ment of India” . He is the person who 
can be nominated. Perhaps, this par
ticular phrase had escaped the atten
tion of my hon. friend, Shri Daga.

The hon. Member, Shri Somnath 
Chatterjee, thought that the Govern
ment was attempting to disown its 
responsibility. I would repeat, we are 
not disowning responsibility. I am in 
my official capacity as a Minister res
ponsible to this House for the welfare 
of whichever academic or cultural in

stitution is under the control of Par
liament. I cannot turn round and 
say, 1 am disowning my responsibility. 
If there is anything that goes wrong, 
I can always come to the House. Sup
posing the House has not given me 
enough powers, 1 can come to the 
House and say, “Please give me more 
powers. Here is the situation1*. There
fore, I cannot disown my responsi
bility. The Government does not dis
own its responsibility. It lias no in
tention of disowning its responsibility. 
It remains fully responsible for the 
National Library of India.

As regards the Director, you will 
notice that we have provided that the 
Director will he appointed by the 
Visitor. This is the same procedure 
which has been provided for the ap
pointment of Vice-Chancellors of 
Central universities. His salary has 
been substantially raised. There will 
be a Director and, in addition to that, 
under him, there will be a profession
al librarian. So, the Director will be 
a scholar of repute.

Several hen. Members have spoken 
about the staff. The point has been 
very well made by my hon. friend, 
Shri Mahajan We have taken every 
step to see that sll tho legitimate in
terests of the members of the staff of 
the National Library are fully pro
tected. Therefore, even if you com
pare thle wording of the relevant pro
visions of this Bill with article 311, 
you will find that chunks have been 
taken out of the Constitution and in
corporated in this Bill so that the 
maximum possible protection could 
be given. I wouH like to take this 
opportunity, as my hon. friend, my 
senior coleague. Prof. Hitten Mukerjee, 
asked me that I should give this assu
rance on behalf of the Government, 
to say that I have no hesitation in 
giving this assurance on behalf of the 
Government that the employees will 
not lose their rights or their priviloges 
or their condition will worsen if the 
House passes this Bill.

A  point has been raised very cor
rectly that it should be possible for 
scholars from all over the country to
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cottte and study here. At the moment, 
there is a hostel or a guest-house at
tached. We have deliberately kept 
the rates very, very low. It Is Rs, 2 
per day if a person takes a single room 
and Rs. 3.50 per day if a person takes 
a double room. These hcva been de
liberately kept low so that young 
scholars from different Universities 
and research institutions can go and 
stay for as long as it is necessary for 
them to do so and so that they will be 
enabled to afford it. Hon. M'embers 
from Calcutta know what the resi
dential rates in Calcutta are I don’t 
know when it would be possible for 
the Government to expand the guest 
house, but we do have a proposal to 
tafee early steps to expand the guest 
house.

Another point that has been made 
is about every person being permitted 
to go and read in the National Lib
rary. In the case of nost of the 
libraries of a comparative nature in 
other countries, they are open to re
search scholars only. Even though 
I had the authority 10 issue necessary 
orders in this regards, I would have 
issued them, but I did rvit do so 
because, unfortunately, for the 
students of the Calcutta University 
adequate reading room facilities are 
not yet available. Now, the 
University Grants Commission has 
recently offered a s*zable grant to thte 
Calcutta University to establish vari
ous types of academic facilities in 
different parts of Calcutta. I hope the 
Calcutta University will formulate the 
necessary proposals at an early date 
so that adequate reading room and 
library facilities will become available 
to the students of the University and 
then it would be possible for the Lib
rary to stop the average under
graduate from coming there and only 
bona fide researcn scholars can go 
there.

Another point that has been raised 
is that we should work towards the 
formulation of a policy for the deve
lopment ef the Library. This point

is very well taken. What particular 
form it should acquire is a matter that 
deserves consideration. 1 entirely 
agree with my young friend Mr. Das 
Munsi that it is necessary to have a 
very careful look at what is the per
spective behind the National Library's 
development plans and to formulate 
its policies very carefully.

He has also 'suggested the setting up 
of a research wing in library science, 
especially for the conservation of 
manuscripts. I am not in a position 
to give an assurance off the cuff but 1 
will say that I will give his sugges
tion very careful thought and find out 
what facilities are available in 
Calcutta and m the eastern legion 
and, on that basis, we will be able to 
take a decision fairly soon.

A fear has bean expressed that 
manuscripts are not being properly 
maintained. I would like to assure 
this House that there has been re
markable improvement recently in the 
looking after and preservation and 
conservation of manuscripts. Of course 
it has to be remembered that tbore is 
a very large manuscript collection in 
the National Library, but I hope more 
steps will be taken very soon to im
prove the looking after of manuscripts 
as well as the collection of private 
papers, whenever they come.

With these words, I thank again the 
Hon. Members for the interest they 
have taken and the suggestions they 
have given and commend the Bill once 
again to them.

MR. DEPUTY SPEAKER: The
question is:

“That the Dill to provide for the 
administration of the National Lib
rary and certain other connected 
matters, as reported by the Joint 
Committee, be taken into considera
tion.”

The motion wax adopted.

MR. DEPUTY-SPEAKER: Now, we 
taka up clause-by-clause considera
tion.
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The question is: 

"That Clauses 2 an~ 3 stand part 
of the Bill." 

The motion was adopted. 

Clnuses 2 and 3 were added to the Bi ll. 

15 hrs. 

Clause 4-(Cornpositi on 
Board) 

of the 

MR. DEPUTY -SPEAKER: There 
are three amendments. Is the Minis-
1er moving his amendments? 

. PROF. S. NURUL HASAN: Yes. 

MR. DEPUTY-SFEAKER: Is Mr. 
Subodh Hansda moving his amend-
ment? 
/ 

SHRI SUBODH HANSDA (Mid-oa-
pore): Yes, Sir. 

PROF. S. NURUL HASAN: I am 
supporting it. 

Amendments Made-

Page 2,-

for lines 33 and 34 snbstitute-

"(iv) four persons to represent 
the Universities in India, to be 
nominated in the prescribed man-
ner. 

Explanation-For the purpo3e 
of this clause "university ''· has the 
meaning assigned to it in the 
University Grants Commission 
Act, 1956 and includes an educa-
tional institutioa declared by Par-
liament by law to be an instih;-
tion of national importance;" (3) 

3 "of 1956 

Page 2, line 48,-

omit "by rotation in ~he . alpha-
betical order". (4) 

(P·rof. S Nurul Hasan) 

Page 3, aft~r lin:; 22,·-

inse1·t "(xii a) one rerson to be 
nominated by the Government of 
West Bengal to represent that 
Government.'' (5) 

(Sh?·i Sttbodh Hansda) 

MR. DEPLJTY-SPEAKER: The 
question is: 

"That Claus•a 4, as amended, stand 
part of the Bill.'' 

The moti on wcs u iJJpt•)d. 

Clause 4, as ••mended. was added to 
the Bill . 

Clauses 5 to 10 were rtdded to the BilL 

Clause 11 (Executive Council) 

MR. DEPUTY-SPEAKER: There is 
an amendm<.:mt given notice of. bY Shri 
Subodh Hansad. Is he moving that? 

SHRI SUBODH HA.N:SDA: Yes, Sir. 

PROF. S. NURUL HASAN: I sup-
port it. 

Amendment Made; 

Page 5·, line 26,--

after "Library'' insert-

"and a representat ive of the 
Government of West Bengal". (6) 

(Shri Subodh Hansda) 

MR. DEPUTY -SPEAKER: Thle 
question is: 

"That Clause 11 as amended, 
stand part of the Bi,ll." 

The motion waE adopted. 

Clause 11 , as am ended, w as added !o 
the Bi!l. 

Clauses 12 to 31 we1·e added to the Bill. 
Clause 1_. (Short t i tle and Com-

mencement) 

Amendment Made: 

Page 1, line 5,--

for "1974" substitnte "1978'' (2) 
(Prof. S. Nurul Hasan) 
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MR. DJtPUTY--SPEAKER: The 
question is: 

"That Cia use 1, as amended, stand 
part of the Bill." 

The motion was aclopt 2d. 

Clause 1, as ctrnendecl, was added to 
the Bm. 

ENACTING FORMUL,A 

Amendment Ma.cl.e: 

Page 1, line· 1 ,--

for "Twenty-fifth" 

substitute 
CU 

"Twenty-seventh" 

'P.ROF. -s. NUrL HASAN) 

MR. DEPuTY -SPEAKER: The 
question is: 

"That the Enacting Formula, as 
amended, stand part of the Bill.'' 

The motion was adopted. 

The Enacting Formula, as amerzdecl., 
wa'S added to the Bill. 

The Title was added to the Bill. 

PROF. S. NURUL HASAN: Sir, I 
beg to move: 

"That the Bm, as amended, be 
passed." 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill, as amended, be 
passed." 

T'le motion was adopted. 

15.05 hrs. 
TEA (AMENDMENT) BILL 

MR. DEPUTY-SPEAKER : We will 
now. take up the Tea (Amendment) 
BilL 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): 
Mr. Deputy-Speaker, Sir, I beg to 
move*: 

"That the Bill further to amend 
the Tea Act, 1953, be taken into 
con·s'ideration". 

Sir, the Tea Act, 1953 (29 to 1953'), 
which came into force on· the 1st 
April, 1954, seeks to provide for the 
control by the Union Government of 
the tea industry and for that purpose 
to establish a Tea Board. The Act 
also seeks to levy a dUty of excise on 
tea produced in India, which at pre-
sent is 6 pa:ise per kg. The Tea Board 
has been discharging its functions 
under Section 10 of the Act for the , 
development of the Tea Industry in 
the country. 

In recent years, the tea industry has 
been facing some difficulties in the 
matter of finance, managerial sk111 etc. 
A number of tea gardens have been 
closed and a few others are reported 
to be sick or uneconomic and it is fe&r-
ed that unless corrective or remedial 
measures are taken in time, they 
would be closed down eventually. Ac-
cording to an assessment made during 
1975, there are about 43 s'ick\closed 
tea gardens in the regions like Dar-
jeeling, Terai, Dooars, Cachar and 
Assam covering an area of 8986 hec-
tares and affectin'g about 18,000 work-
ers. This situation not only creates 
problems of unemployment and econo-
mic hardship, but might also affect 
productivity and Jhe nation's exports 
ultimately, 

To meet such difficulties and to take 
corrective action, it h proposed that 
the Government ·should acquire 
powers to investigate into the work-
ing of the sick tea gardens and also 

*Moved with the recommendation of the President. 
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to take over the management of these 
gardens which, on investigation call 
for such gteps being taken tf*  resus
citating them back into economic units 
in  a given period of time so that pro
duction from these gardens may main
tain healthy trends and help exports.

tn the Tea Act, 1958, there is no 
provision for taking over the manage
ment of the sick and uneconomic tea 
gardens The present Bill seeks to 
amend the Tea Act, 1953 on the lines 
o f  provisions contained in the Indus
tries (Development and Regulation) 
Act 1951 which contains provisions 
for empowering the Government to 
take over the management o f indus
trial undertakings under certain cir
cumstances The intention is to order 
investigation and direct the units to 
take corrective or preventive action 
i f  that would suffice. I f  such action 
does not suffice the Government would 
have power to take over the man- 
agement of such tea estates (only with 
factories) for a maximum period of 
seven years, five years in the first in
stance and by two annual extensions 
The Bill also seeks to make provision 
for the disposal of the property 
through liquidation or reconstruction 
under certain circumstances

In case it is decided to take over a 
ccrtain tea garden/estate, itg manage
ment is proposed to be entrusted 
either to a Public Sector Corporation 
under the Central/State Government 
or  any private management or body 
considered by Government suitable 
for the purpose.

With these words, I beg to move 
that the Bill further to amend the 
Tea Act. 1953. be taken into conside
ration.

MR. DEFUTY-SPEAKER- Motion 
moved:

“That the B ill further to amend
the Tea Act, 1953, be taken into
consideration”.

SHRI JAGADISH B8 ATTA- 
dHARYYA (Ghatat): Mr. Deputy- 
Speaker, Sir, a cup of tea is a must 
in every household *oday. Even in, 
the far flung villages a guest is re
ceived over a cup of tea. may be the 
tea offered there is an improvised one 
that is to say that instead of sugar it 
may be gur or the milk may even be 
missing. Even then tea is there and 
thus it occupies a very important place 
in our day to day life Not only this 
but tea plays an important part in our 
national economy also. Through the 
export of tea as has been pointed out 
by the hon. Minister in the Statement 
of Objects and Reasons, the country 
Is earning a substantial amount of 
foreign exchange to the tune of Rfc. 
200 crores per year. Keeping this in 
view this industry deserves a lot of 
serious attention and because this 
there has been a consistent demand 
for nationalising this industry in the 
interest o f the country. Unfortunate
ly the present Bill is nowhere near 
the nationalisation of the industry and 
it also does not reflect the seriousness 
which the Government should have 
shown through this Bill in regard to 
the industry that it deserves How
ever, since the objects of the Bill seek 
to deal with the welfare of the in
dustry it is atleast not unwelcome to 
us

As I have already stated, Sir, the 
Bill suffers from some inherent weak
nesses. If we glance through the his
tory of tea industry in our country we 
will find that it had started with the 
British owned tea gardens in India. I 
have visited a few tea gardens and 
having spoken to the owners o f these 
tea gardens I have come to the con
clusion that the tea gardens of our 
country are nearly 30 to 40 years old. 
After independence the Britishers left 
the country and the ownership of 
these gardens passed on to the Indian 
business community. As far as 1 
know, Sir, during the post-indepen
dence era there has hem hardly any 
improvement In the number of tea.

•The original speech was delivered in Bengali.
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gardens or expansion of the area 
under tea. The Indian business com
munity who owned these gardens have 
been exploiting them to harvest maxi
mum profit out of them without in 
the least caring to look to the welfare 
of the workers or making fresh in
vestment in the industry for its deve
lopment. They have infact, as the 
proverb goes, killed the goose that 
laid golden eggs. In these circums
tances an out right nationalisation of 
the industry would have been the only 
answer but the present Bill has done 
nothing in this direction, and it pro
poses to restore thesg gardens to the 
present owners and thereby permit 
them to be exploited by the business 
community for their personal interest 
once again. Still I hope that the hon. 
Minister would endeavour to move in 
the direction of nationalisation before 
long.

I would now discuss a few provi
sions of the Bill. I would deal with 
Section 16B of the Bill. Under Sub- 
Section (a) it has been stated, "the 
tea undertaking or, ag the case may 
be, the tea unit, has made losses in 
three out of five years immediately 
preceding the year in which such 
opinion is formed etc.” Now, Sir, it 
has not been explained in this Bill as 
to the reasons which are responsible 
for the recurring losses which these 
tea gardens are suffering If the 
loss is inevitable then in that case, 
Government take over of the tea gar
dens will not cure the disease. On 
the other hand if it is due to mis
management, negligence of the owner 
or other reasons then there is no jus
tification for giving these tea gardens 
back to these very owners aftsr im- 
pioving their health because once again 
they will turn sick.

Sub-Section (b) 0f Section 16B 
-reads as follows;

“the average yield of the tea
undertaking, or, as the case may
be, the tea unit, during three years

out of five years immediately pre
ceding the year in which such opi
nion is formed has been lower than 
the district average yield by 
twenty-five per cent, or more,”.

I would like to submit in this con
nection, Sir, the provision of taking 
the district average yield may not be 
a safe yardstick to consider the issue 
and it may not work in the interest 
of the industry.

Sub-Section (d) of the same section 
readg as follows:

“the tea undertaking, or, as the 
case may be, the tea unit, is being 
managed in a manner highly detri
mental to the tea industry or to 
public interest,”

Here also I feel a little more elabora
tion was needed to clarify what was 
meant by public interest what would 
constitute detrimental to the tea in
dustry In the absence of these de
tails more complications may arise. 
The concluding para of the same Sub- 
Section says that:

“the Central Government may 
make, or cause to be made, a full 
and complete investigation into the 
affairs of the tea undertaking or. as 
the case may be, the tea unit, by 
suqJj person or body of persons as 
it may appoint for the purpose.”

Through this provision the Govern
ment would have an investigation con
stituted through an officer and no time 
limit has been prescribed for conclud
ing and completing these investiga
tions. It is our experience, Sir, that 
whenever such investigations are held 
they are prolonged unduly and it 
often goes in the favour of tea gar
den owners. Therefore, I feel that in 
order to lend finality to the matter a 
time limit for holding such investiga
tions should have been provided. I 
would now deal with Sections 16D 
and Section 16E respectively. Head
ing both these sections t do not find 
much difference in these two, except
ing that in one before taking over the
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management the Central Government 
Would institute an inquiry and in the 
latter case under certain circumstan
ces the Government would justify to 
take over even without an investiga
tion. But the tragedy of the matter 
to that in both the cases the manage
ment will ultimately he transferred to 
the owner himself. I consider this to 
be very unsatisfactory state of affairs; 
It would be just like a patient who 
suffers under the treatment of a 
quake and out of pity we take him to 
a good doctor and make him free from 
the ailment and send him back to the 
quake again. Under Section 16H it 
has been provided that on the applica
tion of the owner of tea garden to the 
effect that the purpose of take over 
has been fulfilled the notification en
forcing the take 0ver can be cancell
ed by the Central Government This 
pro\ision of the Bill, to my mind is 
absolutely redundant because it gives 
powers to the bureaucratic officers to 
manuplate Ihings either in their cwn 
favour or in the favour of the tea 
garden owners. I am sure the Gov
ernment would provide adequate safe
guards to see that bureaucracy has 
not unfettered powers to deal with 
such a situation.

In the end I must record my sense 
of utter disappointment that the pro
visions of the Bill are heavily loaded 
in favour of the owners of the tea 
gardens and it does not speak any
thing about the welfare of the work
ers who are the back bone o f the in
dustry. Even then I have to say that 
the objects of the Bill being good that 
is to say dnce it tries to improve the 
conditions of the tea industry T ex
tend m« support to this legislation

SHRT B K. DASCHOWDHURY 
(Cooch Behar): Sir. I welcome the
hon. Minister for bringing forward 
this Bi’ l before the House and his 
sincere effort to bring forward this 
Bill and have it passed in this session 
itself.

Sir, it is a longawalted measure 
Everybody will heartily welcome this. 
But, 1 must say at the outset that

there are certain provisions in the 
Bill itself, though on a very limited 
scale, about which some of us or at 
least those who know about the tea< 
industry are not satisfied.

What is the basic reason for his 
bringing forward this Bill to-day in 
this House? In the years past, there 
was a clamour that some tea gardens 
were being declared as sick or were 
being wound up thereby throwing out 
the labourers in the jungle. As a re
sult, the total teaplanted area has got 
a tendency to get :mmnu&eci That 
was because of the mismanagement of 
the tea unit by the plantation owners.

Now, in order to overcome all those 
difficulties, and looking to the aspect 
of production and the conditions of 
the labourers so that they might not 
be thrown out of employment, they 
have come forward with this Bill. 
That is the basic idea behind this Bill

It was stated on a number of occa
sions that the present Act, the Tea 
Act of 1953, does not provide such 
powers to take over such tea gardens. 
And that is the basis for this Bill I 
would not go into anything which has 
not been mentioned here But I 
would only mention that the Hon 
Minister ought to have considered 
this before hand whether the Tea 
Act of 1953 required a total overhaul 
or a total change I say that a subs
tantial change is required therein be
cause the conditions that were prevail
ing in the year 1953 and the condi
tions to-day are substantially differ
ent. What is more even the Task 
Force appointed by the Government in 
the Ministry of Commerce had sug
gested cprtain major targets at least 
in the coming decade. That is in the 
next ten years’ time, they have sug
gested that the exr-ort earnings from 
tea should be to the extent of near- 
about Rs 400 crores and attempts 
should be made for that purpose. And 
Government have been further put
ting pressure or at least they have 
been trying to induce the plantations 
or the growers in that regard. What
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% more, there has also been an in
crease in production from 250 million 
X.G.S about 28 years before, to about 
500 million kgs. to-day. It has doubl
ed itself. The Government, for all 
these reasons, ought to have consi
dered what further machinery is re
quired to get a total overall better 
control over the production and dis
tribution of tea.

Coming to the Bill itself, we find 
that not all tea units or companies 
have been included there. But in the 
proposed section 16A(1) (b), under 
the definition of ‘company’, we find 
that; “ ‘company’ means a company 
within the meaning of section 8 of the 
Companies Act, 1956”.

Now Section 3 of the Companies Act,
1950 speaks of only companies which 
are registered in India, or what is 
known as ‘Indian Companies’. But 
what about the other companies, sterl
ing companies? Those companies are 
not registered in our country.

SHRI INDRAJIT GUPTA: They are 
not pick.

SHRI B. K. DASCHOUDHURY: 
While I agree with the hon. Member 
that at the moment they are not sick, 
in future, who knows what might hap
pen? They might also become sick as 
well. Who knows. Or by these dirty 
manipulations and manufi< tures by the 
owners of those companies, they will 
declare certain portions of those areas 
as sick and certain others as not. So 
far as this Bill is concerned—  (Inter. 
ruptions).

Further, certain tea gardens as a 
whole or particular sections of it, 
where separate accounts are maintain
ed, can also be taken out of it.
Therefore, I And that there is a
serious loophole. Therefore, we
should at least include all the
plantations, covering all the com
panies, and not limit ourselves as 
in the Bill only to the Companies as 
defined under section 3 o f the Indian 
Companies Act

I would like to quote here the parti
cular or the &lev«itt portSons. '

Section 3 sub-section (2); ,

“ (2) Unless the context jtherwise 
requires the following companies 
shall not be included within the scope 
of say of the expressions defined in 
clauses (i) to (iv) of sub-section (1), 
and such companies shall be deemed, 
for the purpose of this Act, to have 
been farmed and registered outside 
India "

There is a provisio also which I 
quote:

“ (a) a company the registered 
office whereof is in Burma, Aden or 
Pakistan and which immedintely be
fore the separation of that country 
from India was a company as defin
ed in clause (i) of sub-section (1 );”
These are not to be termed as a 

Company as such.

Therefore, Sir, I would request the 
hon Minister to give serious thought 
to this matter so as to include all the 
companies. As the hon. Member 
rightly mentioned that probably these 
companies are sick, but in future they 
might bp .

Further, Sir, as we proceed with the 
Bill we find:

“ (a) the tea undertaking nr, as the 
case may be, the lea unit, has made 
losses in three out of five years im- 
mediately preceding the year in 
which such opinion is formed; or

(b) the average yield of the tea 
undertaking, or, as the case mav be* 
the tea unit, during three years out 
of five years immediately preceding 
the year in which such opinion Is 
formed has been lower than the dis
trict average yield by twenty-flve 
Per cent, or more; or

(c) the persons owing the tea un
dertaking, for, as the case may be, 
the tea unit, have habitually made 
default In the payment of wages or 
provident fund dues of workers and 
other employees or rent of the land.
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or duties of excise, or such other dues 
ap they ate under an obligation to 
pay under any law for the time be. 
log in force;”

These are the reasons which have been 
given. After investigation if these 
things are found then only take-over 
it  done. I would like to point out 
whether in the parent Tea Act of 1953 
there are not similar provisions—not 
on the question of take-over—to take 
certain action in case of default in the 
payment of provident fund and other 
dues? If it is so whether the present 
Sections are being properly applied 
against those planters and, if so, in 
how many cases? I know in many of 
the cases those things are not being 
properly applied.

15.27 fan,
[S h r i  P . P a r th a sa r a th y  in the 

Chair]

In this connection, I would like to 
refer to one very interesting case,
namely, that of Gaya Ganga Tea 
Estate in Darjeeling district. The 
hon’ble Minister knows very well of 
this case. In that company in the
matter of subsidy for re-plantation it 
was found that a fraud was «'ommitted 
by this plantation owner. Even afier 
it was verified by the Government
surveyors we found on some alibi or 
the other, by the party, that is, solici
tor’s notice etc., on that plea proper 
measures were not being taken against 
them. May I at least know what 
administrative action is being taken 
in such cases? If apart from the
parties concerned—Tea Board on the 
one side as subsidy giver and the 
plantation owners on the other side— 
there are certain administrative per
sonnel who are involved, I would like 
to know, why at least no departmental 
action was taken against them. 1 
apprehend that in spite of the specific 
mention, namely,

"such other dues as ihey tare 
under obligation to pay under any 
law  for the time being in force."

no action could be taken. I would 
urge upon the hon. Minister on thin 
score that it should be seriously taken 
into consideration, because in the past 
we have seen that it has not been done. 
Here I would refer you to Sub-section 
(3) of Section 16(B) (3).

“ (3) The person or body of persons 
appointed to make any investigation 
under sub-section (1) or, as the case 
may be, sub-section (2), shall have 
the same powers as are specified in 
section 18 of the Industries (Develop, 
ment and Regulation) Act, 1951.”

Sir, it is a blanket power that has been 
given and almost on the same model as 
the Industries (Development and 
Regulation) Act 1951, as it has been 
amended. But there are certain other 
sanctions also in that Act, in 1974 only, 
that is, hardly 14 years before, the 
Induslnes (Development and Regula
tion) Aft was amended and the period 
was extended from 10 years in the case 
of take-over of management to 12 
years On the one hand, under sub
section (3) of section 16(B) they have 
been given all powers under section IF 
of the Industries (Development) Act
1951 without any of the sub-sections 
AB, ABC, FFF etc. etc and they have 
deall with the whole question In it, 
totality But in certain other rections 
wp find that it has been limited only 
tc two years and not 12 years. It was 
the considered opinion of this august 
hon. House that in the case of take
over, units mentioned in the schedule 
of the Industries (Development) Act 
should be included within the term 
‘industry', and tea plantations had not 
been included therein. But now when 
it has been included therein, why has 
the period been minimised only to two 
years instead of 12 years. In the case 
of special circumstances, where this 
take-over has to be considered, the 
period has been minimised from 12 to
2 years. This is another lapse.

Now, X have another point to refer 
to. There is a provision in the Bill 
that it should be taken up in the first 
course for five years and then two
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year* by annual increment by one year 
and one year, but in fcny case it shall 
not be for more than seven years. But 
tea plantations require sufficient time, 
what is known, as the gestation period. 
If new plantations are there, it takes 
about six to eight years to give its 
minimum tea bushes. But we find that 
after a tea garden has been taken 
over, when it will start giving its 
tea bushes, after a period of six 
to eight years, on the completion 
of the seventh year, the garden is 
to be handed back to somebody 
else. What is the provision? The 
earlier speaker lias referred to 
section 16(H). It has boen clearly 
stated therein : that if at any time it 
appears to the Central Government on 
tha application of the owner of a tea 
plantation that the grounds for the 
take-over had been fulfllled by an 
order under Section 16—1 that garden 
would he given back, if the Central 
Government so feel, to the owner. But 
it has not been mentioned in what 
manner it w/A be given Lack.

Now, suppose in a jjxrden, in the 
course of seven years time, an invest
ment has been made to the axk>nt of 
R's, 10.0 lakhs; and in the course or 
seven years Rs. 10 lakhs could not be 
realised out of the profits, because the 
profits will start coming cnly sitter 
three or four or five or even six years, 
or whatever it is, out of which that 
sum of Rs. 10 lakhs or the particular 
balance could be paid. Why could not 
two or three more lines have be. n 
added here, to the effect that if there 
be any balance, after considering the 
profit and loss, when it will become 
healthy when from the sick stage it 
comes to the health stage, thpjn this 
should be the manner or these should 
be the terms and for balance pay
ment, the entire garden should be 
pledged or mortgaged either to the 
Government or If there is a private 
person to that private person, or to 
the Government Corporation or Stote 
Tea Corporations or to the TTCI or 
whatever other authority it may be.

But I think there has been a serious 
lapse in this regard. So, this is an-* 
other serious lapse,

Finally, the whole drafting has been 
done very badly. The hon. Minister 
might very well argue ‘Why?, No’, it 
has not been said that Government 
will not take it, because on the floor 
of the House, also, he said that if a 
State Corporation, as for example, the 
Assam Tea Corporation or the State 
Corporations in the respective States 
where there are tea gardens come for
ward, it can be handed over to them 
also. It could be seen from nther 
angles also. Even the private persons 
would like to take them over. I may 
tell you that already the private tea 
planters or some of the tea magnate* 
have formed a sort of Corporation, or 
a sort of company, with the special 
objective that whenever the sick lea 
gardens are taken over, an order will 
be passed that the management of 
those gardens will be entrusted to 
them; and these D eop le  will have all 
the entitlements to raise funds f*om 
the nationalised banks and other 
sources. While you are givi ĵ* them 
all scope to have financial assistance 
from nationalised banks for the 
management of these gardens, why do 
you not sav very clearly that after the 
take-over, it will only be given to the 
State Corporations, co-operatives or 
the TTCI’  As a matter of fact, the 
TTCI is already functionina and func
tioning effectively managing one of 
the tea gardens in the Darjeeling Dis
trict. and in course of time, we feel 
that il can do very well. And if it be* 
comes so necessary, people from the 
industry side can also be brought in, 
and their services can be utilised, in
stead of giving them to the private 
tea magnates.

These are the points which I would 
urge upon the hon. Minister to oon- 
sider seriously. Firstly, these gardens 
should not be handed over back even 
after seven years to the original 
owners. In caw you And that it is 
p ro fitab le , and it gives vnu morp pro
duction and better quality tea. if
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necessary, you may pay them some 
compensation, if you feel so, consider* 
ing the circumstances. Secondly, it 
should be banded over only to the 
State Tea Corporations or the TTCI 
or co-operatives or other Government 
agencies. Thirdly, the serious lapses 
here and there should be taken care 
of, and all companies, whether today 
or tomorrow, should be covered by 
this Bill.

With tbese observations, I hope that 
the hon. Minister wifi Rive his clue 
consideration, and 1 welcome the Bill 
and support i t

OR. RANEN SEN (Barasat): Sir. I 
will begin by saying that this Bill has 
come before the House rather late, 
but better late than never. This ques
tion has been hanging fire for the last 
four years The West Bengal Gov
ernment wanted to take over certain 
sick tea gardens in 1972. The Assam 
Government wanted to take over some 
sick and closed gardens in 1972. This 
question was raised in 'this House 
over and over again, but the whole 
thing was kept pending on this plea 
that a task force would be set ud to 
go into the question of the tea indus
try. The task force was set up in
1973, after one full year of the at
tempts made by the West Bengal and 
Assam Governments and by some of 
us in this House asking the govern
ment to take over the sick and closed 
gardens. In reply to a question of 
mine, the minister said on 21-12-73 
that the task force on the industry has 
examined the question of closed and 
sick tea gardens etc. The report of 
the task force, though demanded to 
be laid on the Table by the members, 
has never been laid as far as I can 
remember. I do not know why. Any
how, the report of the task force was 
before the minister in December 1973 
and their recommendation was to take 
over these gardens. Years 1974 and 
1975 passed by and we_ are in the 
middle of 1976. Two an<f a half years 
later, the minister has come forward 
with this Bill, which Is full of serious 
defects. He Is a good friend of ours
887 LS—4.

and I have no quarrel personally with 
him. The least I can say is that the 
Bill does not cater to the needs of 
the hour. The first defect is that the 
Bill seeks to take over sick or closed 
units, nurture them with government 
money and hand them over to the 
original industrialists or some other 
persons. The second is that the Bill is 
unnecessarily amending the Tea Act. 
The Government should have made 
some provisions in the Tea Act itself 
which would have been much better 
than the provisions of the Industrial 
Development and Regulation Act. The 
third is that because they are bogged 
down to this Act, the workers rights 
will be jeopardised. I will come to 
that later on.

Now, there is a sordid history be
hind this Bill. The Minister has said 
certain things about the financial diffi* 
culties, managerial crisis and all that. 
The Tea Association of India which 
is the Association of big people had 
said something in the year 1972. Un> 
fortunately, the Minister is mouthing 
some of them. The Minister has said 
certain things. Why the demand for 
take over came from trade unions, 
some political parties including his 
party? The British had started selling 
these gardens in the year 1945-46 and 
the plantations during the war years 
were neglected. Even before, they 
were neglected. According to the 
Barua Committee Report—you know. 
Sir, Mr. Barua was our colleague in 
the Third Lok Sabha and he was a big 
tea magnate—50 per cent of the bushes 
are 50 years old. And on the footsteps 
of the Britishers entered Indian entre
preneurs. These tea magnates wanted 
easy and quick money. Even today, 
there are 310 gardens managed by 
sterling companies and they produce 
45 per cent of the total production in 
our country. This is according to the 
Report of the Tea Association of India, 
the association of big people. And so, 
our tea plantations were neglected. 
Our Tea Act is unlike the Coffee Board 
Act. Under the Tea Act, the Tea 
Board does not have that much of 
power as the Coffee Board has. The
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result is that some Indian enrepreneur* 
who wanted easy money, had started 
sending their things to local market, 
under cutting each other, and they got 
un. accounted money, which is black 
money.

As I have said earlier, there is a 
sordid history. The Government has 
to launch several cases against these 
tea garden owners. I have got an
other list with me. This was sup
plied by Mr. D. P. Chattopadhyaya to 
me in the course of questions and 
answers on 112.74 in which 1 had 
asked a question as to how many 
cases had been instituted against the 
tea gardens. I am connected with the 
Tea Plantation Workers' Federation, 
Therefore, I have to go through all 
these things, here also, and outside. 
He gave a list of 71 gardens of West 
Bengal alone, against whom cases have 
been instituted, on various counts. ] 
do not want to go into details* 7 or 8 
proceedings have started; and show 
cause notices have been issued. This 
is one thing. They are violating 
everything: the Plantation Labour Act, 
the Tea Act and all the laws of the 
land, so much so that the Government 
had to institute cases against 71 gar
dens. This is an industry which had 
refused to pay land revenue to the 
Government of West Bengal. I was a 
member of the Joint Select Committee 
on the plantation labour amending 
bill. We went to the areas in the 
whole of Asiam and West Bengal rnd 
heard the same story. The represen
tative of the West Bengal Government 
who was with us, said that those 
fellows did not pay the rent and the 
land revenue. He said this in front 
of the employers themselves. They 
kept mum, so much so, In “Business 
Standard” of 31st March 1976 it is 
said:

“After the Act was enforced___’
that is. after the acquisition Act ot 
1953 which was adopted on the 15th 
April 1955,

" . . . .a l l  the lands under the tea 
estates became vested with the Gov.

eminent and the owners of the gar* 
dons were under obligation to sign 
formal lease agreements with the 
Government. But Quite « good 
number of gardens did not sign 
lease agreements and they also 
pleaded their inability to pay the 
enhanced rates of land revenue and 
excise duties.”

ME. CHAIRMAN: Why don't you 
enumerate your objections to the new 
bill?

DR. RANEN SEN: This is relevant. 
Sir. Otherwise, how can I explain 
what all I have been shouting about In 
Parliament for the last three years? 
He spoke of the absence of proper 
managerial activity; but it is not a 
question of the absence of managerial 
talent. In the report of the Govern
ment itself, it is said that there is 
total mismanagement of the tea gar
dens. There have been cases ot steal* 
lng of pilferage and of running awav 
with the money of the Government 
They have gobbled up much of govern
ment money. He knows it. I can give 
another instance. There are two gar
dens. by name Sonali and Rupali; the 
former means golden and the latter, 
silvery. The owner ran away with all 
the machines and instruments quietly, 
leaving the workers in the lurch; and 
before that, he had gobbled up nearly 
Rs. 16 lakhs from the United Bank of 
India, from Government and from all 
the sources. This is how some of the 
tea houses have been managed. I will 
again quote another very Important 
thing. I am very sorry to note that 
In spite of knowing all these things 
fully, he did not mention anything 
about the activities of these people. 
Again, in reply to my question Mr. 
A. C. George had given information 
regarding the financial assistance 
which these tea gardens were getting, 
i.e. financial assistance in the form ot 
loans and subsidy. He said that the 
assistance was given under:

*' — Plantation Finance Scheme 
and Re-planting Subsidy Scheme 
respectively for re-plantation of old 
and uneconomic tea areas. The
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quantum of loan has been increased 
from XU. 7400 per hectare to 
Be. 11,250 in plains; and from 
Rs. 9900 per hectare to Rs. 13,750 in 
hills.. .  .*•

i.e. an increase of nearly 25 per cent 
•to 40 per cent.

Even then they did not modernise 
ihem or did anything of that sort. In 
consideration for the loss sustained 
in uprooting them and replacing plan* 
tations, this in general has been 
brought within the purview of the Re
planting Subsidy Scheme and the un- 
•economic tea areas have been made 
eligible for the subsidy irrespect of 
the age of the bushes. This reply was 
given on the 24th of August, 1973. I 
have said earlier that the loans taken 
from the banks have been gobbled by 
many of them.

The provident funds of the workers 
"have not been paid by quite a large 
number of tea gardens. As far as 
housing; loan is concerned, they refuse 
"to take it, and whenever they take it, 
'they build bungallows for the officers. 
As far as the workers are concerned, 
they have not got their houses. We 
have seen it ourselves, and as a result 
t>f that. Mr. Raghunatha Reddy knows 
Ihat we. all the Members of the Joint 
’Select Committee, openly accused the 
•employers, in the Joint Committee, 
who were called to give evidence be
fore that Committee the Plantation 
Joint Committee.

Then the medical expenses have 
been cut. The hospital facilities have 
been cut down. Now, there were
group hospitals in the tea gardens.
They are now being cut down one after 
another. The Plantation Labour Act 
is violated on all counts But still it 
is a very profitable industry. There
fore. you will find that there is a rush 
"to buy even the sick gardens, bv some 
tea garden owners Mr. B. K. T>*s- 
chowdjiury has saidjrightly that there 
ar* many daces where certain co- 
oDerativeg have been forfhed by some 
■of these owners. Bo, those
■people think that when the manage

ment of such garden* change^ bands 
through a legal deed of sale, the new 
owners can always say so many things 
about these gardens. I have no quarrel 
with those fellows who are rushing 
to purchase these gardens. But I say 
this knowing full well all these things. 
The Industrial (Development and 
Regulation) Act is very bad from all 
respects, from the point of view of the 
consumer and from the point of view 
of the workers.

With Government’s money, some 
sick, gardens will be nurtured. After 
doing it. are you going to hand them 
over to some private party or to some 
other guy who wants to start them? 
The Government's money is sacred 
money it is public money.

Now I come to some of the provi
sions of the Bill. According to the 
recommendations of the Task Force, 
they have made certain provisions. 
Kindly see Section 16D(1). It has been 
mentioned by Mr. Daschowdhury. But 
here I am also mentioning it. I say 
that the provision of the Industries 
(Development and Regulation) Act 

has been made worse. There, at least 
ten years’ time was given for the 
Government to keep the management 
and haneT it over to some people. Here, 
after five years, only two more years 
have been given. It does not exceed 
two years. That means there is a 
time limit of seven years. Already, 
the idea of the Industries (Develop
ment and Regulation) Art is bad. It 
is made worse here.

Here also, it is made very speci
fically cTear, in Section 16A, last sen
tence:

“ ___shall vest in the owner of
that undertaking or unit.”

So, the same person who has done this 
black deal will be handed over the 
powers again.

The last point that I want to make 
is this. In this amending Bill, the 
Government have taken recourse to 
Section 18FB of the industries (De
velopment and Regulation} Act. What 
is in that Act? 1 remember, probably*
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when Mr. Momul Had Chaudhuri was 
the Minister of Industrial Develop* 
merit, there was an amendment 
brought in the House and a lot of dis
cussion had taken place. Ultimately, 
the result has been this provision in 
the Act. Here, it is stated:

*‘18PB(1) The Central Govern
ment may, if it is satisfied, in rela
tion to an industrial undertaking or 
any part thereof, the management or 
control of which has been taken over 
under Section 18A, whether before 
or after the commencement of the 
Industries (Development and Regu
lation) Amendment Act, 1971 or 
under Section 18AA or Section 18 
PA that it is necessary so to do in 
the interest of the general public 
with a view to preventing fall in the 
volume of production of any sche
duled industry, it may, by notified 
order declare that.

(a) all or any of the enactments 
specified in the Third Schedule shall 
not apply or shall apply with such 
adaptations, whether by way of 
modification, addition or omission 
(which does not however affect the 
policy of such enactments) to such 
industrial undertaking, as may be 
specified in such notified order.”
Now, here it is stated that the 

Third Schedule of this Act will be in
volved. What is the Third Schedule 
of this Act? The Third Schedule lists 
three Acts, the Industrial Employment 
(Standing Orders) Act, 1946, the In
dustrial Disputes Act, 1947 and the 
Minimum Wages Act, 1948. It is for 
these three labour laws for which the 
workers had fought for years Even 
before the time the hon. Minister be
came a politician, the workers were 
fighting and, in spite of all the loop
holes. the workers got these three Acts 
which gave them some protection. By 
bringing in this amending Bill the 
working class is being affected very 
adversely. Therefore, I say, this 
amending Bill is unnecessarily tagged 
ou to this Act without properly amend
ing the Tea Act which the hon. 
Minister was in a position to do. He

could have taken the sowers under the- 
Tea Act. The Constitution gives that 
authority to the hon. Minister and 
many of the loopholes could have been 
plugged.

In the circumstances, with reluct
ance and with a critical eye, I say, X 
have to support the Bill and, again, I 
conclude by repeating the same thing; 
that something is better than nothing* 
Let us see how the things shape.

With these words, I have done.

16 hrs.
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SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta-South): Mr. Chair
man, Sir, I congratulate the Govern
ment, and particularly the Minister, 
lor having brought this Bill, which has 
been pending for long, and which was 
demanded by a large number of peo
ple working in the tea garden areas 
as well as the people connected with 
this trade. Though there is an adver
tisement and publicity for Coca Cola 
drinks that every time is Coca Cola 
time. I think, it is true substantially 
that every time is tea time. As a 
result, tea has become a link of our 
life and tea is identifying our iden
tity as Indians as well as Asians. In 
the matter of commerce and trade, as 
well as in our general national con
text, tea is of vital importance and 
the tea gardens and its problms are 
to be looked into from a national 
angle and the Government of India, 
specially the Ministry of Commerce, 
should look into the problems much 
more deeply.

First of all, I would li&e to put a 
question to the hon. Minister about 
the Government’s policy The ether 
day, I was listening very patiently the 
speech of Shri T. A. Pai, the hon. 
Minister of Industry about his indus
trial outlook and industrial policy. 
He very clearly stated or. that day 
that the basic approach of the Gov
ernment is to invest financial re
sources not in those sick units where 
there will be no return and the Gov
ernment is no more interested to 
develop any sick unit, but to intro
duce new things. And if at all Gov
ernment decides to develop any sick 
unit the Government should own 
responsibility for it and not hand It 
over back* to those hands who ex

ploited it* I feel that there is a 
difference and contradiction in the 
concept of Shri T. A. Pai in his in
dustrial approach of investment in 
the sick units and the approach of the 
Minister of Commerce in this Bill. 
Here, it has been clearly stated that 
if not after five years, after seven 
years, it will be given back hands of 
the owners of the tea garden. It has 
been clearly stated that Government 
do not have sufficient power to regu
late and control the business and the 
activities of the management so as to 
take it over and to control it for a 
particular period if it does not give 
good results; it has come to the notice 
of the Government and the Govern
ment sufficiently feel that the private 
management of the tea units and tea 
gardens have deliberately tried to 
destory these units and have tried to 
perform the role which was not expect
ed of them. If the Government have 
come to the conclusion to take over 
the management of a particular unit 
after having seen the nature and 
behaviour of the tea magnates unit 
the tea industrialists, why again Gov
ernment considers it proper to hand 
over the management back to them 
after having nursed them for fWe 
years I cannot understand that. The 
tea gardens, the oldest ones and the 
modern ones, varv from thirty years 
to fifty years in age. And during this 
period, the Government will agree 
with the Members, the private manage, 
ment has shown not even slightly 
their patriotism with regard to this 
trade and commerce which earns the 
highest amount of foreign exchange 
for the country. There is no modern 
machinery imported from outride, to 
expand the productilon capacity. There 
is no modernisation of the tea gar
dens. There is no fresh plantation 
undertaken. There is no new bush
ing. Moreover, indiscriminately the 
management was allowed to retrench 
the employees and conceal the provi
dent fund. AH these things have 
really brought chaos in the tea trade 
in the last few years. These are the 
actual truths before the Government. 
But it has created a doubt in the 
minds of the Members why the tea
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gardens should again be nanded over 
to pnvate management l i e  other 
day only I referred to this question 
I had a talk with a few people of the 
Indian Tea Planters’ Association 
They are anxiously awaiting the pros
pects of the Bill not in a manner 
that they feel guilty of their miscon- 
duct but simply thinking that within 
the next 5-6 years the tea gardens 
will again come back into their hands 
It will be wrong on the p^rt of the 
Government after knowing full-well 
the true character of this manage
ment in the last so many years again 
to hang them back to them

The second point I want to highlight 
in this debate is—I would not like to 
go into other matters with regard to 
their management after the take-over 
The Minister has stated as also m 
the Bill it has been clearly specified, 
that after the take-over the Govern
ment propose to give then beak to be 
managed either by a public sector 
corporation or by public sector mana
gement or some pnvate agencies or 
companies or private individuals 
Already there is one T »i Planters’ 
Association which is largely being 
dominated by that big business house 
m our country the Goenk^s who are 
already in the Jute trade- they domi
nate the IJMA—they are already in 
textiles and they have now stepped 
into tea industry and captured or 
taken over the ownership in their 
name or m benamt of a number of 
tea gardens which were earlier owned 
bv the British or by som<= other peo
ple Bengalis and non-Bei^lis The 
Indian Tea Planters Association which 
is largely dominated by this busi
ness group Ins branches ell over the 
country and they comnmM the tea 
trading market a<- also have miny tea 
gardens and if the Bills conccpt i<5 
that ultimately it is g"ing to be 
managed by this group I dt not know 
the basic purpose of the Government 
in taking over sick tea gardens These 
are the issues which appear to me to 
be contradictory to the bo1'!'1 approach 
of the Government of lnd’a as also 
our Industrial and financial policy 
when T see this Bill and specially its

contents and objects.

The other important thing is about 
some recent happenings in the barks 
Before the Minister thinks fit to im
plement the Bill and go and select 
the tea gardens for take-over, I will 
request him to consider one thing I 
am not against any Bank or its man. 
agement but I have substantial and 
sufficient reasons to believe that some 
officials of the Bank officials of na
tionalised banks whether it is United 
Bank Or United Commercial Bank, 
before they were nationalised and 
after their nationalisation, are playing 
a very peculiar role in the tea garden 
units Somehow or other they have 
brought the managements of sick or 
healthy tea gardens 111o their custody 
by building personal relations or per
sonal ccontacts and are trying to give 
them loans sometimes volatinir the 
bank s policy or sometimes hiding the 
banks policy in a manner which will 
affect the ownership and proprietor
ship of the tea gardens i rom this end 
to that end This has bc*wOir<» a regular 
problem I would request the Imance 
Minister to make a through inquiry 
into the affairs of the banks financing 
of tea gardens in the past 4-5 years 
The other day some wo-xmg class 
friends of mine came to me with posi
tive documents and proofs There are 
examples in Darjeeling whfre some of 
my comrades in the tfoatn Congress 
have taken over the management of 
a tea garden forming a workers co
operative I talked to them and asked 
them whether they are earning 
profits But since it is hypothe
cated to the bank, that question 
doeg not arise It will be calcu
lated with the bank but working 
people are getting their wages in time 
and they are very happy So it gives 
another indication that if Government 
decides at all that the public sector 
corporation cannot mamge it Govern
ment should try as a second step to 
from workers’ co-operatives with heal
thy trade union leadership I think 
that the trade unions will co-opernte 
in this regard

If Government finds that there is no 
option left, then the Government can
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think of going back to their original 
position. When all these options are 
-open to the Government, 1 do not think 
that Government is trying to tell us 
that it should be managed by a private 
it should be sent back to the indivi
duals after giving it help for seven 
years.

The tea industry is another problem.
1 spent my boyhood for six years in 
the tea gardens. I know a little bit of 
it, though not the commercial aspect. 
Electricity is a vital tbi îg in the tea 
garden areas. The region where these 
tea gardens are located starts from 
West Dinajpur and then goes to Do- 
oars upto the Terai Valley in Darjeel
ing and then to the Brahmaputra in 
the North Eastern Region. In that area 
there is an acute shortage of electri
city. There was acute shortage of gene
rators.

The tea garden owners had to pur
chase diesel units. The generator? 
•which were supplied but not utilised 
were sold in the black market. This is 
the reason why productivity could not 
improve in those tea gardens for years 
together. This matter may be looked 
into before the things are finally sett
led.

I do not extend my speech citing 
irrelevant matters. I only want to 
know from the Minister—

1. Is there any basic contradiction 
in regard to the industrial policy or 
approach of the Indusmal Develop
ment Minister with regard to the 
sick units and its proper manage
ment and—investment and the policy 
of the Ministry of Commerce in this 
vital trading centre which earns 
valuable foreign exchange?

2. Is the Minister sufficiently con
vinced that the amendment of the 
Act is because the private manage
ment could not sufficiently manage 
certain units and they are largely 
responsible for makint? the healthy 
units sick? If so, why is Government 
thinking of giving it back to the pri
vate individuals after nursing it?

3. In the present context, wber-i 
ever the industrial units or the tex
tile units have been taken over and 
where these have been managed by 
the public sector corporations or a 
body or public enterprise or a pri
vate body of individuals, where there 
is a large number of vested interest 
of the same.trading community or 
trading centre, would it help tile Go
vernment because this Bill would 
ultimately either help the country or 
it may further take away the res
ources of the 'Government. It may 
either make it healthy or it may help 
the people who plundered the res
ources from the tea gardens

With these words, I conclude.
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g f t  w r r : aft ?ft-»rr*> *nr $  *  Jfft 
sfora Ir *rr ?rmnrar ^?rm  w m t «rtr 
*rf«w o t  ̂ ST% It^t-STnhff
sfrts«F 'R f c fw u R t f f  i ŝraFr?T?ftarr 

s ta r  |  f t  * * n r t « f t  f a r  f t n r  « m r  |  
^ f t ^ ^  ^  A-^rri^ #vr*r

f t s  $  f«r*r  i f  t o r  % £ % s p c f %

' i ^  m s r ^ f t m f m  ■
«fV*FB % ^rr ^  i  ^ fJ ?T R T  i m t )  
tV^lfftR w N t  # t W  t 
( * n r * i » r )  m *  i f  > f  \ * Q t :  

»pn»t& r * t  % *«w %  : ' f ^ i '

f»R  ^t-ijfkjf v t
m  v t f ®  ^ff^arT^ftrww t jfter 
f»r i ^ ?n ftw r?rt< ftT f  ̂ ^ rrst ip T  
I  f t  ^rrtt qr^sft wff h  f t  «r«rr 
f w t  f»T5r ^ t# > r ? r t  ^ * P T ^ f t
ftT  ^ r  * t  t o  ?nft f W  ^njirr r 
%*i*forn$w»r r̂t # t w * & t r  w f t t f t  t»- 
* $  p r a r  ^  |  ^ f t ? r  v%  w $ t «R(lf | f t  
inrTft^ft fnw «p> #  f w  ?r> f t r  t o t  

f w  r̂rrTn i ar?t <tt $ «  % * r t  

f j ^ r t  ^ t  f w  w  t ,  ^?r *Pt arrr * f  a r r w  
V T n r z r r w w i f f f t i f t ^ n f h r ^ r  

v t  ^  v t  f e r r  f a R  *pt fT^rr
s r T R q r i  ^ f t ? n ^ l r « n n : f ® ^ t ^ P f s r  
v t fgRT grmr | eft ^ r  ift w k  t  «rnm 
*r  f t j T r  ^rnr, ^  5f ̂ t f  ^  srfli « t r t i
| I SIT ?ft WT'T €t-«TTy*iw ^
sftfar *rr ftT  f ^  rft-ff?Rrf *rt q ir  
w f t  f  r«r %  m  | ^t w n  3  t o t
qftfarr | ?RSPTT if gft q? SftftapT ftUT
|,  ̂ snnfw?r pn g i

f?r^vTfrrwTf5TT 
g f t  fa r* <ft-»TTTf?r «Ft m  S v - v N t  ^ f , .  
^*r Jr ?r » r  ̂ fr srrer «pr s*rrfT t#  f t  3T?
?ntr zr sm rs sr  ^  sft^'tt'^ qpr iftr 

TO m  f̂t *?% % , t  ^  t t w  ?r
f*r<r ^ i ,  ̂ r m  f*Rft stt$t£ frg- ̂ ft 
^ r  v t  *r ft^T arnj i p r  % an^# 
irnpftn ̂ rsft tft \ *  if >PT̂ ?ft 
?rf w 3fa?r ft’TT i

n*tf t k  f  *i% «fn̂ T *r??rr gf 
f t^ H T ft ’^ rtrftw ^  ^»ft«r^r«rrft 
sft Twrfotrt f i W f  ^  x f t w t | , s ? r  
<RsrnriiTihf ii$ ir ,s f f  ̂ t t  i f s f s w  
^  ^  tft ?t « n n
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w tfV
w w

^P-iftwr «rff w k  i *rs *ft r«*<toft 
f  *rf wt «P7^fVfPr?r |, t o  w?t ̂ t w it  v t  
fk*pr f f w  i ’fr^ *  fMNff *f

v t
* r r  *rt m ? R  v^rr vrfftr f jfffa  art 
M «rf$fvrTf?prf f  ip t t o t  % ^ -^ fe t r

tr̂ ft̂ tfrrsfT ̂  g-TR f> irnr «fft *%  
fipr T K  fTO f w ^ ^ , ^ t f t t f f !»nfartt

f*Rrr ^  ^  % s r f f lw  t o
tft fr^r sr$f ¥tt<t «rtT an ^  srr?T f s  
WJrir «ftT w f t  $fa5 3F? *TT I 
TOft ^nr *Pt fp ft ft*ft sftr f  *rr  ̂ %?r sft 
art *nf*rrfr *nf |, s*nrt <ft i j t w w  

ft«Tr i *f ap^rr ^rnprr £ f% *r'pft 
s^tor, t o  5f v f t i  ?rr
sm- 5ehf ?rt argcr * f iw  ?>rr i

*  f°5T ^ r r  £  fa  fsrcT *nrr 
w m ^ T T  tfhc art s r r a m  j  a*rT farc 
*fcrf q?t 3r$T?r stojft
TO*r f%*rr mrr 11

«ft *r?r*»* * ttt (qr?ft) : ?r*rnf?r 
qr Jfsf wrrcnr n̂ft ^ rr f, %w*r 

*t-#r «ntf sf̂ fft 1 1 gpsr w  ’ET'srarr 
TO fiw  <rc arta ^  ^  w f  j?%
Tatr i %rr w ?t to  <n: arta* *rr ^ 7  
«tt f̂trsr ^rr* «rc*KTfa$ aft % *rir % 
*PfT f*F imvt arc* *ta*rr |, eft 4' 
st*? to  «tt *f̂ ptt ^ r r  fj i
«rmpr RIFT $ TO*lft «Wr5T 16 ( i t )
*t ?n  ̂ troPTT g -

**... .the Central Government may 
it it is of opinion that it is neces- 
s a iy ,. . . . "

TÔ > *J«»nil+ W (>  *T$f t  %  ?R?PTT
$  i q w H T * H * f tr o

q i W WH  W t f i f t  : ^Tft T T  ‘ 3 T  
w i m  W i r  $  i

«ft * j w » t  * r * r r : w ra ft ^ft, xtw ft 

trm  if ft*rr i ^  t o  w?rr>r «rt w  x&  
«rr —

It is not mandatory. They have got 
discritionary power. Futher:

‘‘If, after making or causing to> 
be made any such investigation as 
is referred to in Section 16(B)”

?‘f  ?£Wh?PT 'JTT f t  ^TPTTT * f t r  TO^f N ifl’ lT 
w w w im  ? frajStJftTO^f^
^  ^ r r d  ^  t o ^  src> f^ r r  ^rrff? 
*rr i

wf t o ^  ^  fcsfr t  *1?  ^  t
V TT^ 3ft V R F ^ R T H  #»ft^ ft*TT ^  

* l f  ?rn> *T^f ft?TT, M33lmMIW
?n^r 3rtt^ H  «rn%  t a r f  *pt m 

TO9T PplTT tapfRT WTT TTTT% «mr 
«fTT i R , TO HSRTT VTHrf 

f ^ T R  5T»TFir |  55TT »T^t? *rN %  3TTOT 
aPFf^' ?ft Ŵ TT fe lT  # f«FT  * F ^ f
^  5RTTJT ft> fiR[^ ^t ûlTm 97.VTT Sit

% I  fa p f  ^  #?TT ^ f t  I  ? 
ITTT f*RRT TO^ ^T*? I
*rn % f5 ff% f5 R rr| —

‘TRs. 15,000 will oe for legal coat'*

w n %  ^R Tf v t o t  w rr 1 1
^  JT̂ lf to%  jpm ^#nT \<

sft f W T T  ( f t f t W R J T )  :
u ? 1 5  * m  w r f  ftrr  t

«ft w : r̂ «ft  ^t fliw
w r r  ?ft ft*TT =arrf [̂ i ’P t f  w h t
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[*t *i*rr]
$  w «ptt tft t o  15 sprrc ^
% &  «frw «r^rr ?

“While it is estimated that in the 
year 1976-77 the sxpenditure would 
be Rs. 15,000.”

« ttt  *rrifr unr
m  w r  i^TR if wmrr

^  ^ » tt ? *PTf?rat w *r 
snt̂ ifY ?ft jfs$ prrc 

*rrr *pt ^
*r sr?r rr̂ r ^frw  ^  f?rr *r

W #rTT I  I far «rr^ «PfT fa
^  <Ĵ rra‘ftrcr 2t % f t  t(

r̂*n 5*ft <r? % Tt ^  *r# 3^  <tt ?t 
^rrer w i  y r w r r
1 1 ?
XTTT 9Rfn? fa  fa5T% 3TPTTJT fTPT t̂ TT 
I  *fta s?r *ft tc stpt*ft facnrr

'fT*rr ? fsRi% sjhvRt srrr% * jp tt $t*f ? 
srrc t<t fa  ^ s ft ifa n r  fr*n 1 ^ r^ rt- 
«??ra 5ft % arnr tfWthrqsr tft 9̂ fr i 

ssr f ®  |> rr 1 m  vm  ^  |  fa
*H| «ifcr »nr s w  m*r%- tot | ?

*  ^ ? r r  |  f a  * t t t  * t  sreff ^ t  
SRT? *  5 1 q^ft eft | fa  faa% 
f t  *rr#3r •m  ’*13# | sfk  favr wfr 
OT<T «ft<TR f t  »IT*arffRl?&$ t  f W t  
I  ? fWrr m *  ^rt?€tJm *r ?t«Nt ? 
r^^TT w rr  ^ r  stptjtt ? w t  
WT«T q^t T̂*TST̂  I  f a  T C f filT T  ?ftT * t  
srrsr wtt 3ft srnr̂  Terr | ^  ^  
t *

THE MINISTER OP COMMERCE 
(PROP. D. P. CHATTOPADHYA- 
Y A ): Sir, I would like to put on 
record my gratitude to you and 
through you to the Hon’ble Members 
who have come forward with cons
tructive suggestions and occasional 
criticisms of the Bill. Sir, as I have 
already stated in the Statement of

Objects and Reasons of the Bill, the 
purpose of the Bill is rather limited. 
Understandably, many issues relating; 
to this important industry had been 
raised by the hon. Members of this 
House and for understandable reasons, 
I will be confining myself to the points 
which directly related to the Bill tor 
the consideration of this House.

Sir, it steems that there is a persis
tent impression that after nursing the 
gardens for five or in -ase where 
necessary six or seven years, we pro
pose to hand over the gardens back 
to the mis-managerq. For the mis
management of these gardens by 
those persons, we were obliged to take 
over them.

Now, I would like to dtapel the mis- 
impression. Certainly, it is not our 
intention to hand over the gardens 
back to the mis-managers.

SHRI INDRAJIT GUPTA (Ali- 
pore): Your intention is not in the 
Bill.

PROF D. P CHATTOPADHYA- 
YA: The hon. Member U a lawyer.

SHRI INDRAJIT GUPTA: I am
not a lawyer. Let me correct you.

PROF. D. P CHATTOPA- 
DHYAYA: Not a professional law. 
yer, but a qualified lawyer.

SHRI INDRAJIT GUPTA: I have
not read law in my life.

PROF D P. CHATTOPA- 
D5TYAYA: There is sufficient provi
sion in the Bill that, if necessary, dur
ing five years or seven years as the 
case may be, for nursing the health 
of this industry or beyond that after 
flvfe years or six years as the case may 
be, we may take appropriate steps in 
ensuring not to hand over the gardens 
back to the original owners. Now, 
what steps we will take at this Junc
ture, we need not conjecture or sp*©- 
culate. But one thing I have already 
said at the beginning that Government 
had no intention to spend money over 
fl.pgp gardens and hand over them
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back to the people who are responsi
ble for making them sick. The ques
tion i* a related question. We do not 
want to resort to accusations and 
herefore these are the larger issues 
and we are immediately concerned 
with taking over the management and 
to ensure productivity and employ- 
meat o f the persons who have lost 
their job  and the means of earning 
because of the closure. So, these two 
objectives are our immediate inten
tion to realise. When these objec
tives are realised, we can at the ap
propriate time take the necessary 
consequential decisions. What I 
would like to be on record is that 
the Government has no intention to 
hand them back to the owners who 
ate responsible for the mismanage
ment.

A  point has been raised, why flve 
or seven years and not beyond that? 
The answer is, five or seven years 
constitute a ?f>od enough time scale 
necessary for nursing the units beck 
to their normal good health. Wc do 
not visualise the possibility of requir
ing more than seven year.* to restore 
the health of these gardens. Paralle
lism of other industrial units breaks 
down in this case There may be some 
industrial units wWer* a longer potiod 
may be called fpr* But even taking 
into account1 the gestation period 
necessary for the busher of thp tea 
gardens, I think in fiva nlus two years, 
if that is necessary, the restoration 
purpose could be achieved.

The other point is, what happens 
after five or seven years? In some 
other cases, we have taken measures 
of nationalisation. In this ease, I 
am not saying at this stage that we 
will nationalise because that is a pre
mature utterance and We are not con
cerned with it in this Bill. In the 
case of NTC—mills which are also un
der the administrative control of this 
ministry, initially the mills were 
taken over for managing and restor
ing their health and not for nationali
sation. Thereafter, the government in 
its wisdom thought that nationalisa
tion wag called for and the necessary 
legislation wag brought before the' 
House.

DR. RANEN SEN: Suppose you dô  
not nationalise. To whom will you 
band them over?

PROF. D. P. CHATTOPA- 
DHYAYA: To quetions of supposi
tion, I cannot give a categorical ans
wer. To a hypothetical question, I 
can give only a hypothetical answer 
and that is what I am doing. I only 
draw his attention to the steps the 
government have already taken in 
respect o f some other industries. 
Those parallelisms are relevant in 
understanding and criticising, if criti
cism is called for this Bill. Shri Das 
Munsi said, ne finds some sort of in
compatibility in the approach of the 
Industry Ministry and our ministry. I 
have already referred t0 the NTC 
mills which were originally taken 
over for management only and there
after the Bill for nationalisation was 
brought forward. So, there is no in
compatibility between the policy of 
one ministry and that of another. It 
is Government’s policy. Sometimes 
the administrative ministry is this and 
sometimes that. So, I would like to 
dispel this misconception.

A point has been raised as to why 
we have not brought some sterling 
companies under the ambit of this 
Bill. It is legally difficult because it 
is not within the legal competence of 
Indian courts to hring under the 
existing system these sterling compa
nies within the purview of the parti
cular law now before the House. 
Secondly, which is more important, 
tbere is no sterling company which 
is sick and therefore the question of 
taking over is not applicable to a 
sterling company and the question of 
bringing them under the purview of 
this Bill doeq not arise at all. We 
need not go into that question. 
Many of the hon. Members have men
tioned about the plight of the wor
kers. I myself know the plight of 
the workers. I had the good fortune 
of visiting some of the tea gardens 
including Sbonali and Ropalli refer
red to by Shri Sen. I know that jome 
statutory (Alligations ba<| not been, 
discharged by some of the tea gar*
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dens but this is not a universal fea
ture. As a Minister of State for
Housing, I knew that some of the
housing grants made available to the 
'workers had not been properly uti
lised. But the object of this Bill is 
rather limited. I am thankful to the 
hon. Members for bringing to my 
notice those problems. I am myself 

•quite aware of those problems.

A point has been made about the 
profitability of the industry. As 1 
have said right at the beginning, the 
very fact that So many units have 
fallen sick is indicative of the fact 
that the tea industry is not in a very 
good shape.

SHBI INDRAJIT GUPTA: Since,
1974, they are making tremendous 
money.

PROF. D. P. CHATTOPA- 
DHYAYA: I would say that the tea 
production in our country has gone 
up. But for the last two years, the 
Industry’s health was not good. And 
if you look to the detail?, it is not so 
much the production that has gone up 
in a big way, but what has gone up 
is the unit value realisation I am 
not quite sure whether this is a veiy 
steady phenomenon. On the contrary, 
tea is one of the very vsry few com
modities in the world, th<» price of 
which has remained almost stagnant 
in thd real terms, over the yeats. 
The tea price in reel terms has al
most remained stagnant. That is one 
of the reasons why this commodity 
deserves some international back up, 
otherwise we will not be in a very 
fortunate position The consumption 

-of tea in the world market is going 
up but our export quantum is n"t 
going ud in a big way. It is going 
up gradually but not in a big way. 
That is really disturbing.

SHRI INDRAJIT GUPT*: You
want tea to be more expensive.

PROF. D. P. CHATTOPA- 
DHYAYA: Internationally, yes Wl»y 
not? We want the prices of the 
things which we export, should f »

ufi. There is a * other commodity, the 
price of Which has remained stagnant

SHRI M. SIAM GtOPAl ttEpBY 
(Niaamabad): Petroleum products.

PROF. D. P. CHATTOPA- 
DHYAYA: The prices o f agricultu
ral products over the years have re
mained almost stagnant. Sir, I  would 
like to quote the figures in regard to 
the current dividends, as per centages 
of total paid up capital. During 
1971-72, it was 10.4 per cent; m 1972- 
73 it was 8.3 per cent; and in 1973-74 
it is 6.7 per cent. So, the dividend is 
not going up. And during the last 
year, namely, 1974-75, our production 
was 490 million kilograms. During 
1975-70, it is expected to be 490 mil
lion kilograms The increase in pro
duction is not really a very big one. 
Therefore, the export earnings are 
likely to be more than Rs. 200 crores 
this year, because it is an extremely 
good year.

I say that the industry’s health is 
not very good Therefore, there was 
a tendency on the part of some ow
ners, particularly of the weaker units, 
to sell their units out. On'a hon. 
Member has mentioned that because 
of this bill, or rather because of their 
knowing that the bill will be before 
the House, some owners are selling 
these things. I would interpret th*s 
phenomenon—it ha-? been reported to 
me as well—that because the Govern
ment is taking interest and is inter
vening in the plantation field, the 
units are changing hands, i.e. from 
bad hands to good hands.

I would like to mention one other 
thing To whom are we giving these 
units, after we take them over? We 
have already said that we would give 
them to the public sector companies— 
whether they are of Central Govern
ment or of State Government, some 
cooperatives, workers' cooperatives or 
some suitable private agency. We 
are not opposfed to the idea of hand
ing these units, if necessary, over to 
come private units, because, as you 
know, we are not in the tea field a*
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all* There are some good managers; 
mad there are some bad managers. 
Sf we do not recognize the distinction 
Ifctwwai good and bad managers, we 
wtould not have entered into the fray. 
Plantation i* a very delicate field. It 
la not like an ordinary industry. In 
case it is necessary to hand them over 
t o  the private owners, we will see to 
it that they are goo 3 planters, that 
their reputation is high and that their 
management skill i* high. If these 
■conditions are fulfilled, we will hand 
them over. There are good private 
managements. The Chairman of the 
Air India is a private industrialist. I 
have no prejudice against a private, 
"but good manager or owner. But it 
will be under Government’s adminis
trative control that these things will 
happen; and subject to all these legis
lations. I would repeat what I had 
said, it is primarily the Central Gov- 
•ernment or the State Government; 
then the cooperative organizations— 
if they come forward— and then, If 
•necessary, Government will think of 
giving them to some private managers. 
But we must see to it that they are 
looked after well and that the sick 
units are restored to their health. 
These objectives, constitute our main 
concern, for if these objectives can be 
Tealized, this question as to the orga
nizations to whom we give them, i* 
a  secondary one. I agree that it is 
an important question; and we bear 
It in mind.

SHRI PRIYA RANJAN DAS
HUNSI: After the closed units are
taken over, I would like to know 
whtether the interest of the workers 
who are working either in the Head 
Offices or other offices would be pro
tected?

(Interruptions)

MR. CHAIRMAN: The objective is 
there.

SHRI FRIYA RANJAN DAS
TifONSI: I think the Minister must
•clarify this thing.

PROF. D. P. CHATTOPA- 
DHYAYA: What you have observed 
is IxrKat I  wanted to say.

suft h r t w : 5ft vw rc f o r
3 *  %  m f w f  %  «rrw %  srrfaiNr 
w *  s fa  *n^t im rn  | 

* t  ?

PROP. D. P. CHATTOPA- 
DHYAYA: After we take over this 
thing, we will make it the statutory 
obligation. But if there are dues, we 
will see at what time, we have to 
freeze these obligations and then take 
this responsibility. But when it is 
taken over, their dues onward will be 
given. As laT as backward dueB ar* 
concerned, it is a question of time and 
which haes to be worked out later on.

MR. CHAIRMAN; The question is:

“That the Bill further to amend
the 'Tea Act, 1933, be taken into 

consideration.”

The motion was adopted.

16.58 hrs.

[Shri G. Viswasjathan in the Chair]

MR. CHAIRMAN: We shall now
take up the clauses

Clause 2— (Insertion of new chapter 
III A)

SHRI B. V. NAIK: I beg to move: 

Page 2, line 4,— 

add at the end—

"subj'ect to the condition that 
the present size and future pro
ductivity potential are such as to 
make it an economic holding as 
per criteria to be laid down by 
the Government under the rules 
to be framed in this behalf in con
sultation with experts to be notified 
in the Official Gazette from time 
to time.(l)

SHRI RAMAVATAR SHASTRI 
(Patna): I beg to move:

Tage 2, line 2*1,—
after “fund” insert “ and other**

(2)
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'Page 3, line 2,—

after "fund”  insert “and other”
(3)

•Page 4, lines 15 to 17,— 
omit “so, however, that the 

total period of such continuance 
(after the expiry of the said 
period of five years) does not 
exceed two years,” (4)
‘Page 4,—

after line 37, insert -——
“Provided further that the 

services of the officers, emplo
yees and workers working in 
the tea undertaking or the tea 
unit, as the case may be, after 
take over by the Government 
may be retained and their ser
vices may be counted from the 
date of their appointments in 
the private tea undertaking or 
the tea unit, as the case may 
be.”  (5)

SHRI INDRAJIT GUPTA: I beg to 
move:

Page 1, line 13,— 
add at the end—

“on behalf of the Central 
Government" (6)

Page 2, line 36,—> 
add at the end—

“provided that such investiga
tion shall be completed within 
a period of not more than six 
months from the date of the re
levant order of the Central 
Government.” (7)

Page 4, line 17,— 
for “two”  substitute “five”  (8) 

SHRI B. V. NAIK (Kanara): I
have moved this amendment in order 
rather to strengthen the hands of the 
Minister and our Government. As far 
as thte tea units are concerned, they 
have got to be defined Firsl of ell, 
I am not seeing tea as an industry in 
the First Schedule of the Industries 
Development and Regulation Act. It 
Is not in the First Schedule. Obvious

ly, the purpose is to make the provi
sion therein applicable to this. The 
tea unit has been defined elaborately. 
A  tea garden including a sub-division 
thereof has a distinct entity for which 
accounts are kept, and as a factory 
by itself, it manufactures tea. The 
amendment tries, m brief, to put cer
tain limitations on those units which 
we have to take up, namely, those- 
units which are economically viable. 
If we take prima facie the reasons for 
the down-fall of these units, 45 of 
them, as ha8 been stated by the hen. 
Minister, they wore managed very 
badly. We have also been told that 
only the sterling companies are in a 
very solid financial and managerial 
state. As far as these 45 units are 
concerned, if you know for certain 
even at the present juncture, that 
they cannot, at any particular point 
of time in the future years, more or 
less, be made economically viable 
units which will be able to yield re
turn, besides providing the labour, I  
think, there is absolutely no reason 
why the Exchequer should be burden
ed with the responsibility, if a person 
or a unit is 'sick and it is in a ftatte 
of deep ngor mortis, the best thing 
is to wait for the deatn and then bury 
it.
17 hrs.

After all, under the Company law 
and all the laws that have been for
mulated and the bash on which the 
system works, therg. will be profit or 
there will be los?, a continuous loss 
will ultimately result in bankruptcy 
and bankruptcy must result in liqui
dation. Are we in this country writ
ing of a process of liquidation al
together? I do appreciate the 
h u m an  factor. There are nearly 
743.000 people being employee in the 
tea industry. But why is it that the 
existing good units are compelled to 
expand their employment sector and 
then absorb these people who are go
ing to be displaced? The solution to 
the problem of unemployment and 
displaced labour on a permanent basis 
will have to be found i® such under
takings which have a fighting chance
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o f survival and prosperity, not m 
those units which ate doomed to fai
lure.

Secondly, I  would request the hon. 
Minister to kindly make it clear to us 
l>e cause most of the time we seem 
to be caught up in a jumble or even 
a jungle of the Ministry of Company 
Law, the Ministry of Industrial Deve
lopment and the Ministry of Com
merce and we have not been able fo 
decipher what is what. You have de
fined in the Act “sick undertakings” . 
Is there any instance of an undertak
ing having more than orte tea unit 
among the 45 amt<? which are now 
charted -for the purpose of being taken 
over’  If an industrialist or a planter 
or a tea company has been making 
profit on one tea plantation and has 
been handing over as an unwanted 
child, another te-i plantation or tea 
estate, why is it that you take over 
this particular undertaking of the 
management which manages one unit 
better and another unit badly’  Why 
is it that the Government should como 
forward to carry this cross and this 
burden’

I feel that the management which 
has been responsible for non-piyment 
of provident fund, fo- mismanage
ment or for sort of squeezing out 
the profits must be made to pay either 
"by liquidation or by absolute non
compensation The question of re
turning or handing it over back to the 
same management has got to be com
pletely ruled out Therefore, I 
would say, on thn basis of the data 
furnished by th-» Government, we are 
not today in a position to tell vou 
about the actual details of these units 
that are proposed to be taken over, 
how many of tne»n will become eco
nomically viable, how many o f them 
have duality of management, one 
manager managing a good estate and 
also managing a bad estate and want
ing to hand, it over as an unwanted 
unit to the Government to manage it

If these two things are clear, it 
would be very helpful Therefore, I 
would urge upon ,the hon. Minister to 
kindly accept my amendment 
887 L&--<5

•ft TTnrronr trraflr ( ’tsftt ) 
w m f o tft *Nrtere f a t a
*  *rrc rtteFr t  s fa  *nr
5r«F=sr faitow qft srer ( 2 ) $r 1 1 

eft 3 f t  wspftsnr Ijrcp ’E flT R  $  I
*s JTRT 2 trfar 26 % Offerer | 

3T?t w  M T O  ^  I  fa  SFTC V tf 
$m rz ^nr sttor ®rr jrfas * t  

^  m  %  anftfr
fa^ror % sfte t o f t  gw rer 

3ftt. it, qft t o r :  ¥pt%
*  1

« f t  r u f h T  *FcT ( s r ^ f t T T )  :  
wzj f r m  1 1

art T R PT d R  snssft :  1 eafr

m  5f | :

“ (c) the persons owing the tea
undertaking, or, as the case may be, 
the tea unit, ha /v habitually made 
default in the payment of wages, 
or provident fund dues of woikers 
and other em ployees....”

|  # f a *  *  
sffefflfe

?>, ^  rmj ^TT
tn v fa  fa  ihpfcff
^  qm fa  ^  ftracft | zit 
?rff apff forr w  1 1 spit 
sptf ^  rR fftJ rt
5 *  yr y t f  ^  | # fa r  spr -
wrtf xtfc *«rsi % t o  *rk 
% snrw , irt #sfrsnr arsr | fa  f w '
$  q^r srre’; sfr? ^ttt ?nfa 
v m . f a t f t  v r r q r %  i f  «rr s t o r  *r
J F t f  x t R  w g t  f t  eft t  * f t  *?t
3ft 1

H S ftS R  ^ T T  ®[®8 3 T *  $  3 ^
O T *^ $?r$ fa< rh ??rrsrfc*F fqsri*v  

v *  %  s t  s t t  s if r  |  rfh c 7 
w p  « r r r  i f  w n i  w r p t  JP t .
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[*ft t p n w c  in f*#]

UTOTfT% * ? t ^ ^  f  | ^RT%SrW 
«m r qT ?ft ^ r v n r  V **F ft  qrt ^  *1?
* ? * t f t  r r w  w m r z ^ t  ift  $t m f t  
fc qT «n«r % $ fa * rm : 

qtft ?ft aqfaprer f a f r  
spvpfV * t  »ft % | fasfr f̂t-rff ift
^  ^  $  q r f t  f o f t  *r>ft tr «rrr q?t *rg«Rr 
*nflr sFft i f  | *frc ^?r *pt^ % 

sfft m q  3 r t ^  t s f t t  % 1 eft
frrr frgfore q% t  fa  *ttt ^r 7 ^ % ^  
^ ^ t^ rr^ rrit f  eft w  ^  «rrr 5f
fa n  51 cftfsil? s fk  ^  5pt STN 5TT% «P#
*r Tfew 1 sranfer ^  w  »ft$ 
T* T^pft JTnt w i t  I  I q? #tft f t  
^t?t ^Mt fa  ^  m  tft <nsr-
<ft?r^T |srfqvrTTT^Ttrtm4t#5rsn:
5T5T VTeft | ^ 5 R 5 T ?  ^ST i t
srarR |ft «mrr §  ir tr  *ptctt |  ?ft 
^ r ^ t ^ P * n f  *pt ^ n r t ’ r ?r v r  %qfr 
?pt ^et sfrt ^  ^ f t  |  1 eft o t  *rr r̂ «r? ^
t w i>  qto  ^>rr 1 £ fa  q£t «n?r *n?prc 

finsr *r ^  T^t 1 1 qisr -qfcr *ft sfh: 
T O  sruTFT #  STI^F fcqrfa qr* % 
fq p r ^ r ^ t^ r ^ iT T f^ F ^ t f^  spr^ft 
| ^ r  wk 9ft»r ^  sfft ^  fa  3isr *mr 

o t  ?pr ?n3?rr ^ ^ r  f̂t 
fatft «rtr % ?pr fa n  1 

im  w^rr q f  | fa  Jr^wjft ^ r  % sriq- 
3 *rr *rar aptfsi  ̂ ?n?r *rm ^  ?r 
T fat 1 *rV rreir 'T C O Tq^^3?r?rm  
m  *ft snr? 1 1

srrsrft *ncr ? p t e  T O  4 < R | |  
qprr swtsrc ift «|«5 4 t c  $  * t  t 
tm  q f  «W w r *ra?<f % fagyfa^ 1 1 

?sft « w ? r  r r  v r w $ f f  wrrft 
&rwr*prT$m 1

t  ’f r t  1 ^ w q r q r s f f i t s f t ^ n T ^  
*rr$ ’ W ft  I  &  farrf v *  ^t

*w fjpsrtlr

®i T?r «^t | ^ r  a*wf « w f  W t  Wh: 
^T | w tf»qrtf I 3ST%W!**f*PT%£*
^ f ? r t  1 

^rr^t *rw ?t«iT <rr ^ r?rr
«T?ft ^  T r ^ T O T  ^ fT ?JT fr^ r JITT 
*t f̂t w  ^  ??r amr f̂t w w w  #  far 
£T ^ w t  vr*r f»F wtT w r  ftr* * w  
SĴ rf JTflft «ft <?'5r # ift fa q T  qpT «fr 
^  «TT %  *̂r #  ^  q' q^ 75TT |— .
i?v m»r*ftq wre*r: «r? xr^hnrxiF  

frT  «rr 1

«ft v i in r n t  n resft: TitfNr- 
T ,w  f t  qT ^ 0  4 t  f t  wr n w

H eft T̂«T 5ft q^tfT f t  
*s$t 1 ’wft P̂RT qT Ŵ fNrFFT efr 
tt*t *ift *R»rr 1 vpfi ffyrtera w
tft q^t SF̂ T % fa  q ^ L t  Jpt w
«rn? 1 q^ ^  sr*PR f  :

“Provided luither that the ser
vices of the ofticers, employees ancf 
workers working m the lea under
taking or the tea unit, as the case 
may be, after tike ovej; by the Gov
ernment may be retained and their 
services may be counted from the 
date of their appointments in the 
private tea undertaking or the tea 
unit, as the case may be ”

sr*ir ott §*rr ^ t  *R*f eft 3?ppt
?rf%*r ffgt qi^ft ^F^ft 1 m ?  fMr
H am w r £ cr* eft sn*r wrd
f a f  q’R  if  ’RTT TO
3ft# #, ?rrq^t aft«r«Tr ^rf^qr «rr iftt  
%mn a f w  q?ft f  *ft «nw>  
m?r *t*tt 1

17.10 hrs.

[Shri P Parthas nathy tn the Chair J
SHRI INDRAJIT GUPTA: Mir.

Chairman, Sir, wifh your permission, 
I want to make a few brief remarks 
on my amendments already moved.

The hon. Minister referred to other- 
examples at legislations bawft
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feeea passed far taking over manage* 
«n*at fefct natk»aii*atian,->Hedtfcer of the 
tettfte  <** « f cfttatr Individual under- 
taSMflgs. My first amendment has 
bwin brought for this purpose that 

dii aH those previous eases, the relevant 
legislations have laid down that the 
management is being taken over by 
the Government, and then the Gov
ernment appoints somebody as custo- 
<Sian to manage that undertaking or 
•that industry on behalf of the Gov
ernment. The person wh0 is autho
rised to do the management, custodian 
o r  somebody else, is doing it on behalf 
o f  the Government in whom the 
management vests. But in this Bill, 
you will find the difference and 1 beg 
to  differ with the interpretation being 
sought to be given by the Minister 
and I am sorry to say, by some Mem
bers also. The intention may be 
different, but then your drafting of 
the law is very bad, I must say. In 
the definition of ‘authorised person’ 
on page 1, what is said fe, and that is 
what my first amendment relates to:

" ‘authorised person' means the 
person or body of persons authoris
ed, or appointed, by the Central 
Government under this Act to take 
over the management of any tea 
undertaking or tea unit

Later on, in the main body of the Bill, 
on page 4, it is mentioned:

“ ...th e  Central Government 
may, by notified order, authorise 
any person or body of persons to 
take over the management of the 
whole or any part of the tea 
undertaking or tea u n it ...1'

Who is taking it over? You may 
authorise somebody else, not the 
Government. The Government may 
even authorise a consortium of private 
tea owners to take over and run a 
particular unit. There were 
enough indications a few weeks 
ago that some planters wanting 
to set up a consortium approached the 
Government to allow them to take 
over same of the sick tea gardens.

There were reports in the Business 
Standard saying clearly that pros
perous tea companies are showing 
keen interest in taking over sick and 
closed gardens,

My point is, fhe law should be clear. 
I am now talking o f the first act of 
take-over, not what will happen at the 
end of five or «even years. Let there 
be no equivocation about it; let us be 
clear. Is it the Government or not 
the Government which is to take over 
the management in the first instance? 
After you have gone through your 
investigation and have made an 
enquiry and satisfied yourself, who 
takes it over? It should be the Gov
ernment and then the Government 
appoint^ on its behalf some person or 
persons or a custodian or somebody 
to manage the affairs of that garden. 
But he is only the agent acting on 
behalf of the Government. That posi
tion is not clear in t̂his Bill at all. 
Therefore, either there is deliberately 
a loophole being left when the Gov
ernment may authorise gome other 
agency to take over and run the 
gardens and the Government’s only 
role in that case will be to provide 
the funds. Or this is bad drafting. 
It is one of the two. Let it be made 
clear. Therefore, I have brought my 
first amendment and I do not, see 
why anybody should object to it, if  
that is the intention, at the end please 
add—

“on behalf of the Central Govern
ment”

So, the clause will be:

“authorised person” means the 
person of body of persons autho
rised, or appointed, by the Central 
Government under this Act to take 
over the management of any tea 
undertaking or tea unit on behalf 
o f the Central Government” .

That means that he is acting as an 
agent of the Central Government and 
not somebody or some organization or 
company or some private person or 
other agency whom, according to the
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Bill, as it is drafted at present, the 
Government can authorise, to take 
over the management, not necessarily 
on behalf of the Government. And the 
Government’s only job will be to 
provide funds for replanting of bushes 
and maintenance of things and so on 
This is my first amendment.

Then I will finish all the rest 
together. Then my second amendment 
is for addition of a proviso on page 2, 
line 36. I want a time-limit to be 
put on the period, a maximum time
limit on the period of investigation 
into the conditions of the tea under
taking or the tea unit. If the hon 
Minister thinks that 6 months is too 
short or too rigid a time-limit, he 
may suggest some other time-limit 
I do not mind. But th e re  should b e  
some ceiling Otherwise, in the name 
of investigation to determine whether 
the tea garden is sick or not sick, the 
investigation can go on endlessly 
There are many methods, we know, 
by which dilatory tactics are pursued 
and obstacles are created and legal 
obstacles are also created and all sorts 
o f things So on. So, my second amend” 
ment is only with the object of placing 
some ceiling on the period of investi
gation. I have suggested six months 
but if you want to make some other 
thing, you can put it I do not mind, 
but there should be a ceiling

Thirdly, about this provision which 
has been made—5 years and 2 years— 
enough has been gaid here by many 
members. They have expressed their 
concern and apprehension about it I 
do not want to repeat those arguments 
and I fully share those apprehensions 
and doubts which have been express
ed here by so many members on both 
sides o f the House My amendment 
is that for the period of extension, 
after the initial five years, instead of 
two years, it should be five years so 
that it will be five years initially, and 
then the Government has the power 
to extend by one year at a time upto

ft years more, so that ft will fa  five, 
yearts initially and then aqo4bm 
years, so that the maximum possible 
period will be 10 years. You may 
argue “why ten yean  J# it ip to be 
handed back to soraebpdy at the enA 
of that period?" Of course, he has- 
given us an assurance that that is not 
the intention of the Government We 
welcome his assurance, though it ift 
nowhere embodied in thig Bill in any 
sense of the term. But I would like 
to say that things being what they are 
in the country, 10 years is quite & 
good period of time and I do not think, 
that at the end of the ten-year period, 
this Parliament itself would permit the 
Government to hand over that garden 
back to the same individuals who had 
mismanaged it in the beginning I 
have confidence in the Parliament on 
that. But I will say again that my 
main concern Is about my first amend
ment. You must make it crystal clear 
in the Bill that it is the Government 
which is taking over the management 
And I do not think that it is acciden
tal that this is the first Bill of this 
kind, in which as some other hon 
Members have pointed out, there is 
no mention about the protection of 
the rights of the workers It is natu
ral because if the Government take 
over the management as they have 
done in other cases like textiles, e tc , 
the government automatically as gov
ernment assume certain obligations 
towards the workers and their statu
tory rights and, in every case, there 
has been a specific clause to that effect 
which is missing here because the 
Government JS visualising that it may 
not be the government which takes 
over but somebody else who is autho
rised by the Government to take over.

j will say one thing in conclusion 
I  would say in conclusion that you 
cannot compare the condition of the 
tea industry with the jute industry or 
the textile industry. You have only 
to read in the paper every day what 
the employers themselves say. There 
the textile and jute employers are 
howling and shouting every day about 
the so called crisis—they say that thejr
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*re almost finished. Do ytttt find this 
thing about tea? Of course, they are 
not concerned about production. X 
agree with the Minister that they are 
concerned with the profit and because 
the unit value of tea has fan* up, 
they are satisfied for the tim e being. 
In the last three years there has been 
a huge increase in the price of tea. 
That kind of crista does not exist here. 
I f  there are some gardens which have 
fallen sick, we can be sure—it can be 
due to mis-management of those 
particular owners and not due to the 
general condition of the industry. If 
this Government pressurises them a 
bit more not to sell tea jn bulk but 
to sell in rackets abroad, the unit 
value would go up even more. There 
is a plenty of scope for making more 
money if our people stop selling in 
bulk.

I will say that the number of mis
managed sick units may not be very 
large. It may be 20, 30 or 40, not more 
than that Let the Bill make It clear 
that where after an investigation the 
Government is convinced that the 
conditions are satisfied, it is the Gov
ernment which will take over the 
management and then appoint some
body on its behalf to run that under
taking or the unit. That is not clear 
here at all. I have every suspicion, 
and be himself has said that at the 
end of seven years, they may even 
hand it over to a well-managed pri
vate company or some group of com
panies or somebody else. That is at 
the end of seven years, but what 
about it, to start with? Why should 
Parliament be called upon to approve 
a Bill which may visualise the sick 
tea garden being run by a private 
body and we are only to pay the 
money out of public exchequer to 
improve the conditions of that gar
den? Parliament is not going to ap
prove a thing like that unless it is 
made clear that Government itself is 
taking over the management. That is 
why I have brought forward these 
three amendments.

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA):

I would not take much o f your time.
I  will say a few words.

I  appreciate the spirit with which 
these amendments have been suggest
ed. But I am sure, a close reading of 
the Bill and a little clarification which 
I  am offering would suffice to dispel 
the question or suspicion—a strong 
word used by Shri Indrajit Gupta.

I am quite clear that the first am
endment is not necessary at all be
cause of the language that we have 
used in the Chapter 16A—

“ authorised person” means the 
person or body of persons authoris
ed, or appointed, by the Central 
Government under this Act to take 
over the management of any tea 
undertaking or tea unit;”
He wants to add *on behalf of the 

Central Government.’ I would like to 
submit the language of this Section 
is the same as in Section 18A of the 
Industries (Development and Regula
tion) Act, 1951. In many other cases 
we have followed this language and 
consequential action has been taken 
Therefore, there is nothing new that 
We propose to do. So, this misconcep
tion and the resulting suspicions are 
unwarranted.

The other question is whether we 
are going to be burdened with dead- 
wood or the units which perhaps have 
no viability and cannot be restored 
back to their original health even 
after good nursing.

Sir, in the Statement of Objects and 
Reasons—I would draw Shri Naik’s 
attention to para 2(c)—we have said: 
“ to take decision for liquidation or 
reconstruction o f the managed tea 
undertaking or tea unit in accordance 
with the provisions contained in 
Chapter IIIA(C) of the indusries 
(Development and Regulation) Act, 
1951."

So, we are not going to take any 
other unit. After the liquidation o f 
their previous debts, pre-takeover
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debts,—moreover they must fo  viable 
alao—we ax* not going to take over 
any other unit and waste public 
money therein. I hav« already said—I 
do not like to repeat it—that Gov- 

-ernment has it* own priority for choos" 
ing the institution to look after the 
units after they are taken over by 
■Government.

Firstly, it is like any other public 
sector undertaking that we have. We 
have, for example, several such com
panies like the Balmer Lawrie & C o, 
Andrew Yule and T.T.C.I.—Tea Trad
ing Corporation of India—and also we 
have the public sector units. The 
Assam Tea Corporation is there al
ready and, if some State Government 
comes up with some other corpora
tion, we shall certainly consider it I 
have already said before, that we 
have no prejudice against anyone If 
there is a group of good planters 
whose record of management is good 
and whose plantations have not fallen 
sick, I have no closed mind that their 
cases will not be considered

SHRI D. N TIWARY (Gopalganj)- 
Will they be the agent of the Govern
ment or they will be handed over 
some tea fields to manage them?

PROF. D. P. CHATTOPADHYAYA: 
I have already said that they will be 
under our administrative control sub
ject to certain disciplines

As regards the amendments moved 
by Shri Shastriji, I am sure, that if 
you closely read clause 16(B) (1) (c) 
from line 25 onwards and again clause 
16D from line 40 onwards, the sugges
tions he made other ‘dues’ have been 
taken care of In the lines and the 
phrases following the one suggested 
by the hon. Member.

With these few words, I think all 
those contingent questions raised by 
the hon. Members have been taken 
care o f in the Bill itself and ao, I  am* 
sorry to «ay that the amendments 
are not acceptable.

* H R I  X N B R A A X  m m A t M a y  1  
ftric quattfcsu?

M B . C H A I R M A N :  Yes.

SHRI INDRAJIT GUPTA; I want 
1* **»ow Whether, in case in a parti- 
outer instance, they decide to hand 
over some tea garden to a private 
management towards which they are 
w ell disposed, w ill the role of Govern
ment be merely to provide funds for 
rehabilitation? Please clarify pro
perly.

PROF. D. P. CHATTOPADHYAYA: 
Guidelines would be provided for. Al
ways the administrative control will 
be there.

SHRI INDRAJIT GUPTA: Nothing 
is there in the Bill.

PROF. D. P. CHATTOPADHYAYA: 
Those are matters of administrative 
detail^ and we do not provide for all 
of them here.

MR CHAIRMAN- With the ap
proval of the House, I shall put all 
the amendments together. First, on 
clause 2, there is an amendment by 
Shri Naik I think he is not pressing.

SHRI B. V NAIK; Some promises 
were made at the time of textile mills 
takeover Today we are incurring 
losses in crores of rupees. I cannot be 
very specific We are writing off the 
losses It will enable anybody to pick 
up any unit. I hope the History of 
textile mills take-over by incurring 
losses in crores of rupees will not be 
repeated here too

MR. CHAIRMAN; Are you with
drawing your amendment?

SHRI B. V. NAIK: Yes, Sir.

MR, CHAIRMAN: Is it the pleasure 
of the House to allow Shri Naik to 
withdraw his amendment?

SEVERAL HON. MEMBERS; Yes, 
Sir.

The Amendment No. 1 wat, by 
leave, withdnuen.
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MR, CHAIRMAN; 1 shall now put 
all the other amendments of Shri 
Bamavatar Shastri, Shri Madhukar 
and Shri Indrajit Gupta to the vote 
of the House.

SHRI INDRAJIT GUPTA; You have 
not asked whether I am withdrawing 
the amendments or not.

MR. CHAIRMAN: Would you like 
to withdraw your amendments?

SHRI INDRAJIT GUPTA: How can 
I withdraw my amendments? He re
plied to one of my points. He has 
never replied to the question about 
the time limit for the investigation. 
He never replied about the extension 
of time from three to five years. How 
can I withdraw the amendments?

MR. CHAIRMAN; So, I shall put 
all the amendments together to the 
vote of the House.

Amendments Nos. 2 to 8 were put 
and negatived.

MR. CHAIRMAN; The question is:

“That Clause 2 stand part of the 
Bill."

The motion was adopted.

Clause 2 was added to the Bill

Clause 1, the Enacting Formula and the 
Title were added to the Bill.

PROP. D. P. CHATTOPADH- 
YAYA: Sir, I beg to move:

“That the B ill be passed."

MR. CHAIRMAN: The question is: 

“That the B ill be passed."

The motion was adopted.

11,30 lurs.

WORKMEN’S COMPENSATION 
(AMENDMENT) BILL

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): 
Mr. Chairman, Sir, I beg to move,*

“That the Bill further to amend 
the Workmen's Compensation Act, 
1923, as passed by the Rajya Sabha, 
be taken into consideration.”

Hon. Members are aware that the 
Workmen’s Compensation Act, 1923 
provides for payment of compensation 
to workmen and their families in case 
of industrial accidents and of certain 
occupational diseases resulting in death 
or disablement arising out of and in 
the course of emploment. The Act at 
present applies to certain categories of 
railway employees and persons draw
ing monthly wages not exceeding 
Rs. 500/- per month and employees 
in certain employment of hazardous 
nature as specified in Schedule II to 
the Act. Schedule II includes persons 
employed in factories, mines, planta
tions, mechanically propelled vehicles, 
construction works, etc. The State 
Governments are empowered to make 
addition to Schedule II as and when 
necessary.

With the extension of the coverage 
of the Employees' State Insurance 
Scheme the liability for payment of 
compensation for industrial accidents 
and occupational diseases is being 
gradually transferred from the em
ployers to the Employees’ State In
surance Corporation. However, the 
extension of the E.S.I. scheme to all 
the factories and establishments will 
take time. The Workmen’s Compensa
tion Act, 1923 would, therefore, con
tinue to be in operation. Hence, the 
need is felt for effecting certain im
portant changes in the Act.

The Act was last amended in 1982. 
Since then, e  number of proposals for 
amendment of the Act arising from

wtth fee m m em iW m  of the President.
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recommendations of the National 
Commission on Labour, the Labour 
Laws Review Committee set up by the 
Government of Gujarat and the Law 
Commission of India are under con
sideration. These proposals will 
Require a comprehensive amendment 
Bill. Meanwhile, I am placing before 
you for enactment a few proposals of 
an urgent nature.

As mentioned earlier, the coverage 
under the Act is at present restricted 
to the Workmen drawing wages not 
exceeding Rs. 500/- per month. This 
ceiling is considered to be very low in 
the context of the current wage levels 
both in private and public sectors. 
Requests for~enhancement of the wage 
limit for coverage under the Act are 
being received. It is accordingly pro
posed to increase the wage limit for 
coverage of workmen under the Act 
from Rs. 500/- to Rs. 1,000/- per 
month, which will be at par with the 
wage limit for coverage under the 
Employees’ State Insurance Act, 1948, 
Employees’ Provident Fund Act and 
the Payment of Gratuity Act, 19?i.

With the revision of wage limit for 
coverage under the Act, the existing 
rates of compensation as provided 
under Schedule IV of the Act also 
needs an upward revision This would 
necessitate the prescription of suitable 
rates of compensation for workmen 
drawing wages between Rs. 500/- to 
Rs. 1,000/- per month, being covered 
for the first time. The proposed 
revised rates of compensation for 
death has been worked out in multi
ples of monthly salary, the multiples 
coming down from 120 in the case of 
lowest paid to 30 in the case those in 
the highest wage group. Thus, the 
proposed rates of compensation in the 
lowest wage group represents 10 years 
wages and tKose in the highest wage 
group two and a half years. This 
gives an increase ranging from 62 per 
cent to 140 per cent to those who are 
already cowered by the Act i.e. those 
drawing wages upto Rs. 500/. p.m. 
A higher compensation has thus been 
provided in the lower wage groups.

The proposed rates of compensation 
for permanent total disablement are 
40 per cent higher than those for 
death. The rates o f half monthly 
payments for temporary disablement 
are also being suitably revised by 
providing higher percentage of the 
monthly wages as compensation to 
workers in the lower wage scales. 
Having regard to some accidents which 
occurred in 1975, it is proposed to give 
retrospective effect to the provisions 
of the amending Bill with effect from 
1st October, 1975.

When thi<? Bill was being considered 
in Rajya Sabha, several suggestions 
were made for securing more effective 
enforcement of the'provisions of the 
Workmen’s Compensation Act, 1923. 
These suggestions will be kept in view 
and everything possible will be done 
to see that the provisions of the Act 
are effectively enforced.

I now commend the Bill for the con
sideration of the House. As you f 'c , 
this is a verv non-controversial piece 
of legislation conferring rights for pro
viding higher compensation on the 
various categories of workmen. I do 
hope that this Bill will be passed 
unanimously, even without discussion.

MR CHAIRMAN: Motion moved;
“That the Bill further to amend 

the Workmen’s Compensation Act, 
1923, as passed by Rajya Sabha, be 
taken into consideration”

tw itw  (dtasyt) t
*rr?jsr tfsfr ^

% f% V=t T* 351% %

^  t  fa  ^  fasr 
<tt*t ? n ft  i * n n : §sr |  f a  fa ftr c ff

O tr^a snfo
fosrr qrr w w
fc \ sratift

«ft

< vutoi it % wr< upfrihw faforr 
*nrr i ta 't to r  ft
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*r$r s $  f a
tefiwuftsNfrw# t
*frrrr ferr f% m  3t v c  fiw*rr
" r a w w $  *an$ t sfawr m *  %

^orr t  4*
srttf? srsff f%*n *flr «rnr t o  vr srrtr-
ffcw  SPT ^  $  I

*5*? ^  f® ?i#r ^ rr t  aft 
ant ŵ ft 1 1 i?F ^  | fo 1 000 so 
’PT fa ir  % \ tftrar ¥TT foTT I  ? 
f o  xr^o ?n£o % fazrr q&t *ft *rt$

31*  ?rrcj*r % w *  *t ft? sftro v*ft$H 
% 1,600 So few f*PTT I  TOq?t$q?t- 
*flWT *ft *V t  I ’PR 1,600 % 
srrt If «fm îfrspr tft to q?t
i t f  * r T * f ^  l ,O O O f% lT T t I * T « f t ^ q %
* ^  f  i • sMife qw
5pr f¥ ^rr f?rr t  ^  *>rcr *p*ftsra 
qSt fw fbr % «rr* t  ^  f  1 *sr *ur
W  TTTW I  qf *TSft tft «TrTr̂f I

?*Tff TT?r q§ I  %  3ft 
£ 5*r *f few? ftn^t# 1 aqrsr *r? 

| ft? art waarrj! wsftfqi? 1,000 «pft 
Sr sr̂ t t  *rfep *r£ htsst % gRF̂ rrf *f 
nl $ ire ^ t 1 q f  £1 
9Tf% % «TTC *nr d  *pir 1 , 000  *0  % SR^T 
wttst «rrejft «n̂  ̂  1 *u k  ̂  m  Ssn̂ r
^  ^  I *ft  % f a *
aii# $ ?ft soo Sr ft  f*r̂ r?iT «rr *rh 
*nf*Ri $$r tst% Sr *%  $ 1 ?pr^twr
W. *n*pr «rr fa ?&m$ s i *rf f  ?

f f  |  q r  t^ r f *r r  | ,  ito
«?o slw |wt ^  i s?r w  % «£ ft 
| aft 0̂ *JT ̂ ¥«RT TOT I  I 
frfffay

^  1 1 w :  ^  1

«p# % » f N r i5  faPf^t
qr 5*rrrr r̂nl 11 uw f  1

^ft f̂)w*r | iftr  6 «R̂ t% * r g  
t ,« fh : 2 *nf #s»rrTf?rrt^Rvt i,ooo»
i,2oo*ftr 1,400 9FPSIT5 ^

m  ^  wi^t «ftt $  1 wt w r f  imnfr 
ism R  jp f 1 ^nr vfti *f
w S w
5 0 0 * 0  % m x fr sw ftm  f ® f w f a r r  
*ftr qrft^r jt? f«rT f*F % m  

f ^ r f r  m  1 m a r ^  ift tftfa*Pt 
5T̂ sf3T q ft  ?w# I «PR $rtSwr *̂ t 
«RR?r q t  ? ftM l?r *t?t# if ŝtftt q??rT «rr 

«r t̂ iff* f« # S R  q^t ^ t t  «rr fir 
tft ^  t . ^  w t t t i w i  5cT?TT
^ ^ R T ’q r f^ f^ W r  500̂ o 
f*FmT I  f w f w  w  r̂nft I ' srtr 
3 n r ^ » f t ^ ^ t ^ f t  1 ^ t?R 5  It q^? 

?tW  yr fW r  feq w r W  t  > 
m ,

^ Rfifffn r  *pt qm  % t t  to t  tfh: ^  
frnr *1*? % snn: f̂
f » ! ^ r  fnir *nm  art f t  'srr# f , 
*TT3nwf afT̂  % *Flf for* ^
fopqr»TqT
f?rvr it afffr srw to  «n^*r ft?rr | 1 

^  turret ^ftt’T
^ «PT*T ’+VJrl ^ P̂T F̂T STTT’T f$n»
r $  f̂ JTT 1 «TR fq rft ftr fw  ^qf^rqf 
spt f^ rrr  ?*T'jr «f?T | ? fk  *rr»f f^ rrr
^rr, q̂  ?HN  ̂* f̂ tq,T %
qw 112 *rr 115  ̂ #
fsrrcf w i t  ^nr ^ sr 1 1 w  «rrq*
^ fsn; ^  fsp̂ rr | srft *tft *H[ v ^ q w r  
spff^RJ5TTtrI \ T O % ^ » t W T ^  
f^FPR-^r ^ R T q fq r i«R?Rr#^<nT- 

i t t f W w i T i f r w ' w f r  
frrrr 'rrff^  qr ?nf% t  im V  

*wi^^*ppf«p«pfi%iw 1,000

$ * r r f r iw w f fq  i w ^ ^ f t ^ r 'P T ^  

f ^ ^ R r r  w  I  ’ n ^ f i ’R fn  g*r ¥ i
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I«#k v & m ]  
• o o w # % « w r f i w a T |  i m r 1 ,0 0 0  

w  #  t o  t  # 1^ &t ifr 
^ < R w f w r r  i ^  3  
ti T R t e f t  fw q tfm  #  ifi  £,
i&  f , fw % s i t f  $ tftr frflw
* w r  f t  »r$ | « fa  $*rcf *rc §, -^ r f^

srW? * t «fr f^rf $frr *rrf& i

« n r o r f  1
f t r f t  *r?r |  %

% fcftjj; *TR sft sfftfan: % ^  %PJ5T 
f̂ 5Tr̂ t*TT 1 STTST p5fcT% W #  'S ̂ ifc^f 
*f *T*T § *  IW t'TOW ^  t
g *  fa  f a r o  ^
tit f a f  W IT I  | ^  # P R  #*R  ft
t o  |, tp? t £ *  farc 

t o  I  * t  to * t  «iNr fcr 
* * * $ ? r r t f a s * § « T « t  4 f i n r  *mr 
f o r o ^  inn: §*r 5*  *?t 150 0  v m  

1 1 *  ST* $  *  *r$ k  * t  # s  1 1

SHRI MOHAMMAD ISMAIL: He
do not wanf a wrong impression to be 
spread. I would like to point out that 
under the existing Act, seamen are 
covered.

SHRI MOHAMMAD ISMAIL. He 
toas not mentioned it in the statement. 
That is why I referred to seamen.

*?# vr srt sfofarc f ;  
fawrr w r  q*»rr 1 irnr 

*F-qr*rm *rt *rf v.wfa€t z  
f a  3ft a w r  <f?rr ^

V 3  wm  * ?  I ^  «TRT*ft 
tit fpc? »t <?*rr ^  #  <fto-?fcr 
arc spr 3?r# j  xfc * r r % v  % r  t o  
5#  5? 1 v$ *rr%«P ?ft 7?pr

*r^ Iff #
s fa  ? ^ 5 r ? a : *? ? t?  »ft 'rsrr
f W r  ^  <far w4 ^  3n# | 1 w  

i  fwtr 
«frr v f , «nf ?rv 5f?^rr qfsrr $ 1

iNt Vftrr <«| {  f v  « r  
iFqv|ini t^S tit rffaftffiiW TOUT

i«r ^Nrt «*an r 
^  f^TPi^Brf % w  ftr A  

^  # w t  ^  w  ^
^  ^  ^f«r f*i*r ^  1 ?**T5n^ tit 
wt i m  i*zmwsw  ?  w*rr tit 
$irfk&  f ,  ?fr n  x tv  m *ft ^ 1%  
«ftrvr^ *»#  ^rrftwr ^
^rff<? 1

%fHw vta ^ ^  ^  arm
?(t?nt. ^  vrr *r? <r?5rr ^ 1%  
f v  5ft f w l^ t a r  f  ^  P r o  
3TT(J t in  vr oft |,

ft*r*3r t o  sm? v 'k  ^»r«r 
TO*rr 1 fW  s r t  #
vnr 5?̂ r ^ *rr  1 *rrr 3ft ttfwqz ?mc 
C  ^  ’STt f  #5T ^«F f̂ lTT m
*P r ^  tf*rcr ^  q f f  irn rr f  1 
^  wftm «?r «rrr ^ *r?
TrTT #  t  I ^  ’S rtTS Tr f ,  1 #
^  ’T^r^r iffFT ^ ^rsf SRWr I  *fT

A ? tp t^ t ?>?PTr q i m  i ^  tft « ttt*t  
^ T O * T T  | ,  W « P T ^ W T O t ,  ^ R T J
wr
t t  mq̂ r snrwr | iti 
Wtffarfaarr t  VFfit i f m  *$t 
qrcrcr |, W  ?> ^<rr ^?rr
?TT t ? r  t ,  ^  fCTTT M

I , *n^f^rsr «rrr r̂mr f  i
®T| MlM'fi) WrTRT I

^  ^r>r ^  w 'ttI m v v t f t  frtt 
^ fr^^ fr spoq̂ RTtt fim fsi? ^ TO  
t ,  w rr?  sftft | *ft t o  f e r ^ r  
«mr3W ^npn ^ rr, *% ift t o ,  ^  w  
f * r r o ^ f W T ^ f i r R , ^ ^ w n  f t  
^ t t ,  ?ft ^  * » ^ gR  f w r  i w ^ r r
^  w  f m f i s  t m  «^ if
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m m  m  *r m s S % « w rc

H?nfirtr vp?w<t firrrftnr *rt *fr 
i*% *  fHwi * r r  1 $*rr *  t> fa  

tft* fiprr m  \ *$ *rt 
i  f«r*t *mrvt w*frn: w r r  t *r i

jhffNPW vmiiq'i w*nr »rff ihrr'ST^rT 1 

*t?rnn*

( s p r o u t )
sronfa ffo ̂ jt wwtwI,

$ * w t  * a r r o « R a T 5 i q ?  1923%  
w k  11 | « r h :  i i x f f i
arrc«w*![tTfrt 1 srr^ fS
*prr*r $ *rr*fa : Srer « t o  % f a  srnrai 
W f t  fw  t̂?tt «rtnr 1

f a t e r  sns* % in% < im  
% &  «p#qf̂ r » *frfriw stfwfe fa r  
sp̂ r I  #fa?T vnpra eft aflfaf vt
q i f t o  t  I ^  aft «T̂ T 
y sfrfrre srfaSfc y g | y r %

SHRI RAGHUNATH REDDY: It 
includes 'women also.

HTTTT **»f %  *rWt : *T§ *TTT
^btw «rr 1 w x  «tt<t r̂T*T

«t aft* |r, «r?fy eft srrwft irsff | 1

wrtf tft *«■ far $  *rgj?r ? m  tot 
| wflF *«r «rc efar prn: sqtj m  s w -  

|  * # T O m * f < T T s m r  fs rir 
w z  * ?ft €tm  $ m  1 W  *  «ft fatfy 
^Nrc tft t«t ft arrcfr ( «ft 9# ift v«r
*  m  Tartar prre *«rcr fw en  | i* ?r  
ftat
,fffi|R 1 sWRfff fiwf®n?5 *flc ^fiw*nr

w w #  42 ^arnc w ?  v r ’sarr

<re *rrtt f W t i T w f t T t g r T ^ l i  
sfftf y m  *T5ff 1 1 ^ w ts ft s m  

Tpp wrar 3>p ^ *rr»

«t£t «ftfajprf %, x m z  $*&< %
^TT<anRf t t f t t f r r
s n t ^  tflr^rm t f t f j  * n f e i n M t a r * r t r

r̂f ^r *  5pt*t w  «pt f«RT 
f^r tfte ^  1 1 w r c f  §

f a s  f » R T  T .T  5*rasrar 1 1
i ^ t  JTTfaa Jf | f %  «f^r ^ T ^ r  
3ft ^ t  t ft it  w f r a  if , ?*ira ^  

f , 3*PPt ^  
5»iTg ^^15PT | |
?ft »fV 5TPT 1

*faft arrar *r? | fo  mq% 3ft $$%

|  fsp fW t %?rtfOT apt, fr?ft% 2TTR 
>Ft *nf »f]P5 *pt f

fa  ^  v^jpiF r 7  %#rr «r? t
3f|?f $  %ftR #  t̂ TT |W | | IT|[
« ft  srrq ^t ^ ? r r  |  1

tpp ^  ^  T̂TT #  «fhr^g?n'5B|TecTT 
|  1 v *  fr o  *r v s  ’s fk  ifr r  ^ m t
*Tfg<£ «ft 1 ^  frerc t o
3T?rr |  s p ^ i ? R  % itm^r if, *  
* t  ^  t  ^ t  
^ i t  ^ f t  f  » f W t  % rfWt
^Wt i f a ^ t  %^TT ftrft 11  fosftqft
< t ? flr  f o * f t  ^fr sftfsrarr 1 1 
a ?  s r s ^ * R  w  ?m ?» im rr |  ?ft ^ r

faW59
t̂eft | i w f t w i |  

w ^ i r ^ % w n r  o t p v #  ^ t f f t  
t ^ f t ^ n r  fa r ftv tft^ a r r



151 Workmens Compe—ati*i Wtit 1876 (Am#.) SW*

[W I T  '’rfNft']

t  i v s m ^ t  fw ta n r i fe -  
$ T  i f i f t s f l # *  * * n $  | l  W  * t  
S t  * t t  * r t  fcnrr ^ r f M t  i fa r
* t  ^TT f> g?wft ?S?^ faTT
^rr%5r i w  *t  H jif tm v  «rn ft ^  
sra *nm> 3«t ’TTffcir i *rrafl>*? 
«rff1sR 3ft| ^ ?n rt^  **rJT*Tfs£t i

^  m aft affanr 
|  *rt *ft *rre sret i &r*sft *rr 
*r«jw t |  3 *r < n *r T q %
^ptT#5nr «pt ' c ^ t  ^ r f a i n  | * t o :  
^?T | fa  f§SRr 3  f a r  aro*TT I 
i/ fr fl-fe  %  ^  * i t  a r a r  ft 
a t  * f f  ^  w q  ^=r

3ft ?FS*T3 ** TO ft*
'trtt^ cttI i v i  ^  ift srre *Btfa^TT 

T̂Tf̂ T I *?W w rit
%  s rg tm w f l  f t s n n f V  i

ITTS Vt 5 ^  T T  <ft f ^ T R  <PTjTT
f a  o t* w V  a * « F  *  f ? M r  ( f h c s i s r ^  
V T « r T f r o * * r r a n r ,  s q tft  qrr'^V 
*min ainn Tfr̂ r sr ? p ? ’s  ^  iraft 
«TT StTcTT I  * f t r f ^ r ^ 5 > t | T ^ 5 l #  
«rg^T^Tft^WTgrt, w i w  vrsflp*
1 f t  v x  ^ r f w  *T «TT ®KT ^ R > >  ¥ 9 j*t
<n: srst T̂tr *ffr sptt tTSRftf̂ r
f t  *W  eft stft 5TQf 3  3S*Ft 
fa S r fa s r  #3»ssT q r  
*TT?IT I ^ T ' T T  tr ^ s ftis  f f t < T T f o O T r  
|  I ^ r  ^ r  v t  *rr c *rt v k  ^tt

i

q p z v r z i t e x  i r r t  *rr 3 ft f ^ f -  
* r f o r t f t £ t * t £ r  |  w r *
r * w N t * r c f c f t  * r f ? w »  w « r < n w  
^  f > f t * r r f ^ i  3 r * t * w r -
f ^ f  *fr  *r?  « p w r  t f s t  
$ %fasr fwjfNr *  wt
*rrwt w  ?ra? *5t « « w  w i

v f a r t  w k r i W t  i fc & W tm  
m *  t  &  w t m  u roft # « n * r  
ap* a w dt t  t w v f t ^ a r w  
' f a x  «nff $ i fa?wr ift 
m  1 $ «n^wT^i»TlW *Rgr**w& 
^ i
%  3r?r^ srrr ^  srrcr i pr%
^  <fte v r ^ r r  ^f?r r̂ f̂lr % 
m f r w r  f^ * r r  i

* r M *  sft ^ s n r ^ 'f t e r  f  ^ r  v t  *ft  
t o w ' R  ^ r r v r  ^ r r  « r r f ^ , 
♦rtws ^ 7 ^ r T  -srrf r̂ fa  *pt 
q w  f f t T f i- !  stf ^  ^t 7?rr 
qfrr «nr*ft spr^ % ^TtrvT 
^ r  | i

?[?nwtt?r ^?t *f? r ^  spt

| i %far w?r 7?rr %jtt f>rr | eft
§  snre ^ fc< s  ^  I  i ®rswt£ 

srnR^^nr w  for ^  |  i ^w^rnri: 
' i t  Trrft% ^ t  s?r ^ r r  |  

trwsrrqTq-T 
l?ft |  i ^  ^rt¥ ?r# f ^ f t
^ r r ^ [  i sft ■•ft ^7%TfpT f t  ^fff^t 
^ f t  fotf?t ^  sjrarwr f>fV 
=3rrf r̂ i w r r  ?ft ^ i r t : ^  w

«^ar I  i ^  ^ i #  5t n  ^  
^ T r w r f ^ r #  g r f a ^ F ^ w  ar^ft 
fbpr spt f ^ r r  |  ft*?r srraT ^  i 
?n«r ^  s p r t c t  i f t r  ^ t
ff?P3Rr ^  fa  t  ?w*ft 5TCf
% 5 *  WtTsrrsflT f a
jpT^fr % ^rrfiaPF ? m f t ^ r  |  *rr 
* ^ f  f t  x^r |  i

< w ^ fa w  iXH^m

I -

It is ribf"5oi8ible to estimate thft 
azBoont of iseteased expendittu*.
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fswft ift qftfficvrf iw’ft ’ift wvrer 
$ 4  ift n n ^  wrnn tft 

i v f  OTT W * $ f  ift ifNft ^  
w n f  *p  ̂ 1

*** !«* ! fc f fW ttS f ir *
TOT g I

jftTwrrarrcwreft («B*rr) :*#Hr 
w^wif «*5ftfffr ftfrnr art mft 
t o t  w  | z x m  f  «r<r«f«T t o t  
5 1 *fsr*fr*T?rt «rr *T5rTt?pft«Rft 
* r  | 1 w  <rc t  

f  w^rfî OTTJiff ^ r  1 
^TTaiT  ̂ ttf̂ STTfpTT I

*r$*ft arrs ?ft ^  |fa 
f^?r *§ ?r ^ fcsrrasT O T si^ ipsr
tft srr xft *fn 53 ot* 5f TOTT ?r 
vsfasrrS  ^V|, *r® fasrrar fa*r $  i

*rratftas5?ir, St̂ fasp̂ r
| f% % * 3t WTT̂aft «r$rr
3*ftSR $  T?T I  3TTT-
srrc tftftiw ^  % «rv>nfr 
^  «fa: faf<T?T, ^rforpra, fa?r 
wwr % srr*r* spff ^  tor 

gTfa ^?fr v i  fwr 
'K ^  % sr̂ r ft srrSr *ftT 53ft,
^n^^rfwt^^fqTT jfrs#, fas 
5? arrc-srn: tftftor m i -
W ttT  ?t w  I

ftrvf* 4 % arrc i? « rr^  srsw 
% *ft t ,  ft sr?r $ fa?*??r
s$ircr f  1 *rrTsn%5?5«h*T 
ircSuft farRr ^  eo^nfr ?r ?
<rr%*i% *nrft %<rfiwpc wrt 7,200 
^  x f t x  1, 000w * k  ? w  s p s *n $  «n% 

%  erfwc *t 30,000 
* r  i&rnrn  forr * t W  * * r

%$ ifrff *t V*ft?r VTFTR WTT W$
|—  *  ift I  *ft* ̂ q i f t  *T
«ft « *  I  1 % fa* tN f  tff srnr 
f  ^ t f  ^  sr^f | 1 v t f  ftrar- 
*rvr ^t^irfiriw  ir*w  cnsr ornr 
w  vtnrc | 1 irfasr spcw t % 
i r ^ % ^  $ t a * * w r * ? r  

w . I  1

w p ft *wr$ w*r-tnr 3 f t  *rftfa?ft 
v m  % - s T t ^  f^flr%5f «p t ^  *p*t 
^ q T ^ s r r  10,080 « f l r  ^ r n r r  ^  
sqrsrr *j«rrsr3rr 42,000 ^  
w  »nrr |  1 ^ r f % ^ r « w r  |  1 
snsrTTT w«r

^ 'T  ̂ irsrrsrcr ^r T ^ r
!fft 50,000 U# 5TP ^  STSTPTr
v\ I
f ^  ^  ^Tra- w r  % 
spr f̂r | 1 lrfiPTw<n:^tf
sq-ffcr **>7<f(%  ̂fsfŝ Tff̂ T ft ?PT ^  
vjfl%, ?ft 52JT̂ r̂  'sqT̂T 30,000 
«pr w w iza  ftrar r̂r%»iT 1 ?r«RT t  

* m  % fa  ?mPR % 
fa n  OTSTTW
^  ?t??pt̂ : ffflTsr̂ rnr ^  a r m v d tt  i 
?rnT3r^ grFrsnci^R | » fk
3 3  if  ^  ^  *nff * t r t  srraT |  1 
ifs t *Tite*T ^ r t  %
«PTfl[jff *Pt ^8T ^  I ^  35^ ’ Tff

I

w w  %3^*r?r | ( f a  ^ T T r ftr  
^ t W?r?TT ^rf|R I 30,000 
^ p r c  >f*t ^ v*r ^ r t  % ftr9i% 
?r^r » jir r « P i %  a r t w t  * r a 1 ^  5 0,00 0 * *  
?r> ifkwnftfsr li
v r - i n r  ^ ^ f t « r f i i r  5}ft3 ra rr% m ? r 
^ B T fl V m  JlSt ift 42,000 W
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[ P..if UlfTCf~T~ ~~ ~) 

ij <r~AT ~rf~Q; 1 ll'~T +r~~lf or~ 
fCfi ~~ it fCfi~ ma-n: 1:f<: <r~ 

crrf~CfiT cr<rr<: CfiT ~ ~T~ -;m CfiT 'OTT 
<:T~ 'f<rf ~ I 

'f<rT ~<: it ~~ crm CfiT 'OTT ;;rt~ 

~em; CfiT ~ fcti ~<:1 % qf<:crr<:r 
CfiT l!mef'i <fiT ~ ~<r q<: 
f+r~aT ~ <rr rr~ ? <rgal CfiT 
<r~ <:rfw rr~l fli~T ~? crrf<:u 
Q"<TTU Cfi~ CfiUl ~Cfi ;;rt~ ~ I ~U '<it~~
~r<: % ~n=nit it ~ CfiT ~Cf''ir 'OTT 
'lQ"T f~ rrmr ~ I ~111TRU % 
~ lt iru ~T wrncr ~ 1 
lt~T i;fT<f-q"~fii % ~Cfi a<rf~ +r<: ~7 
~f;:prr '3"rr % crrfwr CfiT m;;r (fCfi ~ _ 

!l<TTW CfiT q--m rr@ fli~T ~ 1 ~u 
>rCfif<: 'PT ~T lim~ 'PT <:'Pl1 
'PT -srrf~ it 'lT QTaT ~rm I s:uf~ 
U<:Cfif<: CfiT ~ o<r~r CfiT oTCfi ;:p<:it 
CfiT '3"1:ff<r Cfi<:rrr 'tflf~ I 
18 hrs. 

"~mcrqrr >r~ Cfi~ % f~Q; <rga ~ 
~m 'fl"<:it q~~ ~ ~h ~ a~ CfiT 
q~~<rf ~Tcrr ~ I UTt 5fluT;;r<: 
CfiT ~arrr murrr ;;rrrrrrr ~rf~ f;:p 
l=f(fcp % l:ffrcrrr 'PT 7 wrcrr "~"T fuu-

GMGIPND-M-887 L.S. ( r258) 

~~ · ~T 'l'lfT ~T, '3"U CfiT ~+rlf lf"t 
l!~TCf'iT fli~ U% I . 

mfuu <rr<:t ;:p~rrr :qr~m ~ 1 s:«r 
it mq it ~r ~r f;:p ~Ttfi ll'q~T mq 
cFliiCfT~ ~ll 3 0 ~qif ~ 7 5 <.iCfi ~'!'<: 'lilil: 
m:qr<rT ~q ~ ~CfiT<: @W 1 ~~ liff{~T 'tile: 
~T m ~~T :q)e ~ \ifT a:T <:rT~ +r~ 
it oTCfi ~T m<r 1 -;m <:Cfi+r CfiT 'OTT or~ri'r 
CfiT mcr~'Cl'im ~ mf;:p ~r;;r 'fir 
li~~ % ;;r+rrit it ~ c'TCfi ~ <ar 
l:fT ~% 1 1!~ fcr!lcl'm ~ f;:p ~rr orrcr1 
'liT ~T<: ~<: CfiT ~<rrrr ;;rtlf'!'T I 3;1"1\ 
~~ ~'~'~ ij ~<: m11 it ~~ fcr~ll'li 
it «~T!:T .:r f;:plfT Cf.T l'_;J+ff;;rfcr<rr 'liT ;;'lfR 
ij ;;'llT~ tfiT~ ~T'l'f 1 ~Tlf 'liT 
li'P~ 'OTT <r~T ~ f;:p ;;'<rfa:T B ;;'lfRf 
q;r<ra:r '3"<r 'liT Q"T 1 <:rT ~ <rmr 'liT cr<:T£ 
mq ~lfT'l ~ ~T<: ~~ ~T Cfi~ '!if 
CfiTiliT!lT Cfi't 1· 

18.01 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
May 19, 1976/Vaisakha 29, 1898 
(Saka). 




